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Agartala, Monday, September 18, 1978 A. B.
Bhadra 27, 1900 S. E.

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT

‘No. F. 1{3)-FIN(Q)/77 - Dated, Agartala, the 8th August, 1978

N NOTIFICATION

In exercise of the powers conferred by Article 309 of the Consti-
tution of India and a]l other powers enabling him in that behalf the
Governor of Tripura has been pleased to adopt the Central Civil

Services (Pension) Rules, 1972 as given in the Annexure which shall
be applicai)ie' to the Government Servants seririhg in contnection with

the affairs of the Government of the State of Tripura, subject to the
following modifications narely :(—

MODIFICATION

A GENERAL

1. Whenever an expression mentioned in column. 1 of the Table
below ocecurs in the said Rules, then, unless that expression is by this
Notification directed to be otherwise modified, or to stand un-modified,
or to be omitted, there chall be substituted therefor the expression zet
céppoéite to it in column 2 of the said Table, and there shall also be




made in any sentence in which that exprassion cocurs such sgnssguen

rial amendmends as rules of grammer may I"‘Quil‘

TABLE

e e : .
President . Governor

President of India Government of Tripura.

Central Government State Govermmeint.

Central Service State Service.
Union Public Service Commission. Tripura Public Service %
Commission.

Censolidated Fund of India Consolidated Fund of the
State of Tripura.
Ministry of Finance

Government of India.

Finance Department.
Governmient of Tripura,

EN

B—SPECIAL

2. In the Central Civil Services {Pension) Rules, 1972,—
{1) For Sub-Rule {2) of Rule 1, the following sub-rule shall
be substituied, namely .— -

"{2) They shall be deemed to have come into force on and
from the eighteenth day of September, 1974.”

(2) For rule 2, the following rule shall be substituted, namely
"2. Save as cotherwise provided in these rules, these
ruies shall apply to Government servants appointed
‘substantively to civil Services and posts in connection
with the affairs of the Btate of Tripura which are borne
on pensionable establishments, but shall not apply fo:—
{a) Persons in casual and daily rated employment;
{h) Persons paid from contingencies;
{¢} Persons entitied to the benefit of a contributery provi-
dent Fund ; o
{d} member of the All India Services;
{2} Persons employed ‘in"contract except Whe*l the contract
. provides otherwise ; and - :
~(f} Persons - whose . terms and  conditions of service are
regulated by or under the provisions of the Constitu-
tion or any other law for the time being in force.”

T
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(4)

T oruole 3

EY L T

(2} Clause (@} shall be omitted ! and
{b) in clasuse (g), for the words “the Consclidated Fund of a
State or the Consolidated Fund of a Union Territory”
» the words “the Consolidated Fund of the State of
Tripura” shall be substituied.

In clause () of sub-rule {2} of-rule 19, the words and mark

“gr in any. other sqguivaleni post under a State Government”, shall
ba omitied.

5
(6}

(9)
(10)
(1)

Rule 11 shall be omited

In Sub-rule {3} of Bule 14—

(a} for the words “belonging to a State Government”, the
words “belonging to Central Government or other State
Government” shall be substituted ; and

(b} for the words "Siate Government”, the words "Central

Government or other State Government” shall be substi-
tuted.

For Rule 18, the following rule be substituted, namely;
“18. Service as an apprentice shall not qualify™

In Rule 28— _

(a) in sub-rule (1), the words "angd transferred to the Central

Pool of surplus personnel in the Cabinet Secretariat
Department of Personnel” shall be amitted: and

(b} in sub~rule (2)-—

{1) for the words “Director-General of Employment and
Training”, the words “Director of Empluyment and
Manpower” shall be substituted; and

(i1} the words and mark” and the Staff Inspection Unit

of the Department of Expenditure, Ministry of
Finasnce” shall be cmitted.

Rule 31 cshall be omitted.
Rule 48 shali be omitied.

In Rule §7, for the words “Directorate of Estates”, the words
“Public Works Department” shall be substituted.

{12) Sub-rule (2) of Rule 60 shall be omitted.
(13) In Bule 83,—

{a} in clause (a) of sub-rule (1}, for the words “Ministry”,
the words "Department’” shall be substituted : and

{b} in sub-rule (2) and {3}, the words “or the Mlnlst“;y shall
be omitted.
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14y In Rule 744, for the words "a Staie Governmeant', the wo rcla
“the Cemtral Govermment or o other State Government
shall be substituted.

{15} In Rule 86 A,— "

{a) for the words "a State Government”, wherever they
oceur, the words  “Central Government or other State
Government” shall be substituted ; and

fhl for the words "Siate Government”, the words "Cfentrai
Government or State Government” shall be substituted

{16) Bub-rule {2) to {8} of Rule 84 shall be omitted,

(17) In Rule 80 A, for the words "a State Government”, the
words “the Ceniral Government or other State Government”
.shall be substituted.

(18) In Rule 88, the words "Ministry or”, wherever they oceur,,
shall be omitted.

{19} In forms 8, 10, 11, 13, 15, 16, 19, 20 and 21 appended to the
Rules, the words “Ministry of” shall be omitied,
C—GOVERNMENT OF INDIA'S DECIBIONS ETC.

3. The Government of India's decisions, orders, instructions and
clarifications issued til! fourth day of October, 1877 on the
various provisions of the Ceniral Civil Serwce {FPension}
Rules 1972 shall apply mutatis mutandis,

B. B. Deb Roy
By order of the Governor
TFinance Secreiary to the
Governmeni of Tripura,
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{AS ATIGPTEN IN THE STATE OF TRIPURA)

CHAPTER T )

1. Zhort Title And Qommpneement ~—{1} These rules mav he
vatled the Central Civil Ssrvices (Pension) Rules, 1972

{2‘ They shall be deemed to have come into force on and
irem the eighieenth day of September, };9’?4

2. Applicaticn.—~Save as atherwme provided in these rules,
these rules shall apply to Government servants appointed substan-
tively to civil services and posts in connection with the affairs of the
State ¢f Tripura which are borpe on pensionable establishments, but
shall not apply to—

{8} persons in casual and daily rated employment;

{2} persens paid from contingencies;

(¢} persons entitled to the benefit of a Contributory Provi-
dent Fund ;

() members of the All India Services;

(g} perscrns employved on contract except when the contract

- wrovides otherwise; and

(£} persons whose terms and conditions of service are regu-
lated by or under the provisions of the Constitution or
any cther law for the {ime being in fores,

3. Definitions
In these rules, unless the context otherwise requireg:—

{1) {a] ‘Audit Officer' means the Accounts and Audit Officer,
whatever his official designation, whe authorises the
disbursement ¢f pay and allowanees of & Goverament
seyvant ;

{b) ‘average eémoluments’ imeans average emecluments as
determined in accordence with rule 343

(¢} ‘child’ means a child of the Go:rernment servant who,
if a son, is under eighteen vears of age and if 2 daughter
g unmarried and iz under Wﬂmy—une years of age znd
the expression 'children’ shall be construed accordingly

(d) ‘emoluments’ mesns emolumen‘cs as defined in ruls
13; :

(2} “family pension’ means contribuiory family pension
asc¢missible under rule 54 and includes non-contributory
femily pension admissible undér rule 55;

£y foreign serviee’ meanc servieg in whieh a Govern-
ment sexvant receives his pay with the sanction of the
Government from any source other than the Consolidated
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Tripura.

t2) Form’ means a Torm appended in these rules

(h) ‘Govermment’ means +the State Government of
Tripura; -

AR gratuity’ includes i —

w o (i} ‘serviee gratuity’ pavable under sub-rule (1) of
rule 49;
{ii) ‘death-cum-retirement gratuity’ payahle under
sub-rule (1) or sub-rule (3) of rule 30 ; and
{(i{i} 'residuary gratuity’ payable under sub-rule (2}
of rule 30,

(i} 'Head of Department’ means an authority specified in
Schedule 1 to the Delegation of Financial Powers Bules,
1938, and includes such other authority or person whom
the cherqmem may, by order, specify as Head of a
Deparitment ;

(k} "Head of Office’ means a gazetted officer declared as
such under rule 10-A of the Delegation of Financial
Powers Rules, 1958, and includes such other authovity
ar- person whom the competent authority may, by order,
specifly as Head of Office; : ' _

{1} 'Local Fund administered by Government’ means the
fund administered by a body which, by law or wule
having the force of law, comes undér {he control of the
Government and over whose expenditure the UGovern-
ment retaing complete direct control;

{2} 'mincr’ means a person whe has not completad the
age of eighteen yaars ;

{n} ‘pﬁnsion incluc‘lus gratuity excent whan ihe term
pension is used in contradistinction to gratuity

{0} "pension sdnctioning avihority’ means the authority
competent to sanetion pension under rule 60;

i} ‘gualifying service’ means service rendered while on
duty or otherwise which shall be taken into account for
the purpcse pensions and gratuities admissible under
these rules; _

(q) 'retirement benefits’ includes  pension or service
gratuity, and death-cum-retirement graiuity, where

sdmissible

(r} “Treasury’ includes a Sub-Treasury.

{2} Words and sxpressions ussd horein and not gsfined
but defined in the Fundamental Rules have the meanings
respectively assigned to them in those Ruleg



4. Government servents irensforred from ssreices and posts s
whith these rules do not apply.

{1) A Government servani who is transierred permanently
10 & service or post to which these rules apply froin a service or post
to which these rules do not apply shall become subject to thess rules:

Provided that it shall be open to him, within six months of
the date Bf issue of the order of his permanent transfersr if he is
on leave on that day, then, within siz months of his return from lesve,
whichever is later, to elect o be governed by the pension rules to
which he was subjeet mumediately before the date of his transfer,

{2} The opiion under the provise to sub-rule (1) shall be
exereised in writing and communicated to the authority making such
order of transfer,

(3} The option, once exercised, shall be final

CHAPTER II
GENEBAL _CONDITIONS

5. egulation 0! claims to pension or family pension.

{1} Any claim to pension or family pension shall be regulaied
by the provisions of these rules in force at the time when a Govern-
ment servant retires or ig retived or Is discharged or is allowed to
resign from service or dies, as the case may be.

(2} The day on which a Government servant retires op i
retired or is discharged or is allowed to resign from service, as the
case may be, shall be treated as his last working day, The date of
death shall also be {reated a5 3 working day:

Provided that in the case of a Governmeni serv
retire prematurely or who retires voluniarily under clausas (3) to {ra)
of Rule 56 of the Pundamental Rules or Rule 48, as the case may be,
the date of retirement shall be ireated as a non-working day.

8, Reduction in the amount of pension for ungatisfactory service.

(1) If the service rendered by a Government servant prior
to the date of his retiremment has not been satisfaciory, the appointing
authority may by order make reduction in the any one of pension, or
graiuity, or both, as that authority may think proper:

Frovided that the appointing authority shall, before passing

an order under this sub-rule serve or cause to be served a notice upon -

the person concerned specifying the reduction proposed to be made
in such amount on account of his unsatisfactory service under Govern-
ment and call upon such person to submit, within &fteen days of the
receipt of the notice or such further time as may be zllowed by that
authority, such representation as the person concerned may wish fo
make against the proposed order and take into consideration the
representation, if any, submitted by sueh person before passing such
order :

grvant who is .




Frovided further that the amount of pension shall not be
reduced below the limit spscified in sub-rule (3) of Rule 45

(2) {a) The appointing authority may delegate powsr io a
subordinate authority for deciding if.the service
rendered by 2 Government servant has been satis-

factory, and therefore, no reduction in the amount of
pension, or gratuity, or both is called for.

{b) The power under clause (a) shall be delegaled in
respect of a category or categories of Government

servants who may be subordinate to such subordmate
authority.

{c} The delegation of power under. clause (a}:shall not
carry with it the authority to order reduction in the
amount of pension or gratuity, or hoth, which shall
continue to vest in the appomtmg authority.

(3} For the purpose of sub-rule. (1] and sub rule {2) the ex-
pression ‘appointing authority’ shallumean the. authority which is
competent to make appointments to the service or post from which
Government servant retires,

(4) {a) The reduction referred fo.in sub rule (1) shall be of
a permanent character,

e I { 1)) The measure of reduction-in- the :amount of pension

-shall be to the extent. by which the (Government

servant’s service as a whole ‘has failed to reach a

_ satisfactory standard and no attempt shall be made

& ' . to equate the amount of redug:tmn with the amount
] ' of loss caused to the Government

(5} The pensmn authoriced under-thése rules shall not be

may come to the notice of the appomtmg authorlty subgequent to
the author:satmn of. pension. on ; T .

(6) Whenever In . the case of’a Government servant the
Governor passes-an order {whether original-ar sppellate} awardmg
a pension including gratuity less than the maximum adrmissible under
these rules, the Union Puhlic Service Comm!ssmn shalI Be¢onsalted
bafore the order is.passed. . : o .

{7} '\Iothmg in- thxs rule Shali appiy—-._l

- " Cel e (a) where. a part of pensmn has been withheld or
: : ordered to- be recovered under Rule 9; or

(b) where a part of pension has been reduced under Rule
40; or

{(t} where death«cum~ret1remant _gratuity is admissible
under clause (b)) of sub-rule (1) of Rule 50 and

family pension is admissible under Rule 54 or Rule
B5; or

reduced _although proof of the service having been.mtt satisfactory
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i} to effect any recovery which has the resalt of punish-

mtt,
7. Limitations on number of pensions.

{1} A Government servani shall-moi earn two pensions in the

same service or post at -.he sarmne tlme or by ‘the same continuous
service. . . e e s . -

¥4 Except as provided in Rme 19 a Government servant
who, having retired on a superanmuation pension or.retiring pension,
is subsequently re-employed, shall not be entitled 10 a separate pen-
sion or gratuity for tbe perlod of his rezmempmyment

8. Pension subject {o future f’OOd conduet -

(1} (a} Fafure good fonduct shall- be an implied condition of
every grant of pens*:on and 1ts ccmtmuemce under
| these rules’’

{b)} The pension sanctmnmg authority may, by order in

- writing, withhold -or withdraw 8 pension or part
thereof, ‘whether permanenﬂy or for'a specified
period;- if the pensionsr cnovicted of 2 serious crime
or is found guilty of gravé mideonduct :

Provided that rio sich order“shall be passed by

an authority subordinate to’the’ guthority competent

.o makeran appointment to the post held by the pen-

--sloner: unmedzately befmre hlS ‘retirement from
'iservme S - S

, Providéd’ furthér that where A part of pens:cm
* is withkeld or withdrawn, the Fmount of such pensmn
- shall rist be reduced below the 11mxt spe(nﬁed in sub-
. rule (B) of.-rule 49, : ;

(2) Where a pensioner ‘is convicted of a serious erime by a
court of law, action tindetr sub-rule (1) shall be taken in the 1ght of
the Judgement of the court rélating to such conviction.

_ {3) In-a case mot falling under sub-rule (2),-if ‘the. authority
referred: to-in syb-rule {1} considers that- the .pensioner .is prima
facie guilty of grave misconduet, it shall befare passmg an-order
under sub-rule (1},

{a) serve upon the pensioner a4 not:ce specxfymg .j‘ie .

action proposed tc be taken. against  him and the
grrmnd on which it is proposed to be taken and calling

upon- him-to submit, within fiffeen days of the receipt
of the notice or such - further time not exceeding
_fifteen days as may be allowed by the:pension sanc-
tioning authority, such representation he may wish
1o make against the proposal and

(b) take into. consideration the representation, if any,
" submitted by the pensiener under. clauce {a).

.\_N:\V

k
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{4} Whers the auihority compeisnt 1o pass an grder under
sub-rude (1) is the (overnor the Tripura Public Service Compmission
shall be consulied helove the order is passed.

{(5) An appeal against an order under sub-rule (1), passed
by any asuthority other than the Governor, shall lie {o the Governcr
and the Governor shall, tn consultation with the Tripura Public Ser-
vice Commission pass such orders on-the appeal as he desms it

uxplanation —In this rale~—

- . (a) the expression 'serious crlme mc}udes a crime involy-
' ing an oﬁence ‘under the Official ‘Secrets Act, 1923
(19 of 1923): .

_ (b) the expresszon ‘grave misconduct’ includes the coimn-
& ; munication- or disclosure of agy -séeret official cede
or password or any sketch, plan, model, article, note,
document or information, such as iz mentioned in
section 5 of the Official Secrets Act, 1923 (19 of 1923)
(which was Obtained while’ holdmg office under the
Government) €0 as: to prejudicially affect the interests
of ‘thie” general public b the security of the State

9. RIGHT OF GOVERNOR TO WITHHOLD OR WITHDRAW
PENSION

(1} The Governor reserves to himself the right of thhhold'ing
of withdrawing a pension or part théreof, whether permanently or for’
& specified period, and of ordéring’ recovery -from a pexsich of the
whele or part of any pecuniary loss caused to the Government i, in
: any departmental or judicial proceedings, the pensiongr is” found
4 guﬂty -of grave misconduct or .negligence during the period of his
2 : service, mcludmg service rendered upon reremployment aftér. .yetire~
g - : ment Ce

B ——rr e

D ey

, _ Provided that the Tripura Publlc Service Commzssmn shall be
i ' consulted before any final orders are passed:

Provided further that where a part of pension is withheld
or withdrawn, the amount of such pension shall not ‘be reduced before
the limit spemﬁed in: sub-rule (5) of rule 48, :

ke o
S e

¥ : {2} {a) The departmental proceedings.referred to in sub-rule

: : (1), if instituted while .the Government servant was in

® . . service whether hefore, his retivement or during his re-

- : employment, shall after the final retirement of the

¥ Government servant, be deemed £ be proceeding under

$i this rule and shall be continued and concluded by the

F _ authority by which they were commenced in the same

3 - : h manner-as if the Gmernment servant had continued in
$h service:

Provided that where the departmemai proceedings are insti-
[ BE tuted by an authority subordinate to the Governor, that authority
? shall su"ngit a report ‘recording its findings to the Governor.
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{hy The departmantal proveedings, 1f not ingiituted while
the Governmeant servant was in service, whether bhafore
his retirement or during his re-employment,

(i) shatl not be instituted save with the sanction-of the
) Governor, .
{ii) shall not be in respecz of any event which took place
more then four years before such institutich, and

{lil) shall be conducted by such anthority and in such
place as the Governor may direct and in accordance
with fhe procedure- applicable to departmental
proceedings in which an order of dismissal from sep-~
vice could be. made in relation to the Government
servant durmg his servnce :

(3) N Judiciat proceedmgs, if not 1nf§t1tuted while the
Goveranment. servant was in service;, whether before-his retirement or
durning his re«empiqyﬁment,- shall be instituted in respect of a cause
of action which arose, or in respect of an event which took place, more
1han four years before such mstitution

{4) In the case of a Government servant who has ratired on
attaining the age of syperannuation or otherwise and against whom
iny departmental or judical proceedings sre Jinstituted  or where

eparimeéntal proceedmgs are . contmued under sub-tule 2), a, pm~

visional pension as provided in rule 65 of rule ’?4 ag the case may be,

shall be sanctmned

(5} Where the Governor decides’ rot to mth hold or thhdraw’
pensitn but orders recovery of pecunidry ioss froim ‘perision, the
recovery shall not ordinarily be made at & rate exceeding one-third
of the pension admissitilz on the date of re*xreman of .z Government
servant. e . i .

( ) For the purpose of this vule,—~ = . 0

' {a} departmental proceedmgs shaii be deemed to be mst»-
tution on the date on which the statement ‘of charges
s issued .to the Gavernment servant or persioner, or
- i the Government ' s€ivant has ‘been placed under
W 3115}_361151011 Erom an’ earher date an such date; and

-

{b} 1ud1cial proceedmgs shall-- be -_deemedu..: to be insti-
tuted__._ T TLroe

{1} in, the case of cr;mmal pmceedlngs on the date
on which the complaint or report of a police
officer, of which the Magistrate takes eogni-

-.rance iS mad' ,nd

(u) in the cage of mvil proceedmgs on the d&te ‘the
plaint is presented in the court,




F10. Commereial employment alter retirement,

{1} if & pensionsr whe, immediately before his retirement
was a member of 3tate Service Class I, wighes {¢ accept any commer-
cial employment before the explry of two years from bhe date of his
retirement, he shall obiain the previous sanction of the Govermment
to such aceeptance,

Provided that a Goverarment servant who was permitied
by the Govéinment to take up s particular form of commercial
employment during his leave preparatory to retirement or during
refused leave shall not he required ito cbiain subgequent permission
for s continttance in such employment after retirement

_ (2} Subject to the provisions of sub-rule (3), the Govern-
ment may order in writing, on an application made by a pensioner
grant, subject fo such conditions, if any, as it may deem necessary,
permission, or refuse reasong to be recorded in the order, permission,
to such pensicner to take up the commercial employment specified
in the application.

{3} In granting or refusing permission under sub-rule {2)
to a pensicner for iaking up any commercial employment, the
Government shall have regard to the following factors, namely;

(a} the nature of the employment proposed to be
taken up and the antecedents of the employer;

(b) Whether his duties in the employment which
he preposes to take up might be such as to bring
him into conflict with Government ;

{c} whether the pensioner while in service had any
such dealing with the employer under whom he
proposes to seek employment as might afford a
reascnable basis for the  suspicion that such
pensioner had shown favour to such employer;

(d) whether the duties of the commercial employ-
“ment propesed involve liaison or contact work
with Government department ;

{¢) whether his commmercial duties will be sueh that
his previous offieial pesition or knowledge or
experience under Government could be used to
give the proposed employer an unfair advan-

k3

tage ;
(f) the emoluments offered ¥y the proposed em-
pioyer; and

{g) any other relevani factor.

{4) Where within a pericd of 80 days of the date of
receipt of an application under sub-rule (3), the Government does not
refuges to grant the permission applied for or does nat communicate
the refusal to the applicant, the Government shall be deemed to have
granted the permission applied for. '




i Whare the OGovernmeni Eranis whe pernssicn
applisd {or ai‘OJEEf to any conditions or refuses such permiscion, the
applicant may, within thirty days of the recsipt of the order of the
CGovernment to that effect, make a representatwn agsinst any such
condition or refusal and the Government may maxe such order there

on 88 it déem fit: .

Provided that no order other than asn order cancelling
such condition or granting such permission withdut any condition shall
be misde uhder thi$ sub-rule witheut giving the pénsioter making the
representation an opportunity to show cause apainst the ordér pro-
posed to be made, ' -

{6} I any pensioner fakes up any commercial empldy-
ment 8t any thme before the expiry of two years fram the date of
his retirement without the prior permission of the  Government or
commits a breach of any condition subject to which permission to
take up any commercial employment has been granted to him under
this rule, it shall be competent for the Government to declare by
order in writing and for reasons o be recorded therein that he shail
not be entitled to the whole or such part of the pension and for such
period as may be specified in the order:

Provided that no such order shall be made without
giving the pensioner concerned an opportunity of showing cause
against such declaration :

N Provided further that in makmg any order under this
sub-rule, the Governitient shall hdve regitd to the following factors,
ramely ==

(i) the financial circumstances of the pensioner con-
cerned ;

(i) the neture of, and the emoluments from, the commier-
cial employment taken up by the pensioner con-
cerned ; and

{iii} any other relevant factor.

(?} Every order passed by the Government under this
rule shall be commimnicated to the pensioner cancerned”

In this rule,—

8} (a‘)_ _t_he eipression  “commercial  employment”
OAns

{1) an employment in any capamty mcludnzg that of
an agent, undér 3 corppany, co-operative society,
firm or individuyal engaged in. {rading, commer-
cial, industiidl, fingncial or prifessional business
and ineludes also a directorship of such company
and partnershlp of such firm; but does not, include
employment under a body corporate whohy or
substantially owned or controlled by the Geovern-
ment,




Peeey

yot

111 serving up praciice, eiiber dependsntly of &5
“armcr {JJ. Z ﬁTI‘l as adwse: or eonsulians in
matter in respect of which the pensioner—

(A) has no professional qualifications and the

matters in respect of which the practice is

- to he sef up or is carried on are relatable to
his official knowledge or experience; or

{B) has professional . qualifications but the
matters in respect .0f which such practice
is to be set up sre such #s are likely to give
his clients an unfair advantage by reason of
his prevmus official position, or

(ni} has to undertake. work mvc)lvmg liaison or con-
tact with the oOffices or officers of the Gnvern~
ment ;

Explanatlon:—&?or the purpose of thi_s clause “‘eniploy-
ment under a  co-operative society”
inchuides the heolding of any office, whe-
ther elective or otherwise, such as that
of president, Chairman, Manager, Secre-
tary ’I‘re,asurer and the ke by whatever

» rame called in such sociéty;

(b) the expr&sswﬁ “date of rétiremént”, in relation ,

to a Governrpént sérvant ré-ediployed aftsr rétirement, with-
out Any bresk, either in ile sande or in snother Class 1 post
under the Government meahs the date onm which such
Governsheiit servant finally ceasés to be so re-employed in
Government service,

11.  Omitted.

12. Employment after retirement under a Government outside
India. -

If a pensiomer who, immediately before his retirement was a
membér of State Service Class I, wighes to atcept diny employment
under #ngy Government oulside Irxdla hé shall obidin previous per-
migston of the State Government for sich acteptante, and rio pension
shall be payable to 4 pensidrier who accepts such an employment
without proper permission in respect of apy peried for which he is
so employed or such longer period as the Government may direct :

Providéd thit a Gvernitient servant who was permitted by the
State Governmert to take up a partieular form of employment under
any Govérhment oiutside India during his leave preparatory to retire-
ment shall not bé réguired to oBtain subsequent permlssmn for his
contifivane@ i siich ediploymént after rétirernent.

Explana’cwn -wFor the purposes of ihis rule, the expression
"zmplo vment under any Govériment oiit§idé Tndia” !hclﬁdes employ-
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ment wader a lgral authovity or corporation or any other instituiicu
or orgamsaf-»an which functions under the supervision or contrel of
the State Government outside Indiz, or an smplovment under an
International Ovganisation of which the Staie Government ¢f India
is 110t a member.

M

CHAPTER Ii1
Qualifying Service
13 Contnencement of qualifying service,

Subject to the provisions of these rules, qualifying service of a
Government servant shall comumence from the date he takes charge
of the post to which he is Srst appointed either substantively or in an
officiating or temporary capacity:

Provided that officiating or temporary service is followed with-
out interruption by substantive appointment in the same or another
service or post:

Provided further that—-

{a) in the caseé of a Government servant in a Class [V service

rpost who held a len or a suspanded lien on a perma-

nent pensionable post prior to the 17th April, 1854,

service rendered hefore atfaining the age of sixteen years
shall not count for any purpose, and

(b} in the case of a Government servant not covered by clause
{a), service remdered before. attaining the age of eight
years shall not count, except for compensation gratuity.

14, Condition subject 1o which service gualifies.

{1} The service oi a Goverpment servant shall not qualily
unless his duties and pay are regulated by the Government, or
under conditions determined by the Government.

{2} Por the purpose of sub-rule (1}, the expression "service"
means service under the Government and paid by that Govern-
ment from the Consolidated Fund of the Biate of Tripura or a
Local Fund administered hy the Government but does not include
service in a mon-pensionsble establishment unless such service

s trea‘ged a gqualifying service by the Government of Tripura.

(3} In the case of a Govertunent serv ant belonging te Cen-
tral Government or other State Government, whoe is permanently
transferved to a service or post to which these rules apply, the
eoniinuons service rvendered under the Central Goverament or
the State Government in an officiating or temporary capacity, if
any, followed without interruption by substaniive appoint-
meni, or the continuous service rendered under that Goveroment
in an officiating or temporary capacity, as the case may be, shall
gualify :

-
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Provided that pothing contained in ihis sub-rule shall apply

15 hﬂj such Government servant who is appointed otherwise

than by depuiation to a ssrvies or post to  which thess rules
I hd

apply.

15, Counting for service on probation.

Service op probation against a post if followed by confirmation
in the same or another post shall qualify.

16. Counting of service as apprenticer
Seryice as an apprentice shall not gualify.

17, Counting of service on comtract, -

(1) A person who is initially engaged by the Government on

a contract for a specified period and is subsequently

~ appointed to the same or another post in a substantive

capacity in a pensionable estabhshment without interrup-
tion of duty, may opt elther——

{(a} to retain the Covernment c@ntribution in the

P _ Comributoxy Provident Fund with interest there- i

: . on incl uding any {JthEI‘ campensatlon for that ser-
vice, -

ib) to agree to refund to the Government the mone-
‘tary benefits referred to in clause (a) or to forego
the same if they have not been:paid to him and
count in lieu thereof the service for which the
. aforesaid monetary benefits may have been pay-
; o - able.

i ' (2) The option under sub-clause (1) shall be communicated :
5 to the Head of Office under intimation fo the Audit Offi- . :
cer within a pericd of three months from the date of ]
issue of the order of permanent transfer to pensionable 1
service, ot if the Government servant is on leave on that :
day. \m‘rhm three month ﬁi hls return from leave, which-
ever is Iater

(3} 1f no communlcatlon is received by the Head of Office
within the period referred to in sub-rule (2), the Govern-
ment servant shall be deemed to have opied for the
retention of the monetary benefits payable or paid to
him on acgount- o‘f service rendered on contract.

18. Counting of pre-retlrement civil service fn the case of re-
employed Government servants '

(1) A Government servant who, having retired on compensa-
tion pension or invalid pension or compensation gratuity or
invalid gratuity is re-employed and appointed substantively to a
service pr post io wh;ch these rules apply may exeruse opiion
githar—
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{g1 io continye [o draw the persion or setakn the Fralyily
sanctioned  for bis earlier service, in  which his for-
mey service shall not count as qualitying service ; or
{b} te cease to draw his pension or refund the gratuity,
ineluding the dezth-cum-retirernent sratuity, if any, as
the case may be, and count his previous service as
gualifying service in wihch case the pension interme-
diately draw shall not be required to be refunded,

{2} {a) The authority issuing the order of substantive

(1)

{5}

(4} (8}

(®)

appointment {0 a service or post as is referred to in
sub-rule (1) shall along with such order require in
writing the Government servant {o exercise the
option under that sub-rule within three months of the
date of issue of such order or i he is on leave on that
day, within three months of his return from leave,

whichever is later and also bring to his notice the
provisions of clause(h).

If no option is exercised within the period referred to
in clause (&), the Government servant shall be deemed
to have opted for clause (&) of sub-rule {1}

In the case of a Government servant who opts
for clause (a) of sub-rule {1} the pension or gratuity
admissible for his subsequent service is subject to
the lmitation, that service gratuity or the capital
value of the pension  and death-cum-retirement
gratuity, if any, shail not be greater than the differ-
ence between the wvalue of the pension and death-
cum-retirement grauity, if any, that would he admi-
sxible at the time of the GCGovernment servant’s
final retirement if the two periods of service were
combined and the value of retirement benefits already
granted to him for the previous service.

Note.—~The capital value of pension shall be caleu-
Iated in accordance with the rules prescribed
by the Governor under the Civil Pension
Communication Rules applicabie at the time
of second or final retirement.

A Governmeni servant who opts for clause {b) of
gub-rule (1) shall be required to refund the gratuity
received in respect of his earlier service, in monthly
instrlments not exceeding thiriy-six in number, the
first instalment beginning from the month following
the month in which he exercised the opiion,

The right to count previous service as gualifying
service shall not revive until the whole amount has
been refunded

{5} In the case of a Government servant who, having elected

ip refund the gratuity, dies before the entire amount is refunded,




he arnount of unrefundsd g;&fulw shail be adjusted agains: the
death-cura-retirement gratuity which may become payable to his
famity, -

|‘-"
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1%, Counting of military service rendered before civil employ-
ment.

{fj A Government servant who is re-emploved in a civil
service or post before aitaining the age of suparannuation and
wha, before such re-employment, had rendered regular military
service after attaining the age of eighteen years, may, cn his
eonfirmation in 2 civil service or post, opt gither—

(3} to continue to draw the military pension or retain
pratuity received on discharge from military service,
in which case his former military service shall not
count as gualifying service; or

{b} to cease to draw his pension or refund the gratuity
including death-cum-retirement, if any, and count
the previcus military service as qualifying servics,
in which case the service so allowed fo count shall
be restricted to a service, within or outside the
employees unit or department in India or elsewhere,
which is paid from the Consolidated Fund of India
or for which pensionary  contribution has been
received by the Government and the pension imme-
diately drawn shall not be reguired to be refunded
but the element of pension which was not taken
into account for fAxation of pay on re-employment
‘shall be refunded.

(2] (a) The authorify issuing the order of substantive
appointment 1o a civil service or post as is referred
to in sub-rule (1) shall zlong with such order require

- in writing the Government servant fo exercise the
option under that sub-rule within three months of
the date of issue of such order, if he is on legve on
that day, within three months of his return ffom
leave, whichever is later, and also bring to his notice
the provisions of clause {b).

(b} I an option is exercised within the period referred
to in clause (@), ibe Government servant shall be
deemed to have opted for clause (a) of sub-rule (1).

{3) {a) A Government servant who opts for clause (b} of sub-
rule (1) shall be rveguired to refund the pension,
bonus or gratuity received in respect of his earljer
military service, in monthly instalments not ex-
exceeding thirty-six in number, the first instalment
beginning from the month following the month in

Yoo which he exercised the option.




(b} The right to count previous service  ss gualifying
seérvice shall not revive until the whelse amount has
heen refunded,

(1) In the ecase of a {overnment servans who, having elected
to refund the pension, bonus or gratuity, dies hefore the eniire
amount is refund, the unrefunded amount of the pension or
gratuity shall be adjusted against the death-cum-retirement
gratuity which may become pavable to his family.

(3) When an order ig pasz,ed' under this rale qHmeg prev1~
ous regular military service (o count as part of the service quali-
fying for eivil pension, the order shall be deemed to include the
condonation of interruption in service, if any, in the military
service and between the military and civii services.

Note.—The provisions of this sub-rule shall apply o an
employee who had rendered continucus lemporary non-regular
military service along or in conjunction with war service and any
interruption in service bhetween the temporary non-regular miii-
tary service and civil service may be condoned in acesrdance with
the provisions of rule 28,

20, Counting of war service rendered before civil employment.

(1} & CGovernment servant wha, prior 16 his appointment in
a Civil servige or post against war reserve or other permanent
vacancy which arose for direct recruitment before the ist
January, 1948, had rendered satisfactory paid whole-time,
enlisted or: commisgioned war service in the Armed Forees of
India or in similar forces of a Commonwealth Country during
the parind from the 3rd Septerber, 1938 to the Ist April 1945,
which did net earn a service pension undesy the wmilliary rules,
shall be allowed to count such service, Inciuding all! kinds of
leave on full rates of pay and seek leave taken during such ser-
vice, &5 gualifying service, subject i the Jollowing conditions,
pamely 1 —

{a} in the case of a_service or pest in respset of which
a minimuex age is E‘L,,ed. for recruilroent, no war service

rendered below 'that age shall touni as qualifying

sefvice ;

{b) a0 consribution towards: ar share of pension earned
2 a result of counting war service rendered in a Foree
or a Commonwealth country shail be claimed from the
Government of that country; :

{¢) no refund of bonus or gratuity in respect of war
service shall be demanded from the Government servent
concerned,

{2} War service rendered by a Government servant who wasg
appg%med substantively to a civil service or post against vacan-
cles which arose after the 31lst December, 1947, shall, subject to




the conditicns spse(:!ﬁea in sub-ruie {1}, be irested as raillisry
service as prcmded in rule 18,

2i. Counting of perxods spent on iﬂave

All leave during serviee for which leave salary is payable
and all extra-ordinary leave granted on medical certificates shall
count as gualifying service

Provided that in the case of extra~ord1nary leave (other than
extra-ordinary leave granted on medical certificate) the appoint-
ing authority may,-at the time of granting such leave; sllew ths
period of that leave to count as quahfylng service 1f such leave
is granted to a Government servant-—

(i} Omitted.

(i1} Due to his inability to ]om or re- jom duty on account of
civil communication ; or

(ii1} For prosecuting higher seientific and techni'céi studies,

% . o2z Counting of p{arzods spent on training.

- The Gov ernment may; by order decxdn whe*.her the tims
g ent by a . Government servant - under training - 1mmedlately
before appointment te service - under that Government shall
count as gualifying service. ’

23 Countmg of penods of suspenswn.

Time: passed by a Gevernment servant un,der suspension
pending . enquiry into conduct shall count as gqualifying service
where, on conclusion of such enquiry, he has been: fully exonera-
ted o¢ the suspension is held to. be wholly. unl]ustxﬁed, in other
case. the period. of _suspension. shall not: éount unléss the authority
competent, fo, pass. orders | under the Tules, governing such cases
expressly declares at.the. time that it should count to such extent
as the competent authority may deciare ; T

24 TForfelture of gervide gr- dmmsa'l ar terntval.’
Dismigsal ot rémoval 6f a Government ‘serant from a ser-
vice or post entails forfeitiresdf tils ast service,

25, :'Countmg of past qervlce oA teiistatémeit.

( 3 A Gmre1‘151_men1L servant who 13 dn’nzssed‘ r‘emoved or com-
pulsarlly retived from service, but. ig reznstated .on appeal or
review, is entitled -to count- hlS past service. as. qua‘zfvzng service,

(2) The period of 'mtermphon in service between {he date of
dismissal, remaval or ¢ompuisory rétirement, as the case may be.
and the -date of reinstatement, and the period of. suspension, if
any, shall not eount as gualifying service unless _regularised as
duty or leave by a specific order of the - authority which passed
the order of reinstatement.
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268, Fordeiters of service on resignasion—

{1} Resignetion from 2 service or a post, unless i is allowed
te be withdrawn in the public interest by the appointing asutho-
ity, entails forfeiture of past sarviee,

{2} & resignation shall not emtail iouertu% of past service

¢ has been- submitted to take up, with proper permission,
anmheﬂ appointment, whether temporary or permanent, under
ihe Government where service gualifies,

(3) Interruption in service in a case falling under sub-rule
{2} duie to the two appointments being at different stations, not
exceeding the joining time permissible under the rules of trans-
fer, shall be covered by grant of leave of any kind due to the
Government on the date of relisf or by forrmal condoration to the
extent to which the peried is not covered by leave due to him.
{4) The appointing authority may permit a person to with~
draw his resigaation in the public interest on the following
conditinns, namely ;—
(i) that the resignation was tendered by the Govern-
ment servant for some compelling reasons which did not
involve any reflection on his integrity, efficiency or con-
duct and the request for withdrawal of the resignation
has been made as a result of 8 material change in the
circumstances which eoriginally compelled him to tender
the resignstion;

(il) that during the period of intervening between the
date on which the resignation became effective and the
date from which the request for withdrawal was made,
the conduct of the person concernﬁd was in no way
improper ;

(iii) that the peried of absence from duty between the
date on which the resignation became effective and the
date on which the person is allowed to reswme dufy as
a result of permission to withdraw the resignation is not
more than 90 days;

(iv} that the post,’ which was vacated by the Govern-
ment servant on the acceptance of his resignation or any
other comparable post, is available:

(%) Request for withdrawal of a re&ngnatmn shall not be
aceepted by the appomtmg authority where a Government ser-
vant resigns his service or post with a view to taking up an
appoiniment in or under a private commercial company or in-
<luding or a composition or cempany wholly or substantially
owned or controlled by the Government or in or under a body
controlled or financed by the Government.

{6] When an order is 'passed by the appoinfing authority
allowing & person to withdraw his resignation and to resume
duty, the order shall be deemed to incitde the condonation of
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interruption in serviee but the period of interruption shall not
ount a8 gualifving service.

£

27 Effect of interruption in service.

{1} An interruption in the service of a Govermment servant
entails forfeiture of his past service, except’  in the following
Cages—

(ak authorised leave of absence;

{b) unauthorized absenee in continuation of authorised leave
of abzenee go long as the post of absentee ig not filled
substantively ;

(¢} suspension, where it is immediately followed by reins-
tatement whether in the same or a different post, or
where the Government servant dies or is permitted to
retire or is retired on attaining the age of compulsory
retirement while under suspension;

{d} transfer to non-qualifying service in an establishment
under the control of the Govermment if such transfer has
been ordered by a3 competent authority im the publie
interest; :

{(e) joining time while on transfer from one post to another.

A (2) Notwithstanding ahythiﬁg eontained in sub-rule (1), the

pension sanctioning authority may, by order, commute retrospec—
tively the periods of absence withoyt leave as extrgordinary
Ieave. ' .

£28. Condonation of interruption in service.

{1) The appointing authority may, by worder, condone inter-
" ruption in the service of a Government servant -

Provided that—

{i} the interruptions have been caused by reasons
beyond the conirol of the Government servant;
(ii) the total service excluding cne or more interrop-
tions, if any, is not less than five years’ guration;
and . '
(i#i} the interruption, including fwo or more interrup-
tions, if any, does not exceed one vear.
{2) The period of interruption condoned under sub-rule (I)
shall not ecunt as gualifying service. .

29, Addition to gualifying service when a Government servant
is declared surplus.

(1) A Governmeni servant, other than a Government servant
in Class IV service or post, who, after having been declared sur-
plug to the establishment in which he was serving opts to retire

LS
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volupdariby ="'t’f1m swoe months of his transfer and s peonitied
o retire, hall be entitled to have five yesrs added io the guali-
iving service 3:"‘“1(381&3& by him:

Provided that the qualifying service rendered is oot less than
fifteen years and the rvesultant length of qualifying service after
taking into account the aforessid addition is niot more than the
service the Government servant could have he counted had

retired on the date of his superannuation.

{2) In respect of & Government servant in Class IV Service
or post the provisions of sub-rule (1) shall apply if he opts for

voluntary retirernent within a period of two months of the report—

ing of his name to the Director of Employment and Manpower,
after having been declared surplus in the establishment in which
he was serving as a result of studies made by the Department of
Administrative Reforms. T :

30. Addition to qualifying service in special circumstances —

. {1 A Govemment servant appointed to a service or post.
“after the 31§t March, 1960, shall be eligible to add to his service

qualifying for superannuatlon pension (but not for any other
class of pension) the actual period not exceeding one-fourth of
the length of his service or the acfual period by which his age
at the time of recruitment exceeded {wenty-five years or a period
of five vears, whichever is less, if the servide or post to which
the Government sérvant is appointed is ong—

{a} for which post- graduate research, or specialist quahﬁca~
tion or expenence in scientific, technologlcal or profess-
ional fields, Is essentialj.and . ...

(b} to which candidates of more than twenty ﬁwe years of
age are normally recruited:

Provided that the concession shall not he admissible to a
CGovernment” servant unless This actual 'quahfymg servige
at the titne he qults Governmen’c service is not less than ten.
anIS‘ . . - .

Provided furtheér that this concession shall be admissible only
if the recruitment rules in respect of the said service or post
contain a speblﬁc provision that the servme car post is one which
carrzes the benefit of this tule, :

{2) A Govﬂrnment servant who is recruited at the age of
thxrty -five years or more, nay, within a period of three months
{rom the date of his zppointment, select to forego. his right te
pension whereupon he shall be eligible to stdbscribe to a Contri-
butory Provident Fund.

{3} ’I‘he opilon referrﬂd 19 m sub—rule {2), once exercised,
shall be final -

31, Umitted.

et R T T
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32, Verification of gualifying service alfer 23 vaars sevvics, or
five vears belore retirement.—

(3} On a Government servant compleiing 25 years of service
or on his belng left with five vears before date pf reiirament,
whichever is earlier, the Audit Officer concerned in the ecage of a
Gazetted Government- servant or the Head of Office, in cnosulta-
tion with the Audit Officer concerned in the case of 2 non-
Gazetted Government servant shall, in aceordance with the rules
for the fime heing in force, verify the service rendered by such
Government servant, determine the gualifying servies and com-
munieate to him in Form 24 the pcnod of’ qualifying-'se_rvice
so determined. T

(2} Notwithstanding anything contained in  sub-rule (1),
where a Government servant is transferred to another department
irom a temporary depariment or on: account of the closure of the

. department he had been previously serving or because the post
he held had been declared surplus or where a non-Gazetted
Government servant is promoted to Gazetted rank the verification
of his service may be done whenever such. event oceurs.

{3) The verification done under sub-rules (1) and (2) shall be
treated as final and shall not be regpened extept-when necessi-
tated by a subsequent change in the rules and orders governing
the condrtmns under which the service quahﬁes for pensmn

e

CHAPTER IV

Fmoluments and average Emoluments -

B

33. Emoluments.

The expression “emeluments” means pay as defined in pule 5{(21)
of the Fundamental Rules (including dearness pay, as de»ermmed hy
the order of the Government issued frem timeé fo time) .which a
Government servant was recewmg zmmeazately before his retzrement
or on the date of his death.

Note.—1—If a Govermment servant 'immedi'atel:,r'" ‘before  his
retirement or death while in service had been ghseni from duty _oh
leave for which leave salary is payable or hawng been suspénded had
been reinstated without” forfeiture of service, the eroluments, which
he would have drawn had he not been absent froni ity or suspended
shall; be the emolwments for the purpose of this rule:

Provided that any increase in pay (other than the mcrement
referred to in Note 4) which is not actually drawn’ shail not form
part of his emeluments:

MNote 2.—Where a Govermment servant im'rﬂedi'ateiy before his
retirement or death while in service had procseded-on leave for which
leave salary is pavable afier having held a ‘higher appointment
whether in an officiating or temporary capacity, the benefit of
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Note 3.—If & Govérnment servént lmmedlately before his retire-
ment or dedih while in service had been ahsent fromfi duty on extra-
ordinary leave or had been under suspension, the period whereof does
not count as service, the - emoluments which he drew  hmmediately
before proceeding on such leave or being placed under suspension
shall be the emoluments for the purpose of this rule. -

Note 4. —If a Government servant 1med1ate{y heforc his retire-
ment or death while in service .wes on earned leave or leave on
average pay, as the case may he, and earns an increment, which was
not withheld, .

[2) during the currency of the earned leave. not exceeding
120 days, or during the first one hundred and twenty
-days of earned leave escceedmg one hundred and twenty
days, or

(b} during the currency of leave on average pay not exceed-
ing four mouths, or during the first four months of leave
on average pay exceeding four months, such increment
though net actuaily drawn, shall form par rt of his emolu-

- : . ments,

Note "SLwPay drawn by a Covernment servant in a tenure
appointment shall be ireated as emoluments :

Provided that the service in tenure appoiniment does not
gqualify for the grant of additional pension.

Note 6.~~Pay drawn by 3 Govenrment servamt whﬁe on deputa~-
tion to the Armed Forees of India shall be tr2ated as emoluments.

Note 7.—Pay drawn by a Goverament sérvant while on foreign
gervice shall not be treated ss emoluments, but the pay whith he
would have drawn under the Government had he not heen on
foreign service shall alone be treated as emoluments,

Note 8.—Where & pensioner whe is re-employed In Government
service elecis in terms of clause (a) of sub-rule (1) of the rule 18 or
clause (a) of sub-rule (1) of rule 19 to retain his pension for earlier
service and whose pay on re-employment has ‘been reduced by an
smount not exceeding his pension, the element of pension by which
his pay is reduced shall be treaited as emolwments.

Note 8.-—In respect of period prior to lst March, 1974 emolu-
ments {nclude—

" {i) the dearnesa atlowance where the dearness pay iz not
admissible,

(i1} the balance of dearness allowance where dearness pay is
admissible and 7

{if} interim reliefs,
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Hpie 10— Where a Govenunant seyvant has been transferied o

zn auioncmous nedy congsguant on the comversion of g department
J the Guverpment inio such a ﬁody and the Government servant so
transierred opts to retain the pensionary benefits under the rules of
the Government, the emoluments drawn under the autonomous

body shall be treated as emoluments for the purpose of this rule.

£

)

34, Average emoluments,

"

Ave;:age emoluments shall be determined with reference to
the emoluments drawn by & Covernment servant during the last
three years of his service: - '

Provided that the average emoluments of a Government
servant who retire on or after the 29th February, 1976, shall be deter-
mined with reference to emclurnents drawn during the last 10 com-
plete months of his serviee.

Note 1.—If during the last three years of his service a Govern-
ment sexrvant or last 10 months of his service, as the case may be, a
Government servant had been absent from duty on leave for his
leave galary is payable or having been suspended had been reins-
tated without forfeiture of service, the emoluments which he would
have drawn had he not been absent from duty or suspended shall
be taken into account for determining the average emoluments:

Provided that any incresse in pay (other than the increment
referred to in Note 3) which is not actualiy drawn shall net form part
of his emoluments. :

Note 2.-If, during the last three years ol his service or last 10
months of his service, as the ease may be, a Government servant
had been absent from duty on extra-ordinary leave, or had been
under suspension the period whereof does not count as service, the
aforesaid period of leave or suspension shall be disregarded in. the
calculation of average emoluments and equal period before the three
vears or 10 months, as the ease may be, shall be included,

Note 3.—In the case of a Government servant who was on
earned leave or leave on aversge pay, as the .case may -be, during
the last three years of service or last 10 meonths of service, as the
case may be, and earned an increment, which wag not withheld.

{2} during the currency of the earned leave not exceeding
120 days or during the first one hundred and twenty days
of earned leave exceading 120 days, or

{1 during the currency of leave on average pay not exceed-
ing four months, or during the first four meoenths of leave
on average pay exceeding for months,

such inerement, though not actuzlly drawn, shall be inciuded in
the average emoluments. :
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CHAPTER ¥

Classes m Pensions and CUonditions Governing their Grant.
35, Superannuation Pension. - ~

A superannuation pension shall be granted to a Government
servant who ig retired on hig attaining the age of compulsarv
retigement,

386. Rehrmg Pension. .
A retiving pengion shall be granted :—

{a} to a Government servant who retires, or Is retired,
in advance- ¢f the age of compulsory retirement. in
accordance with the provisions of rule 45 or rule 48
of these rules or rule 56 of the Fundamental Rules
or Article 459 of the Civil Ser\nce Regulations ; and

" (b to 3 Goveinment - servant who, on belng declared
“surpius opts for voluntary ‘retivernent in -accordance
with the pmvzszoﬂs of ruie 29 of these rules.

37. Penswn on abscn:ptz.on m or und a Corparatlon, Company
or Body— " Seme '

" A Government servant who has been parmitted 'ro be absorb-

. ed in a service or post -in or under a  corporation or company

wholly or substantially owned: or conttolled by the Government
or in or under a body conirelled or financed by the Government
shall, if such absorption is declared by the Government to be in
the publie interest, be deemed to have retired from serviee from
the date of such absorption and shall be eligible to réceive retiza-

" “ment benefits which he- may-have elected or deemed to. have

eleeted, and from such date as may be determined, in acn;m:dance

. '-Wlﬂ" the orde*s of the Government appllcab}e tc hzm

prov:ded that no ‘declaration regardmg absmrptmn in the pub-
tic interseit in a Servicé oF post in'or under such corporation, com-
pany or bady shall be required in respect of a Government ser-
vant-whorm the Gevarmnent may, by order declare to be a sclentlm
nn:: employee, T :

Provided further that the provisions of snb mle {5Y of rule

. 49, shall not apply ior the purpose of detem*mng pension under
. thlb rule, . L . .

37-A. Payment of":lu'm'p suitn amount to persons on absorption
in or under a corpor&tidn company or body.—

(1} Where a Gavernment sprvant refarred ta in ruie 37 elects
the alternative of receiving "the” death»—cum retirement gratuity
ind a lump stm anount in lew of pension, he shall, in addltmn to
leath-cum-vetirement gratuity, be granted :
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(2} o an epplivation maode o this behuli, a Iump sum
armount not exceeding the comunuted value of one-
third of his pension as may be adinissible to biw in
aceordance with the provisions of the Clivil Pensions
{Commutation) Rules and

{h) a terminal benefit equal to fwice the amount of the

. lwap sum referred to in clause {a), subjact to the

condition that the Government servani surrenders
his right of drawing two-thirds of his pension.

38, Invalid Pension.— o

(1) Invalid pension may be granted il a Government servant
retires from the service on account of any bodily or mental
informity which permanently incapacitates him for the service’

{2) A Government gervant applying for an invalid pension
shall sunbmit a medical certificate of incapacity from the following
medical authority, namely ;—

{a) a medical board, in the case of a Gazetted Govern-
ment servant and of a non-Gazetted Government
servant whose pay, as defined in rule 9(21) of the
Fundamental Rules, exceeds seven hundred and fifty

- rupees per mensern;

{b) Civil Surgeon or District Medical Officer or Medical
Officer of eguivalent status in other cases.

Note [.—No medical certificate of imcapacity for -service may
be granted unless the applicant produces a letter to show that the
Head of his Office or Department is aware of the intention of the
applicant to appear before the medical authority. The medical autho-
rity shall also be supplied by the Head of the Office or Department
in which the applicant is employed with a statement of what appears
from official records to be the age of the applicant, If a Service Book

is being maintained for the applicant, the sge recorded therein should
be reported.

Note 2—A lady doctor shall be included as & member of the

Medical Board, when a woman candidate is to be examined.

(3) The form of the Medical Certificate to be granted by the
medical authority spec;ﬁed in sub-rule (2} shall be as in Form
23,

{4) Where the medical authoriiy referred to in sub-rule (2}
has declared a Government servant fit for further service of less
lahorious character than that which he had been doing, he should,
provided he is willing to be so emplayed, be employed on lower
post and if there be no means of employing him even on Iower
post, he may be admitted to invalid pension,

{53 {a) If the incapacity is directly due to the irregular or
intemperate habite of the Govermment servant, no
invalid pension shall be granted.
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(b} If the incapacity has not been directly caused by such
habite but hos besn  acceleraied or  aggravaied by
them: it shall be Ior the pension sanctioning authority
to decide what reduction should be made on this
agcount,

38. Compensation pension,—

{1) If a Government servant is selected for discharge owing
to the aholition of his permanent post, he shall, unless he is
appointed to anocther post the conditions of which are deemed
by the authority competent to discharge him to be at least equal
1o those of hig own, have the option—

{a} of taking compensation pension to which he may be
entitled for the service he had rendered, or

{bj of accepiing another appointment on such pay as
may offered and continuing to count his previous
serviee for pensiofn.

{2) {a) Noitce of at least three months shall be given to a
Government servant in  permanent emplovment
before his services are dispensed with on the aholi-
tion of his permanent post,

{b) Where notice of at least three months is not given
and the Government servant has not been provided
with other employment on the date on whick his
services dispensed with, the authority competent to
disposes with his services may sanction the payment
of a sum not exceeding the pay and allowances for
the period by which the nofice actually given to
him falls short of three months.

{¢} No compensation pension shall be payable for the
“period in respeet of which he receives pay and allow-
ances in Heu of notice.

{(3) In case a Government servant is granted pay and allow-
ance for the period by which the notice given to him falls short
of three months and he is re~employed before the expiry of the
peri for which he has received pay and allowances he shall
refund the pay and allowances so received for the period follow-
ing his re-employment,

4) If a Government servant who is entitied to compensation
pension accepts instead another appoiniment under the Govern-
ment and subsequently becomes entitled to receive a pension of
any class, the amount of such pension shdll not be less than the
compensation pension which he could have claimed if he had not
accepted the appointment,

4¢0. Compulsory retirernent pension,

- {1} A Government servant compulsorily retired from service
as a penalty may be granted, by the authority competent to



SRR RN SRR

e e L ki

- I L

d
i

imposa stich penally pension or gratnity or bhoth at a vate not less
than two-thirds and not more than full cornpensation pension or
gratuity or both admissible to him on the date of his compulsory
retirement,

-

Provided that in the case of a Government servant to whom

rule 46 apples, additional pension of not less than the limits.

mentiocned in this rule may alse be granted.

(2) Whenever in the case of & Goverament servant the
Governor passes an order (whether original, appellate or an
exercise of power of review) awarding a pension less than the full
compensation pension admissible under these rules, the Tripura
Public Service Commlssmn shall be consulted before such order
is passed.

Explanation.—In this sub-rule, the expression “pension”
includes gratuity.

(3) A pension granted or awarded under sub-rule {l') or, &s
the case may be, under sub-rule (2), shall not be less than the
limit in sub-rule (5) of rule 48,

41, Compensation allowance,

(1} A Government servant who is dismissed or removed fmm
sepvice shail forfeit his pension and gratuity:

Provided that the authority competent to dismiss 0r remove
him from service may, if the case is deserving of special consi-
deration, sanction a compassionate allowance not exceeding two-
thirds of pension or gratuity or both which would have been
admissible to him if he had retired no compensation pension.

(2} A compassionate allowance sanctioned under the proviso
to sub-rule (1) shall not be less than the limit specified in sub-rule
{5) of rule 49,

CHAPTER VI

Regulation: of Amounts of Penston of Pre-1938 Entrants
42, Scope.

The provisions of this Chapter shall apply to a2 Goveroment
servant who on the 30th September, 1938, held a lien or a sus~
pended lien on a permanent pensiciable post under the Govern-

ment or a Local Fund administered hy the Government and had
opted for:

{3) continuing under the rules applicable 1o him but for
the introduction of the new pension scheme: or

{h) drawing pemsion, including additional pensida, under
the rules applicable to him but for the inmfroduction of
the new pension scheme, reduced by the pension equiva-
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lent of the pratuily  adnussible uader ihe new pengion
scheme and reesiving in lieu of this reduction the death-
cum-retirement gratuity as provzded under this scheme,

4}, Retiremeni on completion of 30 yr'arb or 23 years qualifying
servige,

{1) A retiring pension shall be granted to a CGovernment
«servant who is permitted by the appointing authority to retire
after completing quealifying service of thirty years

(2) A Governmment servant who has completed twenty~five
years’ qualifving service and whoe holds a serviee or post speci-.
fied in clause (1) of Article 549-A of the Civil Service Regula-
tions shall be entitled to a retiving pension if his resignation is
accepted or if he is reguired by the Government to retire.

Note.~The Govertment retains an absolute right to retire a

Government servant gaverned by this sub-rule alfer he hss comple-
ted twenty-five years’ qualifying service without giving any reasons
and no claim to special compensation on this account shall be enter-
tained. THis right shall not be exarcised except when it is in the

public interest to dlspense with the further services of Government
servant,

(3) A Government servant, who hag elected to retire under
this rule and has given necessary intimation to that effect to the
appointing authority, shall be preciuded {rom withdrawing his
election subsequently except with the specific approval of such
authority.

Provided that the request for withdrawal shall be made
within the infended date of his retirement.

44. Regulations of amounts of pension,

{1} In the case of a Government servant {0 whom sub-rules
(2} and (3) do not apply, the amount of superannuation, retiring,
invelid or cempeﬁsatmn pension shall be regulated as follows;

s e p—

namely :—
Completed in monthly Maxium pension
petiod of gualifving setvice Seale of pension per annum
| M @ )
50 and above 30/60th of average

emolumenis . Rz, 5,000

(2) In the case of a Government servant who holds a service
or post specified in clause (a) of Article 249-A of the Civil Serviee

T e
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Regulations, the amount of superansuation, retiring, nvalid or
compensation pension shall be regulaied as Iollows, pamely ;—
! Completed six monthly Scale of pension  Maximum pension
periods of qualifying ' Per annuin
service
(1 (2) (3
56 30/60th of average
emoluments Rs. 5,000
51 30/60th of average
emoluments Rs. 5,109
53 ' 30/60th of averages : -
emoluments Rs. 5,200
53 30/60th of average
; " emoluments Ra. 5,300
; - .. .
54 30/60th of average
ernoluments Rs. 5400 -
55 30/60th of average
. emoloments Rs. 5,500
56 30/60th of average :
emoluments Rs, 5,600
57 . 30/60th of average
; emolumenis Hs. 5,700
58 R 30/60tn of average
emoluments RBs, B,800
59 o 30/60th of average.
emoluments . Rs. - 5,900
§0 and above 30/60th of average
: emoluments Bs. 8,000




Hegulations, the amount of superannualion, retiring, invalid or
compensation pension shall be regulated as follows, namely i —

Completed six monthly Scale of pension Maximum pension
periods of qualifying ' Fer annum
_ service
‘: 1) () ©
| - 50 30/80th of average
smoluments Rs. 5,600
51 ’ 30/80th of average
emoluments Rs. 5,100
5 2 ’ 30/80th of averages :
emoluments Hs. 5,200
53 30/60th of average
 emoluments Hs. 5,300
- .
54 _ 30/60th of average
. emoluments Rs. 5400 .
53 30/60th of average
. emoloments Rs. 5,500
58 30/60th of average :
emolumerits Bs. 5,600
: 57 30/60th of average
i ; amoluments Rs. 5700
§
: 58 P 30/80in of average
emoliments Rs. 5,600
L 59 o 30/60th of average.
) ' emoluments Rs. 5,500
60 and above 30/60th of average :
- emoiuments Rs. 8,040 b




CHAPTER VII

Regulation of amounts of Pension of Post-1938 Entrants

n

47, Scope.

The provisions of this Chapter shall apply to a Government
servantz-

{a}) Who on the 30th September, 1933, held a Hen or a
suspended lien on a2 permanent pensionary post under
the Geovernment or a Loecal Fund administered by the
Government snd did not opt for the provisions relat-
ing to pension and gratuity as specified in clause {a}
or elause {b) of rule 42, and

(b} Who entered Government service on or after the lst
ber, 1938, or having entered service before that did
not hold a len or a suspended lien on a permanent
pensionary post before that date.

48, Retirement on completion of 30 vears' qualifying service,

(1) At any time after a Government servant has completed
§0 yvears qualifying service-—
{a} he may vetire from service, or _
(b} he may be required by the appointing authority to
retire in the public inferest

and in the case of such retirement the Government servant
shall be entitled to a retiring pension:

Provided that—

(a) 2 Gowvernment servant shall give a notice in -
writing to the appointing authority at ieast three
months before the date on which he wishee fo
retire ; and

the appointing authority may also give a notice
in writing to a Government servant at least
three months before the date on which he is
reguired o retire in the public interest or three
months pay and allowances in Heu of such notice,

(b}

A

Provided further that where the Government servant giving

notice under clause (a) of the preceding provise is under suspen-
sion, it shall be open to the appointing authority to withhold per-
mission to such Government servant to retire under this rule.

- (2} A& Government servant, who has elected to retire under
this rule and hae given the necessary intimation io that effect {o
the appointing authority, shall be precluded from withdrawing
his election subsequently except with the specific approval nf
sugh authority :
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Provided that the verguest for withdvowal shall be within
ine intendad date of his retivement

(3} For the purposes of this rule the expression "appointing
authority' shell mean the authoyity which is competent to make
appointments to the service or post from which the Government
servant retires.

49, Amount of pension,

(1) In the case 6f a Government servant retiring in accor-
dance with the provisions of this rule before completing qualify-
ing service of ten years, the amount of service gratuity shall be
the appropriate amount as set out below, namely ' —

A e . S Wt Wy e e o3

- Comnipleted six monthly

Scals of scrvies gratuily
periods of qualifying

58
rvice " | o
1 g
2 i
3 i$ ” "
4 2 » .
8 2 o "
8 3 . ”
R 3 " "
8 4 " "
] 4-3/8 " "
16 4-3f4 y
11 5-1f/8 1
12 5-1/2 n
13 5-7/8 - .. .,
id 6-1/4 .
15 3-5/8 ' : .
14 7 1 #
17 7-3f4 ., »
18 734, "
10 8"11"8 " 1

2. {a) In the case of a Government servant retiring gn {aceqrdar}ce
with the provisions of these rules affer completing qualilying service
of not less than ten years, the amount of penaion chall the appropriate
amount as set out helow, namely: : .
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nupied | neniily o Maximun: pensice .
pivivady dl spabiEring, " Seale of Pension (i rupees per Inuuke)

Tazh vl .

| e — — T
B0 N [130ths  of average stnodutnents . - 3750.68

[ P 104/80ths ., - 3967.54
T 11/80ths . . . 412599

2t Ysoms G, o 431258
3. 1/8ths L . ., £508 80

i PrLR0ths L. ., . 465758

i P38oibhs ., L, _ 457588
. 13430ths .. . 5062.58

. 1480ths ., . 525000

. f43/30ths ,, . - . 5437.58

W, 1S80Ms . . - 5625.00
EI 153/90ths |, . ' 5812.50
a2, 16/80ths .. . " . " 00090
1, 16L/80ths L, . 618758
i, 1780 L, . DR §75.08
RTT (/RO . " T esense -
1n, 18/90hs ., L, 4 : B 711X
T _18L80ths L, - . o £937.58:
B, ©19/80khs L. . N CL 712508
Al 19:/80ths 5, . " . 7312.58
a4, 00808, . S 1500.80 -
4 I0LI80ths . " 1687.58
4 214%0ths . . ' 1875.08
4, A80hs . . . $062.56

4. soths L . T 325p.00

Ad, | a2sbths . . : ©g437.58
A 23)30ths .. . . ' 8525.00
a7, 3S0ths L., ' 3812.50
.. Coaaseths L, . 9600.00

48, C24Y/BOEAS L .. e _ 9137.50

A, 580ths L, L. T ' BI75.06

Al 2IHRONE T, i . : T 9562.50

52, Coagsohs . . 9750.06
a3, © T dg)80ths L, .. . : © 993750

44, 2780ths . " ' ’ 10i25.00
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Complated si;“\ monthly . Maxioum poosfon
pariads af qualifyine : Hcale of Pensina fin rupess par gonnm)
Service -
o i "2 3 -
55, 273/80ths of average emoidments 10312.50
56. 28f80ths - " 155¢0.90
o 28480ths . . . 10682,50
58, 29/80ths . . " 1087560
59, . 294/80Mhs . . " 1105290 :
60, 30/80tks . » - H25000 “«
st. IHB0mS L ., . 11437.50 I
62 3yshehs L, ., " T 1182500 -
&3, 314/80ths L, o, - " 1181250
64, 32/80ths L. . 1200000
43 32%f8oths ,, ., - fx00080
66.and above  33/80ths ., ., " 1200000
{b)- Motwithstanding anything contained in clause {a), the amount of
invalid pension sha'l not be ‘fess than the ameunt of family pension admissible
under sub-raie (2} of Rule 54,
{3) o calculating the leagih of service, fractions of 2 yoar equal to six

‘months aad above shail be treated as a edmplered six nonthly period;

{4) The amount of pension shall be fixed at monthly rates
and be expressed in whole rupees and where the pension con-
fains a fraction of a rupee it shall be rounded off {o the néxt
higher rupes:

Provided that in no ease a pension in excess of the maximum
pension prescribed under this rule shall be allowed,

© (8} Where the amount of pension,
{a) caleulated by taking into account dearness pay, or

- {b) calculsted after excluding dearness pay, but inclu- -
sive of ad hoc increage sanctioned in the Ministry
of Finance Office’ Memorandum No. F. 15(13) EV
{A)/63, dated the 16th October, 1963, as amended
from time to time,

is less than forty rupees per mensem, the difference shsll
. be made good by the grant of further increase in pension:

Provided that nothing in this sub-rule schall apply to a
Government servant referred to in Bule 37.




(6} Nothing coniained in sub-ruls (8) shall apply fo 2 military
pensioner who on his re-employment in 2 civil service or post
had elected to draw his military pension under clause (2} of sub-
rule (1) of rule 18, if such a pensioner was allowed the benefit
of minimum pension of forty rupees per méngem (including
temporary inerease or ad hoc increase or both) in respect of hisg
military service:

i
i

Provided that where the amount of military pensien (includ-
ing ad hoc increase or ftemporary increase or both} is. forty
rupess per mensem or more, and his pension for civil service
(including ad hoc increase, il any) falle below forty rupees per
mengem, his civil pension shall be raised fo forty rupees per
riensem in accordance with the provisions of sub-rule (5).

88, Death-cum-rétirement gratuity.

(1) (a} A Government servant, who has completed five years'
gualifying service and has become eligible for gervice
gratuity or pension undeyr rule 49, shall on his retire~
ment, be granted death-cum-retirement gratuity
equal to ene-fourth of his ernoluments for each com-
pleted six monthly period of qualifying service, sub-
ject to 16} times the emoluments.

= (b} If a Government servant dies, while in service after
completing five years qualifying seérvice, the amount
of death-cum-retirement gratuity shall he equal to
12 times of his emoluments or the amount determined
under clause (a), whichever is Higher and it shall be
paid to his family in the menner indicated in sub-
rule (1} of rule B1:

Provided that the amoeurit of death-cum-retire-
ment gratuity payable under this rule shall, in no
case exceed thirty thousand rupees,

(2} If & Guovernunent servant, who has becoms ehglble for
a service gratuity or pension; dies within five years from the date
of his retirement from service including compulsory retirement
as & penhalty and the sums sactually récelved by him at the time
of hid death on acéount of such gratuity or pension including
ad hoe incresse, if any, together with the death-cum-retirement
gratuity admissible under sub-rule (1} snd the comrauted value
of any portion of pension commuted by him are Iess than the
atounit eqial to 12 tifnies ¢f his emolunients, a residuary gratuity
equal to the deficiency may be granted to his family in the.
manter indicated in sub-rule {1} of rule 51.

(3) {a) £ a Government sgervant dies in the first year of
qualifying service, a death-cum-retirement gratuity
equal to two times of his emoluments at the time
of his death shall be pald to his family i the manner
indicated In sub-rule (1) of rule 51,

=
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* under this rule shall be subject to & maximum of two théusand

cand five hundred rupees per mensem, and shall be reckoned in
' accordance thh rule EEN

" ‘have been reduced during the last three years of his service other-

" wwise than as penalty, average emolument@ as referred to in rule
‘34 may, at the discretion of the pensum qanctmmng authority,
“bre treatad as emoluments.n :

=-EXplanat10n ~In thls sub-{:iause ' “thlc” or “ehlldren" includeS'

(b)Y IT 2 Govermment sevvont dieg after onmple
yeaar of gualifving service bud ?JE?{M«,-C{,J 2 'rj
years of gualifying service, the amount of deajp.
cum-retirement gratuity shall be equal to.gix Him
of the emoluments

=]

{4} (a) in the case of a Government servant 1o whom ryle
54 applies, a contribution of an  amount egnal 1,
two months emoluments or five thousand Tlupees,
whichever is less, shall be retovered out of the deatﬁ_
cum- retirement gr atuny

Provided that where the average emoluments are
treated as emoluments under sub-rule {5) the
amount of contribution shall be determined with
reference {o such average emoluments;:

Provided further that no recovery from the

death-cum-retivement  gratuity for  contribution

towards the family pension shall be.made in the caze
-.of a Government servani retiring from service on or

after 22nd September, 1877 :

" (b) No sich recovery shall be made out of the death—
cum-retirement gratu;tv payable 0 a Government
servanth ’

(i) who retires before earning a pension, or
(i} who, at the time of death while in service or a
the time of retirement, was an unmarried Govern-

ment servant or was a widower or a widow and ;
‘had no child or chlldren

Iegaily adopied chjld or children.
) or

[m} ‘in respeet of whom contrxbutory fanuly penswn'
is sanctloned under sub-rule {4) of rule 54,

{8) The emoluments for the purpose of. gratuity admlsslble .

Provided that if the emoluments’; of ‘a Government servant
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) (5) #or tha puoinose of Yhis eule and pules 51, 52 and 33
Hamily', in Tt‘l“ﬂl"}n o a Government servan, rne&na—— '
_ (1; wife or wives inciuding gucixclalld separated wile or
wives in the case of a male Government servant,
{ii} hushand including judicially separated hushand in
the cage of a female Government servant,
(iii} sons including step sons and adopted sons,
(ivFFunmarried daughters, including step daughters and
adopted daughters,

(v) widowed daughters incl'ﬁding step '-daughters and
adopted daughters,

(vij father 2 inciuding adoptwe parentn in the case of
{vil} mother individuals- whose personal: low permits
) ~adoption, .

e

. (viii} brothers below the age of eighteen years mcludmg
step brothers,

{ix) Unmarried sisters and widowed sisters. inciudmg
slep sisters,

 {x} Married daughters, and _
(%I) children of a pre-deceased son.

T S - Lo

- _"51’.* Persons’ to whom gratulty is payable

(1} {(a) The gratmty payable under rule 50 shall be p.nd to
; o the person or persons on whom the right to receive
the gratuity is cdnférred by means of nomination
under rule 53

(k) If there is no such nomination or if the rlomlnation

made does not subsist, the: gratulty shall be paid in
the manner indicated below.—

(i} if there are one or'more surviving members of
the family as in clauses {i), (if) and (iv) of sub-

rile (6) of rule 50, {0 all such members in egual
shares ;

{if) if there are no such snrvwmg members of the
family as in sub-clause (i) above, hut there are
one or more members. as in clauses {v), (vi], (vii),
(viii}, ( IX} (%) and {XI) of syb-rule (8) of rule 50,
to all sucn members in equal shares, "

2 Hta Govemment servant dies after retirernent without
receiving the gratuity admissible under sub-rule (1) of rule-50 the
gratuity shall be disbursed to tbe fa.mtlv in the manner mdlcated
in sub-~ruie (I]

{3) The rlght of a female member of the famxly, or that of a
brother, of a Government servant, who dies while. in service or
’ :lf er Ietlremenf to j“ecewe the Shﬁre of gratuli.y shall not be
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affzcted if the female member mareies or ro-marries, o the
brother &iiains the age of eighteen years, ailer the death of ihs
Covernment servant and hefore receiving her or his share of
the gratuity,

-~

(4) Where gratuity is granted under rule 50 {0 & minor
mermmber of the family of the deceased Government servant, it
shall be payable to the gusrdian on behalf of the minor

* . .
52, Lapse of death-cum-retirement gratuity.

Where a Government servant dies while in service or after
retirement without receiving the amount of gratuily and leaves
hehind no family and-—

(a) has made no nomination, or
{b) the nomination made does not subsist,

the amount of death-cum-retirement gratuity payable in respect
of such Government servant under rule 50 shall lapse to the
Government, : '

53. Nominations.

{1) A Government servant shall, on his initia} confirmation
In & service or post, rake a nomination iz Form I or Form 2, as
may be appropriate in the circumstances of the case, conferring

on one or more persons the right to receive the death-cum-retive-
ment gratuity pavable under rule 50: '

Provided thaf if at the time of making the nomination—-

(i} the Government servant has a family, the nomination
shall not be in favour of any person or persons other
than the members of his family; or

(ii) the Govermment servant has no family, the nomina-
tion may be made in favour of a person or persens,

“or & body of individuals, whether incorporated or
not.

(2} If & Government servani nominstes more than one per-
son tder sub-rule (1), he shall specify in the nomination the
arount of share payable to each of the nominees in such manner
‘as to cover the entire amount of gratuity..

(3} A Goveriunént servant may provide in the nomination—

(i) that in respect of any specified nominee who predeceases
the Government servani, of who dies after the death of
the Govérnmerit sefvant but before receiving the pay-
ment of grafuity, the right cdonferred or that nominee
shall pass to such cther person as may be spetified in the
nomination :

Provided that if at the iitme of making the nomination the
Covergment servant has a Tamily consisting of more than one merm-




ber, the persen so specified shall not be g person other than a member
of his famzly :

Frovided further that where a Government servant has only one
member in his family, and s nomination has been made in his favour,
it is open to the Government servant to nominate alternate zwminee:_
or nomihees in favour of any person or a body of individusls, whether
incorporated er not ;

(i:] that the nomination shall become invalid {n the event
of the happening ¢f the contingency provided therein.

{4} The nomination made by a Government servant who has
ne family at the time of making it, or the nomination made by &
Government sefvant under the second proviso to clause {i) of sub-
rule (3} where he has only cne member in his falimy shall become
invalid in the event of, the Government servani subsequently
acquiring a family, or an additional member in the family, as the
case may be.

{8} A Government servant may, af any time, cancel a nomi-
nation by sending a notice in writing to the authority mentioned
in sub-rule {7}

Provided tﬁat he shall, along with such netice, send a fresh
nomination made in acecordance with this rule.

. {6) Immediately on the death of a nominee in respect of
whom no special provision has been made in the nomination
under clause (i) or sub-rule {3) or under concurrence of any event
by Teason.of which the nomination hecomes invalid in pursuance
of ¢lause (i) of that sub-rule, the Government servant shall send
to the authority mentioned in sub-rule (7) a notice in writing
cancelling the nomination together with a fresh nomination made
in dccordance with these rules

{7) {8} Every nomination made (including every natice of
cancellation, if any, given) by a Government bervant under this
rule shalk be sent—

(i} in case the Government is a permanent Cazetied
Government servant other than a Gazetisd Govern-
ment gervant referred to in sub-rule {1) of rule 58,
to the audit officer concerned; and

{ii} in. any other cass, 1nc1ud1ng that of a Gazetted
Government servant referred to in sub-rule (1) of
rule 59, to the Head of Ofice,

(b} The Audit Officer or the Head of Office, as the cese
may be, shall, immediately on receipt of the nomination referred
to in clause {a), countersign it indicating the date of receipt and
keep it under his custody.

" (g} {i) The Head of Office may authorise his subordinate
Gazetted Qfficer to  countersign the nomination
form of non-Gazetted Govermment servants,




{1 suitabls eatvie esgaerding veceipt of nemination
shatl be made Do the Service Book of the non-

Chpeabiod Govorned seovint, '
(8) Every nominntion stada, snd rvery notice of cancellation
© glven, by & Gowvernmaent  aeevapl shindl b5 the  extent that it is
valid take effect feomn the dale on which it is received by the
aytherity mentioned in sub-rule (7L o T

' 54 Contributory Farily Panulan,
) (}) The provisions of this rule shall apply-

(@) to a Goverdment servanl enterving service in a.pen-
sionable establishment on or alter the 1st Jandary,
1964 ; and

(b} to & C}[Jv@fnmﬂm sarvant who was in st.rﬂce on the
31st Decembar, 1133 ond pame to be governed by the
proviston of tha I arnily Pension Schéme for Central
Governmaeni Employees, 19684, contained in  the
Ministry of Finsnce Oflce Memorandum:- Moo 9(16)-
EV {A}/63, dited the 308t December, 1863, as in force
immediately before ?hl, _commencement o these
rules. ) I

{2) Sub]cct to the provisions of sub-rule {5) and without
prejudice to the provisions contained in sub~rule {3y, where a
Gavemment servant digg C ’

e - {a} after a completion of not less than one year s conw
' nuous‘servica, or

(b) after relitement {rom qPrviPe and was op "the ddte
of death in teceipt of'a pension ¢r compassionate
allowance, referred to in Chapter V, od"er ihan the
pension referred o in tule 37,

‘tHe family of .the deceased shall be entitled to = Contmbutory
" Family Pension (hereinafter in this tule referred to as family
pension) the amount of which shall be fletermmed in accordance
-with the Table below . — :

- e b g

Pay of Government servam Amoum ofmonthiy fa.mt!y pension.

At 4 ke e 4 ek s e L e o P e

.1} Below Rs. 4:@0# : 30% of pay  subject to a mini-

: L mum of Rs. 60/ and a maximurm
of Bs, 100/--

i), Bs: 400/ and above but - 18% ol pay’ %ubjecﬁ {0, a mini-

o helow Rs. 1,200/ mum of Rs, 108/~ and a maxlv
3 e mum of Rs: IEUH- T

13&0 of pay sub;ect to a mini-

‘mum of 'Rs. 160/~ and a maxi-
mura of Rs. 250/-.

Ll} M. 1,200/~ and above
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contains a frastion of a rupee, it shall be rounded off to the next
higher rupee: _ -

Provided that in no case a family pension in excess of the
maximum preseribed uander this rule shall be allowed.

(3} {8) (i) Subject to the provisions of sub-rule (5), where a
Government servani, who is not governed by the Workmen's Com-
pensation Act, 1823 (B of 1923), dies while in service after having
rendered noi less than seven years continuous service, the rate of
family pension pavable- to the family shali be equal to 50 per ceni
of the pay last drawn or twice the family pension admissible undex
sub-rule (2}, whichever is less, and the amount so admissible shall be
payable from the date following the date of death of the Government
gsevvant for a period of seven years. or for a peried upto the date on
which the retired deceased Government servant would have attained
the age of 65 years had he survived, whichever is less,

{3) (@) (i) In the event of death of & Governmment servant after
retivement, the family pension as determinéd under sub-rule {i) shall
be payable for a period of seven years, or for a period up 1o the date
on which the retired deceased Government servant would have attain-
ed the age of 85 years had he survived, whichever is less:

Provided that in no case the amount of family pension

‘deterinined under this clause shall exceed the pension sanctioned on
- retirement from Government serviee;

Provided further that where the amcunt of pension sanc-

“tioned on retirefment - is less than the amount of family pension

admissible under sub-rule (2}, the amount of family pension deter-
mined under this claise shall be limited to ‘che amount of family pen-
sion admissible under sub-rule {2).

Explanation: For the purpose of this sub-clause, pension sanc-
tioned on  retirernent inciudes the part of the' pension which the

retived (fovernmeni servant may have commuted before death.”

“(h) (i) Where a Government servant, who is governed by the
' - Workmen's Compensation Act, 1923 (8 of 1923) dies
while in service dfter having rendered not less than
seven years' wontinuous service, the rate of family
pension payable to the family shall be equal to 50 per
cent of the pay last drawn or. one and a half times

the family pension admissible under sub-rule (2).
whichever is less.

(ii} The family pension so determined under sub-clause {1
shall be payable for the period mentioned in clause {a):

Provided that where a compensation is not pay-
able under the aforesaid Act, the pension sanctioning
authority shall send s certificate to the Audit Officer

73
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Cto the effect that the fomidy of the deceased Govern-

ment servant is not eligible for any compensation

_under the aforesaid Act and the family shall be paid

family pension on the scale, and for the period,
mentioned in clause {a).

{c) After the expiry of the period referred to in clause (a),
the family, in receipt of family pension under that clause
or uader clause (b), shall be entitled to family pension at
the rate admissible under sub-rule (2}

{4) (a} {i} Where an award the Central Civil Services (Extra-

ordinary Pension) Rules is admissible, no payment of
family pension under this rule shall be authorised ex-
cept in a case where a Government servant dies, as a
result of ‘risk of office’ or ‘special risk of office’ as
defined, in the aforesaid rules, after having rendered
continuons service of not less than seven vears.

(it) The family of such Government servant shall be

authorised the payment of family pension on the scale,
and for the period mentioned in clause {a) of sub-rule
{3) and omn the expiry of that period award under the
Central Civil Services (Extraordmary Pension) Rules
shall become pavable,

(b} Where the pavment of [amily pe'nsiz}n under clause

(a) has been authorised to a widow or widower, nothing
contained in that clause shall be construed as prevent-
ing the child or children, if any, from drawing pernsion
under the Central Civil Services (Extraordinary Pen-
sion) Rules

{¢} Where a Government servant referréd to in clause {a)

dies after having rendered not less than one year's

continuous service, but before completion of saven

vears' continuous service, and is not survived by a

widow or widower, but is survived only by child or
children, such child or children shall be authorised
the payment of family pension as admissible under
sub-rule {2) if such pension is higher than the award
under the Central Civil Services (Extraordinary Pen-
Pension) Rules.

{5} The grant of family pension under sub-rule (2} or sub-~
rule {3) shall be subject to the payment of contribution
ander gsub-rute (4) of rule 50 or under any order issued
by the Government, and nothing contained in this sub-
rule shall apply to the grant of family pension under sub-
rule {4).
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i0F The pericd for which famdly pension i3 pgyaiie shail he

g follows (— _
(i} in the case of a widow or widower, up 1o the date
of death or remarriage, whichever Is earlier;
i1} in the ecase of a son, uniil he aitains the age of
eighteen years; and
(iil} in the case of an unmarried daughter, until she
< gitains the age of 21 years or uniil she gets rnarried,
whichever is earlier.

“Provided that if the son or daughter of a Government ser-
vant is suffering from any disorder or disability of mind or is
physically crippled or disabled so as to render him or her unable
to earn a living even after attaining the age of 18 years in the
case of the son and 21 vears in the case of the daugther, the
family pension shall be payable to such son or daughter for life :
sitbject to the following conditions, namely .— : i

5
i
i
i

(i} if such son or daughter is one among two or more children
of the Government servant, the family pension shall be
initially payable fo the minor children in the order set v
out in clause (iii) of sub-rule (8) of this Tule until the last :
minor child attains the age of 18 or 21, as the case may
ke, and thereafter the family pension shall be resumed in

- favour of the soh or daughter suffering from disorder or
disability of mind or wha ig physically erippled or disabl-
ed and chall be payvable to him/her for life;

{ii] if there are more than one such szon or daughter suffering
from disorder or disability of mind or who are physically
erippled or disabled, the family pension shall be paid in
the following order namely :—

{a} firstly to the son, and if there are more than one
son, the younger of them will get the family pension
only after the life-time of the elder;

{tx} secondly, to the daughter, and if there are more than
one daughter, the younger of them will get the
family pension only after the life-time of the elder;

{11} the family pension shall be paid to such son or daughter
through the ghardian as if he or she was a minor;

(iv) before allowing the family pension for life to any such
son. or daughter, the sanctioning authority shall satisly
that the handicap i¢ of such a nature as to prevent him
gr her from earning his or her livelihood and the same

i shall be evidenced by a certificate obtained from a medi-

; cal officer not below the rank of a Civil Surgeon setting
out, as far as possible, the exact mental or physical condi-
ticn of the child;

{v} the person recelving the family pension as guardian of
such gon or daughter ghall produce every three vears a




certificate from a medical officer not below the rank of
Civil Surgecn to the efiect that he or she continues (o
‘guffer from disorder or  dizabillty of mind or coatinues
+to be physically crippled or disabled,

Explanstion—i{a) Only the disability which manifests fself before
the retirement or death of the Government servant while in servics
shall be taken into account for the purpose of grant of family pension
urder this sub-rule. :

{b} A danghter shall bpceme ineligibie for {family pension
under this sub-rule from the date she gets married.

{c} The family pension payable to such a son or daughter
shall be stopped if he or she starts earning hisfher livelihood.

{d) In such caseg it shall be duty of the guardian to furnish
a certificate to the Treasury or Banlk, as the case may be, every
month that (I} ke or she has not started earning hlsfher ‘Jiveli-
hood ; (ii) in the case of daughter, that she has not yet married,

(M) & Where the famlly pension is  payable fo more
widows than one, the family pension siall be paid
to the Wldaws in equal shares.

{H) On the death of a widow, her share, of the family
pension shall become payable 1o her eligible child .

- . Provided that if the widow is not survived by
any child, her ghare of the family- pension shall
cease 1o be payahle.

{b) = Where the deceased vaernment servant or pen-
. ) - ~ sloner is survived by & widow bui has Ieft behind
: - eligible child or children from arother wife who
' iz not alive, the eligible chiid or children shall he
entitled fo the share of the family . pension which
the mother would have received if she had heen
alive at the time of the death of the Government
servani or pensioner.

(8) {i) Except as provided in sub-rule.(7) the family pension

- shall not be payable to more than one member of the
farnily at the same time.

{ii} If a deceased Government servant or pensioner leaves

‘behind a widow or widower, the family pension shall

£ become payable to the widow or widower, failing

which to the eligible child.

i (i1} Tf sons and unmarried daughfers are alive, unmarried
: daughters shall not be eligible for family pension
unless the sons attain the age of eighteen vears and
thereby hecome ineligible for the grant of family
pension. - .

(9) Where a dececased Government servant or pensioner
“lizaves behind more childrea than one the eldest eligible shild
shall be entitled fo the family pension for the pericd mentioned

e

Seins iR

i
i
k3
3
i
4
&
s




v

4 ‘3

o oeiause {i) or {i } of sub-rule {1, as the case may be, and after |
the expiry of tha pe riod the next child shall become eligible for
he grant of family pension,

@ g

(10} Where family pension is granted under thig rule o a
minor, it shall be payable to the guardian on hehalf of the minor.

{11} In case both wife and hushband are Government servants
and are governed by the provisions of this rule and one of them :
dies while dn service or after retirément, the family pension fg
in respect of the deceaged shall become pavable to the sueviving ' '
hushand or wife and in the event of the death of the hushand
or wife, the surviving child or children shall be granted the two
family pensions in respect of the deceased parents, subject to
the limits specified below, namely :—

(a} (i) if the surviving child or children is or are eligible to
. draw two family pensions at the rates mentioned in
sub-rule (3), the smount of hoth the pensions shall
be limited to five hundred rupees per mensem :

g {ii} if one of the family pensions ceases fo be pavable at
i the rate mentioned in sub-rule {3), and in lisu thereof
" the pension af the rate mentloned in sub-ruls (2}
becomnes payable, the amount of -both the pensions
shiall also be limited to five hundred rupees per rmet-

- sem ;
(b} if both the family pensions are payahle at the rates men-

tioned in sub-rule (2}, the amount of two pensions shall be limi-
ted to two hundred and fifty rupees per mensem.

o {11-A)  Where a female Government servant or male Govern-
ment servant dies leaving behind a judicially separated husband or
widow and no child or children, the family pengmn in regpect of the
deceased shall be payable to the person surviving:
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Provided that where in a case the judicial separation is
granted on the ground of adultery and the death 6f the Government
servani takes place during the pericd of such judicial separation, the
family pensicn shall not be payable to the person surviving.

s el T 4

(11-B}. {a) Where a fernale Government servant or male Govern-
ment servant dies leaving behind, a judicially sepsrated husband or
G widow with a child or children, the family pension payable in res-
: pect of the deceased shall be payable to the surviving person pro-

vided he or she is the guardian of such child or children

{b) Where the surviving person has ceased to be guardian
of the child or children, such family pension shall be payable to
the person who is the actual guardian of such child or children”

{12) (a) (i} As soon as a Govermment servant has completed
one year's continusus service, he shall give
details of his family in Form 3 to the Audit Offi-
cer, if he i5 g gazetted Government servant other
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than & gazetted Government sspvent rel
in Sub I'u;.c‘ (1} of rule ‘~L!, GE Lo

o tha Ju,\,:ld. ui
Cffice, i he is a non-gazetied Goverameni ser-
,  vant or a gazetied Goverpment servant referved
to in sub-rule (1) of rule 59
Provided that a Governmeni servant holding
a lien or a suspended lien on a non-gazesied ser-
vice or post and holding a gagetted service or
post in a femporary or officlating capacily shall
furnish the details of his family in Form 3 to the
Head of Office;
{ii) If the Gcwemment servant has 10 famil}r, he
shall furnish the detail in Form 3 as sgon as he
acquires a family.

{h) The Government servant shall communicate to the

CAudit Officer or the Ilead of Office, as the case may
be, any subsequent change in the size of his family,
including the fact of marriage of his female child.

{c} The Audit Officer shall on receipt of the said Form

3 keep it in safe custody and acknowledge the receipt
.of the said Form 3 and all further communications
received from the Government secrvant in  this
behalf. _

{d) The Head of Office shall, on receipt of the said
Form 3, paste it in the service book of the Govern-
ment Servant concerned and acknowledge receipt of
the said Form 3 and all further/communications
the said Form 3 and a2l further communications
received from the Government servant in  this
behialf,

(e} The Audit Officer or the Head of Office, as the case
may be, on receipt of comununication from the
Governrnent servant regarding any change in the
size of family shall incorporate such a change in
Form 3.

{13} The ad hoc increase in pension, sanctioned in the Minis-
try of Finance Qffice Memorandum of ¥, 15(13)-EV (AV/63 dated
the 16th Gctober, 1963, as amended from time to time, shall nob
be payable to the family in receipt of a {amily pension under this
rule,

{(14) For the purpose of this rule—

E

fa} “"continucus service” Ineans service rendered in a
temporary or permanent capacily in a pensionable
“establishinent and does not include—

(3} period of suspension, if any, and

- : (i) period of service, if any, rendered hefore attain-
ing the age of eighteen years;
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(b Tilanily” in relation o & Government  sarvant
Ieans—-— ’

{1} wife in the case of a male Government servant,
or husband in the case of a female Government
servant, provided the marriage took place before
the retiremeni of the Government servant,

(il} 2 judicially separated wife or hushand such,
separation not being granted on the ground of

= adultery provided the marriage teok place before
the retirement of the Government servant;

{iii) son who has not attained the age of eighteen

vears and unmarvied daughter who has not
attained the age of tweniy-one years, including
such son and daughter adopted legally before
retirement but shall pot include son or davghter
born afier retivement
{cy ‘pay’ means the smolumentis as specified in rule 38
Frovided that in a case in which average emolu-
menis as referred to in rule 34 are trezted as emoluments for
the purpose of death-cum-retirement gratuity referred to in
rule 50, such average emoluments shall he treated as pay.

(13} Nothing contained in this rule shall apply to—
-~ {a8) a re-employed Governinent servant who had retired
hefore the lst January, 1864, from-—
(i} civil service on retiring pension or superannua-
tion pension, or '

(ii} military service on retiring pension, service pen-
sion, invalid pension, and who, on the date of re-

: employment had attained the age of supernnua-
: tion applicable to the post in  which he is re-
; employed ; '

{b} a military pensioner who has retired {romn military
service on or afier the lst January, 1964, or retires

_ from such service afier the commencement of these

g _ rules, on reliring pension, service pension or invalid

« pension and is re-employed in a civil service or post
before altaining the age of superannuation:

Provided that for the grant of ordinary family
pension such  Government servant is governed by
Army Instruction 2/5/64, as amended from time to
time, or corresponding Navy or Alr Foree Instrue-
tion.
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55. Non-contributory family peasion.

(1) The provisions of this rule shall apply to a Government
servant who was in service on the 31st Decernber, 1963 and had
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in this rule raferred to as non-contributory family pension) admiis-
sible under the BMinistry of Finance Office Memorandum
o, F. 3{) H. (Spl)f47, dated the 17th April, 1980, as in force
immediaiely before the commencement of these rules.

{2) A non-coptributory family pension sball be granted fox
a pericd not exceeding ten years to the family of a Government
gservant who dies while in service after completion of not less
fhan twenty vears' qualifying service:

Provided that the Government may, in exceptional circums—
tances grant such pensgion to the family of a Government servant
who dies while in service after completion of not less than ten
years' gualifying servies !

Provided further that the period of payment shall, in no ¢ase,
exceed beyvond a period of five years from the date on which the
Guvernment servant would have retired in the normal course
on guperannuation pension :

Explanation.—While a2 Government servant dies while on exten-
slon of gervice, the date up to which extension of service had been
granterd 1o him before his death shall be construed as the date on
which the Government servant would have retired on superannua-
tion pension. ' -

{3} A Government servant who, at the time of his retirement,
ineluding compulsory retirement as a penality, had rendered
qualifying service of not less than twenty years and dies within
five vears of the date of hig retirement, & non-contributory family
pension shall be granted to his family for the unexpired portion
of five vears from the date of his retirement. .

{4) (a) The amount of non-coniributory pension payable
under sub-rule {2} shall be cne-half of the superan-
nuation pension which would have heen admissible
to the Government servant had he reiired on the
date following the date of his death.

{b) The amount of non-contributory family pension pay~
able under sub-rule (3} shall be one-half of the pen-
sion sanctioned to the Government servant at the
time of hig retirement and #f the pensioner had before
his death, commuted a part of his pengion, the com-
muted part of the pension shall be deducted from the
amount of non-contributory family pension -

Provided that the amount of nen-contributory family pen-
slan pavable under clause {3) or clause {(b) shall be subject to a
manimum of one hundred and Bify rupess per month and a
minimum of forty rupees per month:

Provided further that where the amount of non-contributory
Taniily pension, (calculated after taking into account, the ad hoc
ingizage, i admissible, sanctioped in the Ministry of Finance
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Gifice Memorandum No. 1558V {A}43, daied the 16th October,
1b6d, as amended from thne to time) 15 less than foriy rupees
per month, the difference shall be made geod by the grant nof
further incresse in the amount of non-contributory family pen-
10T,

{5) Mo non-contributeory  family pension  shall be payable
under this ruie-—

{a) to a person mentioned in clause (b} of sub-rule (8),
without production  of reasonable proof that such
person was dependent o the deceased Goverament
servant for support;

{b} to an unmarried female member of a Government
servant's family, in the event of her marriage;

(¢) to a widow female member of a Govarnment servant’s
family in the event of her re-marriage, and

(d} to a hrother of a Government gervant, on his attain-
ing the age of eighieen years.

{6) (a) Except as may be provided by nomination under
sub-rule {7}, the non-contributory family pension
sanctioned under this rule shall be payable-—

~ (i) to the widow, and if there are more widows than
one, to the eldest surviving widow, if the deceas-
ed was a male Government servani, or {o the
hushand, if the deceased was a female Govern-
ment servant, .

L

Explanation.—The expression "eldest surviving widow" shall
be construed with reference to the seniority according to the date
of the marriages of the surviving widows and not with reference
to their age; -

(i) failing a widow or husband, as the case may be,
to the eldest surviving son;

(iii} failing {i) and (ii) above, to the eldest surviving
unmarried daughter;

(v} falling the sbove, to the eldest surviving widowed
daughter,

{16) If there are no s'urviving member of the family as in
clause (&) the non-contributory family pension may be granted:
(i} to the father;
{ii} failing (i) above, to the mother;
(1if) failing (1) and (i) above, to the eldest surviving
Irother below the age of eighteen years;

(iv} failing (i} (i) and {iii) above, tn the eldest gervi-
ving unmarried sister;
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ailing the abhove to the eldest surviving widowed

stefer,

-

(7} (8) A Government servant on his confirmation in a ser-
vice or post, may make a nomination in Form 4 indi-
cating the order in which a hon-coniributory family
pension should e paid to the members of his family
and, to the extent it is valid, the non-contributory
tamily pension shall be payable in accordance with
such nomination ;.

Provided that the persons concerned satisfy the
requirenents of sub-rule (5) on the date from which
such non-contributory pension may fall due,

(b) In case the person concerned does not satisfy the
requivements of sub-rule (5), the non-contributory
family pension shall be granted to the person next
lower in the order shown in the nomination.

(e} The pi‘ovisiens of sub-rule {5}, (7} and {8) of rule 53
shall apply in respect of nominations made under
this sub-rule,

(&3 (2} A non-gontributory family pension granted under this '

sith-rule shall not be payable to.more than one mem-
ber of a Government servant's family at the same
time. '

{b} 1f the non-contribntory family pension granted under
this rule ceases to be payable on account of death
or marriage of the recipient or other causes, it shall
be regranted to the person next lower in the order
-mentioned in sub-rule {8) or to the person next lower
in the order shown in the nomination made under
sub-rule {7), a5 the case may be, who satisfies the
other provisions of this rule.

{9} A non-contributory family pension sanciioned under this
rule shall be fenable in addilion fo any extra-ordinary
pension or gratuity or compensation that may be granted
fo the members of a Government servani’s family.

(10} Where non-coniributory family pension is granied under
this rule to a minor member of the family of the deceas-
ed Government servant, it shall be payable to the guar-
dian on behalf of the minor.

{11} For the purpose of this rule, the expression ‘family’ in
relation to o Government servant mesns, the family sz
defined in clauses (3} to {viii} of sub-rule (6} of rule 38
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SEAPTER VI
Applications for and Sanction of Pensions

GENERAL, ~
58, Freparation of list of Government servanis due for retire-
ment,

(1) Every Head of the Department shail have a list prepared
every six months, that s, on the 1st January and the
1st July  each year of all garetfed and non-gazetted
Government servants who are dug 10 retire within the
next 24 to 30 months of that date.

{2} A copy of every list referred to in sub-rule {1} shall be
supplied to the Audit Officer concerned not later than

the 31st January or the 3ist July, as the case may be,
of that vear.

{3) In the case of a Government servant retiring for reasons
other than by way of superannuation, the Head of the
Department shall promgptly inform the Audit Officer as
so0n. a5 the impending relirement becomes known to him.

87, Intimation to the Estate Officer in the Public works depart-~
~ ment regarding issue of ‘No Demand Certificate’,

The Head of the Department or the Head of Office shall
write to the Estate Office in the Public Works Departranent at least
ong year before the asnticipsted date of retirement of a Govern-
ment servant who is in oceupation of a Government sccomimoda-
tion, for issue of ‘Wo Demand Certificate' so that the sanction
of pension and gratuity is not delayed and the necessary Govern-
ment dues are realised within the period specified in sub-rule
{3} of rule 78,

58. Submission of application for pension.

(1} Every Government servant shall submit in writing an
application for peunsion in Form 5

Provided that a gazetted Gavernment shall send hig anph-
cation direct 1o the Audii Officer and a non-gazetted Govern-
ment servant to the Head of Office.

{2} Every Government shall submit his appiication for pen-

sion at jeast two years in advance of the date of his anticipated
retirement ;

Provided thaf~—

(i} in a case in which the date of retirement cannot
be foreseen two years in advance, the applica-
tion shall be submitted immediately after the
date of retirement iz seltled,; and

i
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(i & Government  servani, o
preparatory Lo isilrument 2K
vears shall submit the application af the time
of proceeding on such leave,

59. Gazetted Government sevvants drawing pay on establish-
ment bills and other Government servants holding gazeited
posis in officiating capacity.

“ (1)

{2

(1)

e s

A pazetted Government servant whosz pay and allow-
ances are drawn by the Head of Office on establishment
hills shall be treated as a non-gazetted Govermment ser-
vant. Such Government servant shall submit his appli-
cation for pension to the Head of Office and the proce-
dure laid down in rules 88 to 74 (both inclusive) shall
apply to him,

In the case of a Government servant holding a lien or a
suspended lien on & non-gazetted post and holding a
gazetted post in a temporary or officiating capacity at
the time of retirement and whose pay and allowances ara
not drawn by the Head of Office on esiablishment bills,
the Head of Office shall send the service book of the
Government servant concerned te the Audilt Officer at
least one year in advance of the date of retirement of
such Government servant or as soon as possible if such
Government servant Is promoted to officiate In a
Gazetted post only during the last year of his servics,

after verifving that the certificate of verification ralating’

to non-gazetied service has been recorded and that the
service book is completed in all respects. .

B&  Authority competent to sanction pension,

(a) The Head of the Department or any other auwthority
competent to make appoiniment to the post substan~
tively held by the retiring Government servant shail
be competent to sanction pension and gratuity.

th} The authority referred to in clause {a} shall. after
considering the facts of the case snd having due
regard to the provisions of rule 6, record in Form &
his orders as to whether the service rendered by the
Government servant has been satisfactory and is
approved for the grant of iull pension or gratuity
or both admissible under the rules or whether the
sorviee so rendered has not been thoroughly satis-
factory and what reduction should, {or that reason,
he made from the full nension or gratuity or both,

(2) Omitted.

61. Revision of pension afier sanction,

{1} Subject to the provisions of rules 3 and 9, pension once
sanctioned after final  assessment shall not be revised o the
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Provided that no revision of pension o the disadvaniage
nf the pensioner shall he ordered by the pension sunciloning
authority without the sanction of the Finance Department if the
clerieal error is deteeted after s period of two years from the
date of sanction of pension.

(2) For the purpose of sub-rule (1}, the Government servant
concerned shall be served with a notice by the pension sanction-
ing authority requiring him to refund the excess payments of
pensions within a peried of two months from the date of receipt
of notice by him.,

{3) In case the Government servant fails to comply with the
netice, the pension sanctioning authority shall, by order in writ-
ing direct that such excess payment shall be adjusted by short
payments of penglon in future, in one or more instalments, as
the said autherity may direct.

GAZETTED GOVERIMENT SERVANTS
62. Prepavation of pensrion papers.

»~ The Audit Officer concerned shall undertake the work of
preparing pension papers in Form 7 two years before the date on
which a GQovernment servani is due.to retire on superannuation,
or on the date on which he proceeds on leave preparatory to
retirement, whichever is earlier. This work shall not be delayed
till the Government servant hasz actually submitted his appli-
cation for pension.

Explanation.—In this rule and in rules 83, 64 and 85 the expres-
gion "CGovernment servant” means a gazetfed Government servani
other than a garzetted Government servant referred to in sub-rule

{1} of rule 55.

63. Further action to sanction pension,

(1) {a) The Audit Officer concerned shall sénd to every
Government servant, under intimation to the Head of
the Department or where the retiving Government
gservant is himself the Head of the Department, to the
Department concerned, the application for pension
in Form § two years in advance of the date on which
the Government servant attains the age of superan-
nuation or before the date of his anificipated retire-
ment, il earlier, with the request that it should be
raturned to him duly completed within a period of
three months from the date of issue of intimation to
the Government servant by him bui in no case later
than the actual date of retirement.
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(b The Andit SGfficer shall alse deaw the abiention of
the retiring Governmens servant to the prowvisions
of rule 33

(2) On receipt of a copy of applicatior for pension from the
Audit Officer, the retiring Government.servant shall return it
duly completed io the Audit Officer within the period mentioned
ip sub-rule (1) under intimation to the Head of the Department
il he himself is the Head of the Department.

(3) {a) The Head of the Department shall communicate
the order of the pension sanctioning authority to the
Audit Officer In Form 6 -within a period of three
months from the date of receipt of the inthmation
referred to in sub-rule (1) but in no case later than
the date of retirement of the Government servant

{h} If the orders of the pension sanctioning authority are
not received by the Audit Officer within the period
mentioned in  clause {a), he shall assume that the
retiring Government servant has been allowed full
pension or gratuity or both as admissible under the

rules,

(¢} If, after the communication of the ordér of sanction
to the Audit Officer, any eveni occurs which has a
bearing on the armount of pension admisgsible, the
fact shall be promptly reportied to the Audit Officer
by the pension sanctioning authority.

{d)} In case no such eveni has occurred, a report to the
effact together with a certificate as o the satisfaciory
nature ' of the service rendered by the Government
servant after the despatch of Form 6 mentioned in
clause {a) shall be forwarded t¢ the Audit Officer
within a week of the date on which the Government

servant refires.
{4) The Head of Office shall furnish to the Audit Officer at

least fourteen days before the date of retirement of the Govern-
ment servant, the following particulars, namely:—

(a) CGovernment dues recaverable out of the gratuisy
before payment is authorised, that is to say,—

{i) contribution towards contributory family pen-
sion, if applicable;
{1y Government dues which have been ssceriained
and assessed ;
() amount of gratuity to be held over for adjustment of
Governmant dnes which have not been assessed s0

, far:
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Provided that the Audit Cfficer shall notl bz re-
guired to withhold an aimount of gratuily lor adjusiment of
Covernment dues which have not heen assessed, if under
rule 76 the Government servant has made 2 cash deposit for
furgished a surety of a permanent Government servant,

“(4-A; If the dues which ars not assessed are wholly or partly

due Lo non-vacaiion of Goveroment accommeodation afier retivement, -
the Head of OUffice shall, within six months from the date of retire~ -

ment, comminicate the fact to the Audit Officer and where ne such
ecommunication is received by the Audit Officer, he shall presume
that the amount withheld relates {0 unasedgriainable dues not connec-
ted with the non-vacation of Government accommodation and shall
proeeed to refund such amount”

{5} When the Government servani has retired from serviee,
a notification in the Official Gazette specifying the actual date of
his retirement shall be issued within a weelt of such date and a

copy of every such notification shall be forwarded immediately
to the Audit Officer;

Provided that where a neotification in the Official Gazette
regarding the grant of jeave preparalory to retirement to a
Government servant is  issued, a3 further notification that the
Government servant actually retired on the expiry of such leave
shall not be necessary unless the leave ig curtailed and the retire-
ment is for any reason ante-dated or postponed.

{6) The Audit Officer shall finally assess the pension and
gratuity and if the pension is payable in his circle of audit he
shall, after taking into account the orders of the pension sanc-
tioning authority and the audit enfacement on section 1 of Part
1T of Form 7 and the dues mentioned in sub-rule (4), prepare
ihi Pension Payment Order and order for the psyment of gra-
HITY L

Provided that the Pension Payment Order and order for
the payment of gratuity shall not be issued more than a fortright
in advanee of the date on which the Government servant is due

o retire,
{7) If the pension is payable in another cirele of audit, the
Audit OHicer shall send the necessary payment authority to the

Audit Officer of that cirele
Treasury concerned, cle who shall AILANEE payment at the

{8) The fact of the jzsue of the Peosion Payment Order ang

avdar for the PEYIIent of gratuity
; ot . Ao shall be promptly reporied

54, Sanction or anticipatory pension and gratuity.

{1) When a Govermment servant is i ' ;
{ . > nt js likely to retire bet
pension or gratuity or both can be finally assessed angd gi{fﬂl’;}g
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in accordance with the provisions of thass sules, the Avdic D
cer shall determine the pension or gratnity or Loth o which,
alier the mest careful suminary investigation ¢hat ke can malke
without delay, he believes the Government servant to be entitled.
He shall then authorise the dishursement of the psnsion so deter-
mined as ‘anticipaiory pension’ and of  thres-fourths of the
amouitt of gratuity so determined az ‘anticipatory gratuity’ afier
deudeting therefrom the dues mentioned in sub-rule (4} of rule
83, If the pension is payable in England, he shall, report the
amount payable to the High Commissioner for India in the United
Kingdom who will authorise the disbursement of the amount
reported or such smaller amount as may be deemed proper.

{2} The amount payable under sub-rule (1) shall be subject
to visit on the ecompletion of the detalled investigation amd
enguirement,

{3) If the amount of pension granted to a Goverpmeni ser-
vant under sub-rule (1} is afterwards found to be in excass of
that to which he is entitled under these rules, he shall be called
upon to refund such excess in the manner and under the condi-
tions specified in rule 61. Ti, however, the amount of gratuily
so dishursed proves to be larger than the amount finally assesged,
the gratuitant shall not be required to refund the excess acfually
disbursed o him. '

65 Provisional pension where departmental or judicial proceed-
ings may he pending.

{1) {2} In respect of a Government servant referred to in
sub-rule {4} of rule 8, the Audit Officer shall autho-
rise the payment of provisional pension not exceed-
ing the maximum pension which would have been
admissible on the basis of the gualifying service upto
the date of retirement of the Government servani, or
if he was under sugpension on the date of retirement,
upto the date immediaiely preceeding the date on
which he was placed under suspension,

(b} The provisicnal pension shall be authorised by the
Audit Officer during the period commencing [rom the
daie of refirement {o the daie on which, upon conclu-
sion of the departmental or judicial proceedings, final
orders are passed by the competent authority.

{c) .No gratuity shall be authorised to the Government
servani until the conclusion of such proceedings and
izszue of final orders thereon.

{2) Payment of provisional pension made under sub-rule (1)
shall be adjusted against final retirement beneflts sanctioned
to such Goveroment servant upon conclusion of such proceedings
but no recovery shall be made where the pension finally sanec-
ticned is less than the provigional .pension or the pension is
reduced or withheld either permanently or for a specified period.
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(3} Nothing contatped jo  these rulss snall  prepudice the
nperdation of rule & when final pension i sanctioned upon the
conctusion of the departmental or judicial proceedings.

NON-GAZRTTED GOVERNMENT SERVANTS

66. Preparation of pension papers.

(1} Bvery Head of Qffice shall undertake the work of prepa-
rmg perion papers in Form 7 two years before the date on which
a Government servant is due to retire on superannuation, or on

.- the date on which he proceeds on le&ve preparatory to retire-
ment whichever is earlier. This work shall not be delayed till
the Government servant has actually submitted his applieation in _ i
writing for pension in Form 5§ '

{2} (a) The Head of Office shall send to every Government
servant the application for pension in Form & iwe years in
advance of the date on which the Government servant attains
the age of superannuation, or before the date of his anticipated
retirement, 1f eariier, with the reguest that it should be returned
to him duly completed within a period of three months from the
date of issue of intirmation to the Government servant by him but i
inn -no case later than the actual date of retivernent. 7 o

- (b} The Head of Office shall also draw attention of the

retiring Government servant o the provisions of rule 83,

Explanations.—In this rule and in rule 67 fo 74 {(both inclusive),
the expression 'GGovernment servant’ means a non-gazetted Govern-
ment servant including a gazetted Government servant referred to
in sub-rule (1} of rule 58,

67. Verification of service.
{1} Omitted.

{2} (a) The Head of Office shall go through the service boolr
and the service roll, if any, of the Government servant and
satisfy himself as to whether the annual certificates of vemﬁu—
‘clon for the entire service are recorded therein.

{h} In respect of the unverified portion or vortions of
service, he shall arrange to verify it or them, as the case may be
with reference to pay bills, acquittance rolls or other relevant
records and record necessary cerfificates in the service hook or
service rolis, as the case may be.

(3} If the service for any period is not eapable of being
verified in the mamnners specified in sub-rule {2}, that period of
service having been rtendered by the Government servant in
another office or Departmnent, a reference shail be made o the
Head of that Office or, as the case may be, Head of that Depart-
ment in which the Government servant is shown to have served
during that perind for the purpose of verification
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4) {a} if any portivn of service rendorad by -a Government
servant s no capable of being verified in the manners specified
i sub-rule (2) or sub-rule {3), the Government servant shall file
a wrilten statemeni on plain paper stating that he had in fact
rendered thait period of servies, and shall, at the fooi of the
statement, make and subscribe 0 a decldtation 2s to the truth of
that statement, and shall, in support of such declaration, produce
a1l docwmentary evidence and furnish all information which is

in his power to produce or furnish.
{b} The authorilty competent to sanection pension fo that

- Government servant shall, after taking into consideration the

i

facts in the written statement and the evidence produced and the
information, furnished by that Government servani in support
of the sald period of service adinit, if satisfied, that portion of
service as having been rendered for the purpose of caleulating
the pension of that Government servant,

88. Completion of pension papers

(1) The Head of Office shall complete Part 1 of Form 7,
irrespective of the fact whether an appliestion for pension has
been received from the Government servant or not

(2) ¥ at the time of completing Part 1 of Form 7 the said
application from the Government servant has not been received,
the relevant columns in Part T of Form 7 shall be lefi unfilled
and relevant epntries ,made as soon as the said application is
received. ” : .

59, Forwarding of pension papers to Audit Officer.

{1} (a) After complying with the requirements of rule 68,
the Head of Office shall certify in Form 6 as to whether the
character, conduet and past service of the Government servant
are such as to entile him to the favourable consideration of the
pension sanctioning authority,

(b} The Head of Office shall also record in Form B his
opinion as to whether the service claimed has been established
and should he admitied or not. '

{¢) Where the Head of Office is. not the pension sanc-
tioning authority, he shall obtain the orders of such authority

" in Form &

(2} {a) After completing Forrmn 8, the Heand of Office shall
send Form 6 and 7 in original io the Audit Officer, with a covar-
ing letter in Form 8§ along with the Govermment servant's service
hook and service rolls, if any, duly completed up to date and any
other documents relied upen for the verification of the serviee
claimed, in such a mannper that they can be conveniently consul-

ted. )




e ot st gl

b =
——

(s} The Head of Office shall vetain onz copy of 2ach of ;
the above Forms for his office record. ‘
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{3) Where payment is desired in ancthep circle of andit. the ;

Head of Office shall send in duplicate Foem ¢ and 7 1o the Audit

Oificer. - : J

70, Intimation te Audit Officer regurding any event having a i '
bearing on pension. ‘

(1)} Ifwafter the pension papers hamper forwarded to ihe g ;
Audit Officer, any event occurs which has a Dbearing on the f
amgunt of pension admissible, the fact shall be prompily reported '

1o the Audit Qfficer by the pension sanftioning suthority. : ' J

{2) Where the pension papers have been sent to the Audit ‘
officer before the actual date of retirement of the Government - |
servent, a certificate as to the satisfactory nature of service rend- _ ' ‘
ered by the Government servant for the period from the date of
admitting the service by the pension sanctioning authority to the - J
date of actual retirement together with a copy of the orders speci-
fying the date of actual retirement shall be forwarded tc the _ : ‘
Audit Officer within a week Ifrom the date of actual retiremant '
of the Goversunent servant. : . ‘
" {3) The Head of Office shall furnish to the Audit Officer, b e
at least fourteen days before the date of retirement of the ) - 1
Tovernmant servant, the following particulars, namely (— :
(3) Govermument dues recoverable nut  of the gratuity : : ‘
before payment is authorised that is to say,— oo .
(i} contribution fowards contributory family pen- o f
sion, if applicable 4 :
(if} Government dues which have been asceriained . J
and assessed : ‘

(b} smnount or grebwity tn be held over for adjustment 1 :
of Government dues which have not bees aseazgnd sg 1

far:

Provided that the Head of Office shall not be re- ; J
quired to withhold an amount of gratuity for adjustment of i ‘
Government dues which hsve not been assessed, if under . -

:rule 78 the Government ssrvant hag made g cash deposit or ‘ | j

furnished a surety of a permsanent Government servant.

(4) If the dues which are not assessed are whelly or parilv ' 1
dug to non~vacation of Government acconunodationpaﬁtei ' .
retirement, the Head of Office shall, within six moaths ) ‘

; fiar?tth% Ic}triate of retirement, communicate the fact to the - Ny

_ Addi flcer and wher ; icati i }

) recelved By the Auds Iéemi:;,o hseuziaifitlefgfiﬁo? ‘115 '

amount withheld relates to unascertainable dueasr ;];ftf \ 1

connected with the non-vacation of Govermment ace

modation and shall proceed refund of such amount, o




servani have
been sent to the Audii Officer concered, the Head of Gifice shall

{1) After the peusion papers of a Government

draw provisional pension nob exczeding the nu um persion
and three-fourths of the grat"rty B mdwai&u in Part I of Form
7 and for this purpose adopt the following procedure, namaely i
(a) he shall issue a sanction letter fo the Govermment
- servant endorsing a copy thereof o the Audit Off-
cer indicating the amount of provisional pension and
three-fourthe of the gratuity payable to such Govern-

ment servant on retirement from service
{h) he shall indicate in the sanction letier the amount
recoverable out of the gratulty under sub-rule (3) of

rule 70

{cy after the issue of the mnctmn letter he shall draw-—

{i) the amount cf provisicnal pension, and

. {ii} the amount of three-fourths of the gratuity aiter

! : reduction therefrom the dues mentioned in clause

{b}, in Form T.R. 37-B appended to the Treasury

Rules as in foree in the State of Tripura, from

the Treasury at which the pay and atlowances

of the establishment are drawn by him,

: (d) he shall obtain from such Government servant on
retirement from service a certificate of non-employ-
ment as provided in rule 354 of the said Treasury
"Rules and append the same to the said Form T.R.
37-E.

{2} The Head of Office shall take steps to draw and disburse
the provisional pension and gratuity to the retired Government
servant on the gt day of the month following the month in which
the Government servant retired from service.

{3) The payment of provisional pension shall continue for 2
period of six menths {rom the dste of retirement of the Govern-
ment servant unless the period is extended by the Audit Officer
undar the proviso to sub-rule (1) of rule 73.

{4) The Head of Office shall inform the Audit Officer— ki

{a) as scon as the gratuity has been paid to the retired 3
Government servant, and
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the refired Government servant for a period of six
months for the period extended under the provise
to sub-rule (1) of rule 73, as the case may be.
: {#} If the pensioner degires the payment of provisional pen-
sioner or of gratuity or of both through money order to hanic draft,
! the same shall be remitted to himn through money order or bank draft
i at his cost:

;
i
i
i
% {b) as soon as the provisional pension has been paici to
i
L
£
¢
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frovided that in the cose of any pensioner who js sanc-
fened a provisional pension oot excseding Bs. 100 per mensem, the
amount of provisional pension shall, at the rogusest of the pensioner,
ne remitted to him by money orxder ai Government expense,

73 Drawal of balance of gratuity fram Treasury or irom Head
of Office. .

(1} It shall be open to the Government servant to receive
the payment of«the balance of the gratuity from the Treasury from
which the payment of final pension is desired by him or from the
Head of Office.

(2} Where a Government servant desires to receive the pay-
ment of balance of the gratulty f{rom the Head of Office, he shall
copuniunicate his option in this behalf to the Hesd of Office in writing
bet .re the date of his retirement,

(3) The Head of Office shall thereupon take sieps to draw
and Jdisburse the balance of the gratuity affer the Audit Officer has
isst 2d the necessary authorily as provided in sub-rule (4} of rule 73.

13, Authorisation of final pensio‘n- and balance of grafuity by
the Audit Officer,

. (1} On receipt of the pension papers referred to in rule 89,
the .Augdis Officer shall apply the requisite steps, record his audit
enfacement on section 1 of Part III of Form 7 and assess the amount
of final pension and gratuity, within a period of six rnonths from the
date of retirement of the Government servant:

Provided that if the Audit Officer is, for any resson,
unable to assess the ammount aforesald, he shall communicale the fact
to the Head of Office under intimation to the Treasury Officer con-
cerned and authorise the Head of Office to continue 1o disburse the
provisional pension to the retived Government servant for such period

.as may be specified by the Audit Officer,

(2) {a} If the pension is paysble in his circle of audit, the
Audit Officer shall prepare the Pension Payment

Crder.

(b) The payment of pension shall be effective from the
date following the date on which the payment of
provisional pension ceased, :

(c) Arrears of pension, if any, in respect of the period
for which pension was drawn and disbursed by the
Head of Office shall also be suthorised by the Audit
Officer.

(3) The Audis Cfficer shall authorise the payment of balance
of the gratuity after adjusting the amount, if any, out-
standing against the retired Government servant and if
such balance is payable in his circle of audit, the Audit
Officer shall prepare and order for its payment.




T that in the o
vipned & vrovisional pension oot excgedi
amount of provisional pensicn shall,
pe vemitted to him by money order :

Frovide

72, Drawal of balance of grafuity from Treasury or from Head
of Offlce, : :

(1} It shall be open to the Governrment servant to receive
the payment of+the balance of the gratuity from the Treasury from
which the payment of final pension is desired by him or from the
Head of Cffice. .

{2} Where a Governmen! servant desgires to receive the pay-
meat of balance of the gratuity from the Head of Office, he shall
convnunicate his option in this behali to the Head of Office in writlng
be! r¢ the date of his retirement.

{3} The Head of Office shall thereupon take steps o draw
and «lisburse the balanca of the gratuity after the Audit Officer has
issied the necessary authority as provided in sub-rule (4) of rule 73,

73. Amuthorisation of final pensio‘n and balance of gratuity by
the Audit Officer,

. {1} On receipt of the pension papers referred to m rule 89,
the .Audit Officer shall apply the requisite steps, record his audit
enfacement on section 1 of Part 111 of Form 7 and. assess the amount
of final pension and gratuity, within a pericd of six months from the
date of retirement of the Government servant:

Frovided that if the Audit Officer s, for any reason,
unable to assess the amount aforesaid, he shall communicate the fact
to the Head of Office under intimation to the Treasury Officer con-
cerned and authorice the Head of Office o conlinue to dishurse the
provisional pension to the retired Government servant for such period
as may be specified by the Audit Officer.

{2) (a} 1f the pension is payable in his circle of audit, the
' Audit Officer shall prepare the Pension Payment
Order.

{b) The payment of pension shall be effective from the
date following the date on which the payment of
provisional pension ceased. :

{c) Arrvears of pension, if any, in respect of the period
for which pension was drawn and disbursed by the
Head of Office shall aiso be auihorised by the Audit
Officer,

{3} 'The Audit Cfficer shall authorise the payment of balance
of the gratuity after adjusting the amount, if any, out-
standing against the retired Government servant and if
such balance is paysble in his circle of audit, the Audit
Officer shall prepare and order for its payment.

VA~
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mment of the Government servsnt, ov if he was under
suspension on the date of rvetivermnent upto the date
immediately preceeding the date on which he was
placed under suspension.

(b} The provisional pension shall be paid b}; the Heod of
Offiee for a period of six meonths unless the period is
extended by the Audit Officer under the proviso to
sub-rute (1) of rule 73.

{c ) No gratuity shall be paid to the Government servant
until the conclusion of the departmenial or judicial
proceedings and issue of firial orders thereon.

(2} Payment of provisional pension made under sub-rule {1}
shall be adjusted against final retirement beoefits sane-
tioned to such Government servant upon conclusion of
such procegdings but no recovery shall be made where
the pension finally sanctioned is less than the provisional

pension or the pension is reduced or withheld either .

permanently ar for a specified periond. _

(3} Nothing contained in this rule shall prejudice the opera-
tion of rule 6 when final pension is sanctioned upon the
conclusion of the departmental or judicial proceedings.

74-A, Governmeni servants on deputiation,
.

In the case of a Governument servant who retires from ser-
vice, while on deputation to the Ceniral Government or to other State
Government or while or foreign service, action to sanction pension
and gratuity in accordance with the provisions of this Chapter shall
be taken by the Audit Officer or the Head of Qifice, as the case may
be, of the cadre authority which zanctioned the deputation of the
Government, or to foreign service.

GOVERNMENT DUES

75, Recoverj and adjustment of Government dues.

(1) It shall be the duty of every retiring Government ser-
vant to clear all Government dues before the date of his retirement.

(2) Where a retiring Government servant does not clear the
Government dues and such dues are ascertainable-—

{a) an equivalent cagzn depesit may be taken from him,
or

() out of the gratuity payable to him an amount equal
o that recoverable on account of ascertainable
Government dues shall be deducted therefrom.

Explanation—The expression ‘ascertzinable Government dues’ in-
cludes balance of House Building or convevance advance, arrears
of rent and other charges pertaining to occupation of Government
accommodation, overpayment of pay and allowances and arrears of




o e v b T

income-tay deductible &b souree undser vhe Inemme fax Act, 1851 (43
ol 19613,

e

YB. Furnishing of surety by retiring Government servant.

{1} {a} If any of the DGovernmeant dues (other than those

(2

e

referred to in rule 75) remain unrealised and unassessad
for amy reasons, the retiring Govermment servani may
we asked to furnish in Form 8 a  surety of a suitable
permanent Government servant.

{b) If the surety furnished by him is found acceptable,
the grant of his - pension and gratulty shall not be
delayed,

(a) If the retiring Government servant is unable or un-
willing to furnish a surety, a suitable cash deposit may
be taken from him, or, such portion of grafuity payable
to him as mey be congidered suflicient may be held over

" till the outstanding dues are assessed and adjusted,

(3)

(b} The cash deposit to be taken or the amount of gra-
tuity to be withheld shall not exceed the estimated
-amount of the outstanding dues plus twenty-five percent
thereof, '

{c) Where it is not possible to estimate the approxiraate
amount recoverable from the retiring Government ser-

vant the amount of deposit to be taken or the portion
cof the gratuity to be withheld shail be limited to ten

per cent of the amwount of gratuity or one-thousand
rupees, whichever is less. ’

(a) Bffort shall be made to assess and adjust the recovera-
able Government dues within a period not exceading six
menths from the date of retirement of the Government .
servant and, if no ciaim s made on Government account
against the Government servant within such a period
it shall be presumed that ne Government claim is out-
standing against him.

Explanation—-In respeet of dues pertaining to the oceupation of
Government accommodation by the Government servant, the period
of sizx months shall reckon from the date of retirement. or from the
date of complete vacation of the Government accommodation, which-
ever is later.

{b} The Government dues as assessed shall be adjusted
against the cash deposit or the amount withheld from
the gratuity and the balance, if any, shall be released to
the relired Government servant afier the expiry of the
period referred fo in clause (a).

{¢) Where a pensioner has furnished = surety, the surety
shall be released after the expiry of the period referred
to i clause {a} provided the dues assessed upio that time




ch remain uaresiized within

7 ol sub-rule {3) and such other
dues, the claim for which is received after that period, shall be reco-
verable from the retived Govermment sexvant. '
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CHAPTER IX

SANCTION ©F FAMILY PENSION AND DEATH-CUM-RETIRE-
MENT GRATUITY IN RESPECT OF GOVERNMENT SERVANTS
DYING WHILE IN SERVICE.

7% Payment of finally pension and death-cum-retirement
gratuity when a gazetted Government servant dies while in
service,

{1} Where the Head of Office has received an intimation
about the deaih of a gazetted Government servant while in service,
he shall communicate the fact to the Audit Oficer concerned,
Explanation—For the purpose of this Rule, ‘garzetted Government
servant' rheans:

{i} & Government servant who, before his death, had a
lien or a suspended lien on a permanent pensionable
service or post in a gazetted capacity but does not
include a gazetted Govermment servant referred to
i sub-rule (1) of rule 59; and i

{ii) a Government servant other than a Government ser-
vant raferred to in sub-rule (1) of rule 59, who before
his death held pensionable service or post in gazeited
capacity but had not held a lien or a suspended lien
on any permanent pensionable service or post,

(2) On receipt of the information communicated under sub-
rule {1}, the Audit Officer shall ascertain whether any death-cum-
retivement gratuity or family pension or heoth is or are payable in
respect of the deceased Government servant

{3} {a} Where the family of the deceased Government ser-
vant is eligible for the death-cum-retirement gratuity
under rule 50, the Audit Officer shall ascertain-w

(1) if the deceased Government servant had nomi-
nated any person or persons to receive the
gratuity, and

(ii) if the deceased Government servant had not
made any nomination or the nomination made
does not subsist, the person or persons to whom
the gratuity may be payable

(b} The Audit Officer shall then address the persen con-
cerned in Form 10 or Form 11, as may ba appropriate
for making a claim in Form 12

Th B A TUUTUUR
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(%) Where she family of the deceused Governiment servaal is
eligible for the covtributory fzmily pension under rule 34—

{2) the Audit Officer shall acldress the widow or widower

in Form 13 for making 2 claim in Form 14, and
{I) where the deceased Govern;ﬂent servant 18 survived
only by child or children, the guardian of such child
or children may submit a claim in Form I4 to the
o Audit Officer: '

Provided that the guardian shall net be required to submit
a ¢laim in the said Form on behalf of the unmarried daughter if she

has attained the age of eighteen years and such daughter may herself
submit a claim in the said Form.

{3} (a) Where the family of the deceased Gowvernment ser-
vant is eligible for non-confributory family pension
under rule 55, the Audit Officer shall ascertain—

(i} if the deceased Government servant had nomi-
nated a member of his family to receive the pay-
ment of the non-contributory family pension;
and

(i} where the deceased Government servant had not
made any nomination or the nomination made
does not subsist, the person to whom the non-
coniributory family pension may be payable.

(b} The Audit Officer shall then sddress the person con-
cerned in Form 15 or Form 18, 25 may be appropriate
for making a claim in Form 17.

{8) {A) Notwithstanding anything contained in sub-rule (5
to (8), the Head of COffice ghall furnish to the Audit
Officer the following particulars, namely -

(i} Government dues recoverable out of the gratuity
before payment is authorised, thai is 1o say,—

{a) contribution towards contributory family
pension, if applicable;

(k) Government dues which have been ascer-
tained and assessed:;

(i) amount of gratuity to be held over for adiust-
ment of Government dues which have not bheen
assessed sa far;

{iii) Omitted,

(iv) such other particulars, including defails of the
family of the deceased Government servant for

the purpose of obtaining eclaim, as the Audit
Officer may require.




piote.—The sinowii of pratully v be heid over wnder sub-clause (i1

shalt be determined in accordance with the provisions of clauses (b)

and {c} of sub-rute {23 of rule 76
{B) Omittad,

(B-A) If the dues which are nol dssessed are whelly or partly
due to non-vacation of Government accommodation after death, the
Head of Office, shall, within six months from the date of death,
commmunicatesthe fact to the Audit Officer and where no such comirnu-
nication is received by the Audi Officer, he shall presume that the
amouni withheld relates to unasceriainable dues not connected with
aon-vacation of CGovernment accommodation and  shall proceed to
refund such amount”.

{7} On receipt of the claim or claims, the Audit Officer shall
complete Form 18 and finally assess the amount of death-cum-retire~
ment gratuity or family pension or both.

-

(%) If the family pension is payable in his eircle of audit, the
Audit Officer shall prepare the Pension Payment Order,

(9) (a) The Audit Officer shall authorisze the payfnent of
gratuity after adjusting the amount, if any, cutstand-
ing against the deceased Government servant.

{b} The amount of gratuity held over under sub-clause

. (i) of clause (a) of sub-rule (8} shall be adjusted by
the Audit Officer agidinst the Government duyes
ascertained and assessed subsequently and the

balance, if any, shall be released to the claimaent or .

claimants after the expiry of the period referred to
in clause {a) of sub-rule {3} of rule 76

{¢) If the gratuity is payable in his circle of audit, the
Audit Officer shall prepare an order for its payment.

(1) Lt thf? Tamily pension and gratuity ara payable in ano-
ther circle of audit, the Audit Officer shail send the necessary pay-
ment authority to the Audit Officer of ihat circle who shall prepare
the Pension Payment Order and order for the payment of ggatgity.

e (1.3% The faci of the issue of the Pension Payment Order and

=viter 5y the payment of ui ‘ :

the pension sanctioni:;g Zut%}r&%%;f.y shall be promply be reported to
78.  Authorisation of Anticipatory Gratuity and Family Pension.

(1} Where the amount of death-cum-reti; i
‘ B : ~Cum-retivement gratuity and
family pension payable undexr rule 77 cannot he finally :agssesseéiw and

sattlad 1, accordancg with the isi 3 ithi
X ; nee with the  provisions of these rul '
reasonable time, the Andit Officer shail determine 1he gersatt?fjl 12;13

the family pension, which, afte
i e , X I the most careful summary investics.
tion, that he can make without delay, he believes the claiymant togge

entitled.  He shall, after co i ith ti '
: saall. aiter complying with the nrovision -rules
{9), (10} and (11} of rule 7, authorise the disbﬁrseméntso?ftrfg}iaiigfﬁ
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prasion so cebomioed as Tandlompatory tamily  pension” and three-
fourths of the amount of the gratuily so determined as “anticipalory
gratuity,”

-

{2} The aaticipatory [amily pensicn and grahilty aathovised
under sub-rule (1) shall be subject to revision on  completion of
detailed investigation and enguiries, if any.

o (3} If the amount of anticipatory family pension granted is
afterwards found to be in excess of the final family pension assessed
by the Audit Officer, it shall be opened to the Audit Officer {0 adjust
the excess by short pavment of family pension payable in future. If
however, the amount of gratuity disbursed proves io be larger than
the amount finally assessed by the Audit Officer, the gratuitant shall
not be required to refund the excess actually disbursed fo him.

79. Payment of provisional family pension and dealh-cum-
retivement gratully when a non-gazetted Government ger-
vant dies while in service,

(1) Where the Head of Office has received an intimation
ahout the death of a non-gazetied Government servant while in ser-
vice, he ghall ascertain whether any death-cum-retirement gratuily
or family pension or both i or are payahle in respect of the deceased
Government servant.

Explanation.—For the purposes of this rule and rule 30 the expression
‘non-gazetted Government sarvant’ includes:

(1) a gozetted Gouvgrnment servant referred to in sub-
rule (1) of rule 52, and '

(i} a gazetied Government servant whe before his death
did not hold a lien or a suspended lien on 3 perma-
nent pensionable service or post in a gazetted capa-
eity but held a lien or suspended lien on a permanent
pensionable service or post in non-gazetted capacity.

{2) (a) Where the farruly of the deceased Government ser-
vant is eligible for the death-ctumn-retirement gra-
tuity under rule 51, the Head of Office shall ascertain

(i) if the deceased Government servant had nomi-
nated any person or persons to receive the gra-
tuity ) and

(ii} where the deceased Government servant had not
made .y nomication or the nomination made
does not subsist, the person or persons to whom
tha gratuity may be payable _

(b} The Head of Office shall, then, address the person
concerned in Form 16 or Form 11 as may be appro-
priate who may submit a claim In Form 12.

(3} Where the family of the deceased Government servant
is ¢lipible for the contributory fmmily pension under rule 34—




u[O

Ca] the lead ol wrfies snall address e widow o8 wis
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in Form 12 {for making a clabm in Foorm 120 and

(b} Where the deceassd Government servant is survived
only by child or children, the guardian of such child
or children may submit a claim in Form 14 to the

Hesad of Offics:

Provided that the guardian shall not be required to submit
a claim in the said Form on behalf of the unmarried daughter if she
hag attained the age of eighteen vears and such daughter may herself
submit a claim in the said Form. -

(4) {a) Where the family of the deceased Government servant
is eligible for non-contiributory family pension under
rule 5%, the Head of Office shall ascertain—

(i} if the deceased Government servant had nomi-

nated any member of his family to receive the ' >
payment of non-contributory family pension;
and

{ii) where the deceased Government servant had not
made any nominationt or the nomination made _

does not subsist, the person to whom the non- - : L
contyibuiory lamily pension may be payable, : :
(b the Head of Office shall, then, address the person

concerned in Form 15 or Form 16 as may be appro-
priate, for making a claim in Form 17.

(5} The Head of Office shall furnish to the Audit Officer the
following particulars regarding the details of Government dues out-
standing against the deceased Government servant, namely —

{a} Government dues recoverable out of the gratuity
before payment is authoriged, that is to say—

{i} contribution towards contributory family pen-
sion, if applicable;

{ii} Government dues which have been ascertained
and assessed ; .

{b) amount of gratuity to be held over for adjustment of
Government dues “which have pot heen assessed so
far,

Note.—The amount of gratuity to be held over shall be defermined
in sccordance with the provisions of clauses (b) and {¢) of sub-rule
(2} of rule 78.

(5-A) If the dues which are not assessed are wholly or partly
due to non-vacation of Government accommodation after death, the
Head of Office shall, within six months from the date of death,
cormmunicate the fact to the Audit Officer and where no such commu-
nication iz received by the Audit Officer, he shall presume that the




amount withhsld relates to unoscertsinable dues noi connected wilh
non-vacation nf Governiment accommeodation and shall  proceed o
refund such amount,

{83 {a) {1} Omittad.
{it) Omitted. -
{iil) Cmitted.

(b} Afler completing Form 18, the Head of Office shall
send that Form in original to the Audit Officer with a
covering letier in Form 19 along with the Government
servant’s service bock and service roll, if any, duly com-
pleted up to date and any other document relied upon
for the verification of the service claimed in such a
manner that they can be conveniently consulted.

e

{c) The Head of Office shall retain one copy of the afore-
gaid Form for his office record.

{d} If the payment ig desired in another cirele of audit,
Form 18 shall be sent in duplicate to the Audit Offt-
cer.

{7) After the documents referrsd to in sub-rules (5)- and {6}
have bheen sent to the Audit Oflcer eoncerned, the Head of Ofice
shall draw provisional family pensien not exceeding the maximum
family pension and three-fourths of the gratuity as indicated in
Part 1 of Forin 18 and for this purpose adept the following pro-
cedure, narely — '

{a) he shall issue a sanclion letier In favour of the claimant
or clalmants endorsing a copy thereof to the Andif Officer
indicating the amount of provisional family pension and
three fourths of the gratuity payable under these rules;

(b} he shall indicate im the saunction letter the smount recover-
able out of ihe gratuity under sub-rule {5}

{¢} after lssue of the sanclion letter, he shall draw-—

{i) the amooent of provisional family pension; and

{ii] the amount of thres-fourths of the gratuity after deduoct-
ing therefrom the dues menloned in clause (b}, from
the Treasury at which the pay and allowances of the

establishmeni are drawn by “hinm.

(8; The Head of Office shail disburse the provisional family
pension and gratuity to the cluimant or claimants ob ov after the
{irst day of the mrenth following the montl in which the Govern-
ment servant died. '

(9} The payment of provisiona]l family pension shall continne

for a period of six months from the date loltowing date of death of
the lovernment servant undess the period is extended by the Audit

Officer under the provise te suborule (1) of rule 80
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1HY The ewd of Offiee shall ninon dhe At (ffere--

fai a8 soon as Lhe grotoity baos been pald to the cluimant or
clalmands. and

i as soon as the provisionad temily pension Tas been paid for
 period of six months, or for the period extended wndder
the proviso to sub-rule (1) of rvule BY. ag the fase mav be.

(11} If the claimant desires the payment of provistopal family
pension or of gratuity or of hoth throngh money order or bank
draft. the same shall be remitted to him through money order or
barik draft at hia cost :

-

Provided that in case of anyv claimant who is sanctioned a provi-
siopal family pension not esceeding Rs. i00 per mensem, the amount
of pension shall, at the request of the ciaimant, be remitted fe him
by monev order at Government exXpensg,

80. Autharisation of final family pension and balonce of gratuity
in respect of a deceased non-garetted Gonernment servent
referred to in rule 79.

{1} On receipt of the document referred to in sub-rules (H} and
(6} of rule 79, the Audit Officer shafl, within a period of six months
from the date of death of the non-gazetted Government servant, apply
the requisite checks, record his audit enfacement on Section [ of
Part I'V™of Form 18 and assess the amount of final family pension and
gratuity : ' '

Provided that if the Audit Officer is, for any reason, unable
to assess the amount within the period aforesaid, he shall communi-
cate the fact to the Head of Office unider intimation to the Treasury
Officer concerned and authorise the Head of Office to continue to
disburse the provisienal family pension fo the elaimant for such period
as may be specifled by the Audit Officer.

{2} {a) ¥ the family pension is payable in his circle of audit,
the Audit Officer shall prepare the Pension Payment
Order. .

(B The payment of family pension shall be effective from
the date {ollewing the daie on which the payment of
provisional family pension ceased,

{c) Arrear of family pension, if any. in respect of the perlod
for which Ffamily pension was dreawn and disbhursed bwy
the Head of Office shall also be authorised by the Audit
Officer.

{3} (a) The Audit Officer shall authorise the payment of balance

' of the gratuity after adjusting the amount, if any, out-
standing against the deceased Government servant,

(B)The amount of gratuity held over under sub-rule {3} of

rule 79 shall be adjusted by the Audit Officer against the

Government dues ascertained and assessed subsequently

andd the balance, if any, shall be released to the elatmant
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PR The [ewd of (4o shail inforsy the dodlt Gifeer—

{ai as soon us the gralaify hes been pakd o the clalweonmi or
elaimants, wod

it as soon as the provisishsl family peasion has been paid for
a period of six months: or for the period extended under
the provise to sub-rule 1] of vule BY, az the &ase may be.

{11y If the claimant desires the paymcent of provisional family
pension or of $ratuity or of both through money order or bank
dralt. the same shall be remitted to hin theough money arder or
brnk droft st his cost s

-

Provides that in case of anv claimant who is sanctioned a provi-
sional family pension not exceeding Bs, 160 per mensem, the amount
of pension shalt, at ihe request of the claimant, be remiited to him
by money order szt Government expense.

80. Auntharisation of faal family pension gnd balance of gratuity
in respect of a deceased non-guretted Gowvernment servant
referred to in rule 79,

{1ty On receipt of the decument referred fo in sub-rules (5) and
{G) of rule 79, the Audit Officer shaill, within a period of 51X months
from the date of death of the non-gazetted Government servant, apply
the reqguisife checks, record his audit cnfacement on Section T of
Part IV=gf Forim 18 and assess the amount of final family pension and
gratuity ' '

Provided that il the Audit Officer ig, for any resson, unable
tn assess the amount within the period aforesaid, he shall communi-
raie the fact to the Head of Office under imtimation te the Treasury
Officer coneerned and authorise the Head of Office to countinue to
disburse the provisionsl family pension to the claimant for such period
as miay be specified by the Audit Officer.

{2) (a} If the family pension is payable in his circle of audit,
the Audit Oifficer shall prepare the Pension Payment
Order, :

{b} The pavment of family pension shail be effective from
the date Following the date on which the payment of
provisional family pension ceased.

{e} Arrear of family pension, if any, in respect of the period
for which family pension was drawn end dishursed by

the Head of Office shall also be authorised by the Audit
Offtcer.

(3} {a} The Audit Officer shall anthorise the payment of balance

' of the gratuity after adjusting the amount, if any, out.
standing against the deceased Geocernment servant.

{b}The amount of gratuity held over under sub-rule (5) of

ruje 79 shall be adjusted by the Audit Olficer against the

Government dues asceriained and assessed subscguently

and the balance, if any, shall be released fo the cloimnont




SANCTION OF FAMILY PENSION AND RESIDUARY
GRATEITY IN RESPECT OF DECEASED PENGIONERS

81. Sanction of family pension and _ré&icluary:gmmitf,& on the death

of a pensioner

{1} Wherg, the Head of Office has received an intimation
regarding the death of a retired Government servant who was in
receipt of pemsiom, he shall ascertaln whether any family pénsion
or residuary gratuity or beoth is or are payable in respect of the
deceased pensioner :

Frovided thai the Head of ©Office mgy, when he considers it
necessary so to do, comsuli the Audit Officer,

(2y (A {i) i the deceased pensioner iz swrvived by a widow
' or widower who is eligible for the grant of contribu.
tory family pension under rule 54, the amount of

coniributory family pension as Indicated in the

Pension Payment Order shall become payable to the
widow or widewer, as the ecase may be, from the
day following the date of death of the pensioner.

(if) On veceipt of an application from the widow or
widower, the Treasury Officer from whom the
deceased pensioner was drawing his or her pension
shall authorise the payment of contributory family
pension to the widow or widower, as the case may be,

{B) (i} Where the deceased pensioner is survived by child
or children, the guardian of the child or children
may submit a clalm iIn Form 14 to the Head of
Office for the - payment of contributory family
pension !

Praovided that the gﬁardlan shall not be requirad
to submit a claim in the said Form on behalf of the
uninarried daughter if she has sttained the age of

eighteen vears and such daughier may herself submit
a claim in the said Form.

(ii} On receipt of a claim from the gaurdian, the Head
of Office sghall sanction the contributory family pen-
ston in Form 20,

(C} {1} Where a widow or widower in receipt of contributory
family pension remarries’ and has, at the {ime of
remarriage, child or children from the fortier spouse
who is or are eligible for contributory family pension,
the remarried individual shall be eligible to draw
the contributory family pension on behalf of such
child or children i such individual continues {o be
the guardian of such child or children,

S|




st Smn

(5 Wor the purpose of sub-clouse (i}, the remarried
individual shall appty 16 the Head of Otlice on plain
paper furnishing the following particulars. namely :
f2) & deciaraiion that the applicant econfinues io
. be the guardian of .such child or children ;
ib} the date of remarriage ;

: {c} the name and date of bhirth of the child or
L .o L 4 W !
: * children from the former spouse

{d} the.Treasury from where the pavmoni of contri-

. butory family pension on bhehalf of such child
or children is desired ;

{e} full posial address of the applicant.

{iii} If the remarvried individual has, for apy reason,
ceased to be the guardian of such child or children,
the- coniributory {amily pension shell become pay-
able to the person eptitled fo ag¢t as guardian of
such ‘child or children under the law for the time
beirg in force and such person may submit s claim
in Yorm 14 to the Head of Office for the payment
of  contributory family pension.

{iv} On receipt of the claim refeérred to in sub-clanse fiii}

- : R the Head of Office shall sanction contributory family
' pension in Form 21, :

e AL

D) (i) Where a widow or widower in veceipt of contributory

' family pension dies and ieaves Dbehind child or

children. who is or are eligible for contributory

- family pension, the guardian may submit a elaim

T “in Form 14 to the Head of Office for the payvment
R of contributory family pension :

vl

Provided that the guardian shall not be reguired
to submit a claim in the sald Form on behalf of
the wnmarried daughter if she has completed the age
of.. gighteen years and sueh daughter may berself
ssubmit & clabm in the said Form.

(it} On receipt of 2 eclaim from the guwardian, the Head
of Office shall sanction contributory family pension
in.Form 21.

©Hid) {a) In case the deceased pensioner was governmed by
the non-contributory tamily pension and his death
had iaken place within five years of his retire-
. ment, the non-confribulory family pension shall
i B ] hecome payable to the eligibie member of the
' family of the deceased pensioner as provided in
rule 55 for the unexpired peried of five years
from the date of retivement of the deceased.

S

{b} Of- receipt of a claimm in Form 17 from such
" member, the Head of Office shall sanction the
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nna-conieibutory Taiiliy puiSivld for the tnenpired
peviod aforesaid,

v Where on the death of a retired Government
servant a residuary gratuity hecomes pavable io
the family of the deccased under gub-rule (2} of
rule 50, the Head of Office shall sanctiop its
payment on receipt of a ciaim or elaims o Form

" 22 from the person or persons eligible to recleve
the restduary gratuity,

82, Authorisation of pajment by Audiz Officer

On receipt of the sanction under rule 86 regarding the pavmens
of family pension or of residuary gratwity or of both, the Audit
Officer shall anthorise the pavment of the same.

CHAPTER X1
PAYMENTS OF PENSIONS
83. Pate from’ which pension becomes paysble :
(1) Except in the case of a Government servant to whom the

provisions of rule 37 apply and subject {o the provisions
of rules 9, 66 and 74 a pension other than Tamily peusion

shall become payable from the date on which a Govern- -

men{ servant ceases io be borne on the estabhshment

123 Pensioh mc!udlng family pension shall be payable. for the
day on which iis recipient dies. .

o

84. Curmncy in wh}('h pension IS payable .

{1} Except-as ctherwise provided in this rnle, all pensmns ahall
he pdydbie in rupces in Indla

{2} Omitled.
{3) Omitted, o .'
{4) Omitted.” ' S SR
-(5) Omitted. Co e
(6} Omitted.

85, Manner of pav'{nent of gratuity and pension i
{1)" Except as Uthezwm provided in these rules, a gratuity shall
be pald m lump gum,

{‘2] A pensmn ﬁxed n.t mtmthl}u rdtes shall ba payable month}y
one or after the 1st day of the following monti.. :

86. Application of 'I‘reasury Rules:

Y




L Save a5 otherwise peovided in these pules, the Treasury

a8 in force in the Staie
pracedure of payment—

Hulcs
of Tepurs shall apply in vegard fo the

) of gratuity, i

. ) (i1} of pension, -

{ii1} of pension undrawn for more than a vear, and
« {iv) of pension in respect of a deceased pensioner.

CHAPTER X1
MISCELLANEQOUS

87. Interpretation :

Where any doubt arises as to the interpretation of these rules,

it shall be referred to the Government in the Plmance Department
for decision,

88. Power to relax :

Where any deparbmunet of the Govermtent is satisfied that the

operation of any of these rules causes nndue hardship in any parti-

. cular case, that department may, by order for reason to be recorded
It writing, dispense with or relax the requiremenis of that rule o

such ex{ent and subject to such exceptions and conditions as it may

consider necessary for dealing with the case in a just and equit-
able manner :

B e

Prwxcied that no such order shall be made except witlh ihe
concurrence of -the Finance Department.

89.. Repeal and saving :

11} On the commencement of these rules, every rule, regulation
~or order imeluding Office Memorandum (hereinafter referred
to in this rule as the old rule) in force immediately before
such commencement shall, in so far as i provides for any
of the matiers ecgniained i these rules, cease to operate.

(2} Neotwithstanding such ceaser of operation—

v T

s

(&) {1} every nomination for the payment of death-cum-
retirement gratuity, or of non- con’mbuto; ¥ family

i pension,

g (i} every form regarding the details of family of a

Government servant for the pur pose of contributory
family pensien,- and

i {iil} every formal application for "the sanciion of
: ) S - pension,
; ¢ whzch a Governmen’c servant had made or given under the nid rule

shall be deemed to have been made or gwen undu the cmrespondlnd
promith of these rules :




{b) any nominatien for ihe payment of desth-cum- {
retivement gratuity or of non-contributory Tamily ;
pension, any forma regarding the details of family |
of 2 Government servant for the purpose of coniri-
hutory family pension or any formal gpplication for i
the sanction of pension required to be made or given
by a Govermment servani under the old rule hut not
made or given before the commencement of thesze

*rules shall e made or given afi{er such comimmencement
in accordance with the provisions of these rujes :

(e} any case which perfainz to the sanction of pension
to a Governmeni servant who had retired beforve the
commencement of these rules and is spending befors
stich commencement shall be dispesed .of in accord-
ance with the provisions of the old rule as if these
riles had not been made ;

(e} any case which pertains to the sanclion of death- i
cum-retirement gratuity and family pension to the ;
family of a deceased Government servand or of a
' deceased pensioner and is pending before. the com- ) e
mencement of these rules shall be disposed of in : ok,
accordance with the provisions of the old rule as if o
these rules had not been made

(&) subject to-the provisions of clauses {¢} and {d}, any-
thing done -or any action taken wunder the old rule :
shall be deemed to have been done or tsken under
the corresponding provisions of these rules '
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FORME

FOEM I,
{Ses rude 33 (1))

MOMINATION FOR DEATH-CUM-RETIREMENT GRATUITY

" _
When the Government servant has & family and wishes to

nominale one
member, or inore than one membae thereof,

E.. e -..bereby nominate the person/persons
mentioned below who isfare member(s) of my family, and confer on himfthem
the tight to receivs, 1o the extont spevified below, any gratuity that may be -
sanctioned by the State Government in the event of my death while in sarvige
and-the right to receive on my death, to the cxtent specified below, any

gratvity which having become admissible to me on retirement may remain
unpaid at my death —

Criginal nomince(s) ’ Alternate nomines(s)
TTWimes and | Relatfonship | Age | Amount or Name, address, Amount or
addresses of | with the ; share of  relationship gad share of .
nomiteel -1 Government ; gratuity - s apw of the gratuiry
nominees i sepvapt i payable  Pétson or persons, payabie to
C § tg cach® il gy, to whom | eagh**

the right conforrsd
o the nomines
shall pass in the
eveat of fhe
BOMINes pre.
d2ceasing the
Government
servant or the
noninee dying
after the deatly of
the Govt, servant
blst before receis
Ving payment of
gratuity.

| ]

m (2} i 4B 4y &5y {6

|
]
|

* This column should be fijled in so as to cover the whole amount of the
gratuity,

**The amountfshare of the gratuity shownis this column should cover
the whofv amount/share payabla to the original nomi aee(s).




SPATLEN R | it a2
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(2; FORM 1~ ontd.

The nomination Supersedes ihe nominalion made by e earder

i

0.0 e v oo ... which stands cancelied.

NOTE ¢iy The Goverameni servant shall draw Jines acrost the “blank
space below the last edlry to prevent the insertisn of aﬂy name

. after he has s;gned
{ii} Stm{e ot whxch is not applicable
Pated this ... ... .. .. day of i i o 19T At e e e
Witnesses (o signature ¢
2. L ' o Signature of Govemment sﬁﬂal‘it
(T0 be filled in by the Head of Office/Audit Officer)
Siguature of Head of OfﬁcefAﬂdit Officer

Nomination by -
Designation... ... . Date .

~Office. .- - Lo e Deslgnanon

Proforma for Acknowledgmg the Recsipt of the Nomin&uon
. Form by the Head of Offce/Audit Offiger,

Sir,

In acknowledging the recetpt of your nomination dated the... !
cancellation dated the ... .. .. of the nomination made carlier in respect
of gratu;ty in Form ... .. TIamtostate that it has been fually Piﬂcad on
régord. : : ’

Siguature of Head of OfficefAudit Officer.
Place... ... .. : o o o
Pated the. .., i Des;gnatlon : '

NDTF -—The Govemment servant is a.dwscd th?t it wauld b* in the interest
of his nominees if copies of the nomieations and the related notices and

acknowledgements are kept ia safé custody so that they may come. inte the
possession of the bensficiaries in the evdst of his death. :
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FORM 2

 See ruls 3301

MNOMINATION FOR DLA’I‘H—CUM REFIREMENT GRATUITY .

When the Government servent has no family and wishes to nominate
oRe Persel or mors than one person, .

I. . -..having no family, hereby nommate
the, person/persons mentmnsd below and confer o him/them the right to

receive, to the extent specified below, any gratuity that may be sanctioned by
the State Government in the event of my death while in service and the right
to receive on my death, to the exfent specified below, any pratuity whick

having become admissible to me onretiement may remain unpaid at my
death, '

Criginal nominec(s} Alternate nominge(sy

X Amennt ! Name, eddress. relationship | Amount of
MNamoand | Relationship | Age of and age of the person or share of
addresses of " with . | share of persons if any, to whom the gratuity
nominee/ Government | eratuity | sight conferred oz the nomi- payadle
nominees servant pavable | nce predeceasing the Gover- te
' te | mentservent or the neminge each®®

each* | . dving after the deathof the
Government Servent bt
before roceiviag payment
of gratuity.
a HEEREORR. NG S )

*This columna should be filled in o as to cover the whofe amount of the
gratuity.

+¥The amount/share of the gratuity shown in this column should cover the
whole amount/share payable to the original nominee(s).

Thxs nomination supersedes the nomisation made by we carlier on ...
v er wee o which stands cancelled.

Note—(i) The Govermment servant should draw Jives across blank space
below the Jast entry to prevent the insertion of any name after he
has signed,

(if) Strike out wh.ich_ iz not applicable.
Dated this... .. .. .. .. day of.. .. . & 197 at.
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FORM 2-—Contd.

Witnesses to signatue.

Signature of Goverament servani.

s
(To be flled in by the Head of Office/Audit Officer )

-

Momination by... ... . .. ..
Designation ... ... ... ..
Office .o oov 0 e e e

Signature of Head of Office/Audit Officer,
Date... .. i w s eh s e
Designation ... ... .. .. .. ..

?rororma for Acknowledging the Receipt of the Nomination Forms by
fhe Head of OficefAndit Officer. '

To
Siry

In acknowledging the receipt of your nomination daged the ... .........../
caucellation dated the ......occvven s of the nomination made earlier in respect
af grateity in Form ....onnonl Freeenens I am to state that it has been duly placed
on reeord.
Place... v vr ei ee e Signature of Head of Office/Audit Officer
Dated the .. { Designation )

his nominess if copies of th: nominations and the relatgd notices and
acknowledgements are kept in safe custody so thar they may come igto the
possesston of the beaeficiares in the event of his death.

MNote :—The Government servant is advised that it would be in the intergst of

(R
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(See rulz 34172}

DoTALLS OF FARILY
Mame of the Sovernment servant |, o

Tresignation...
Trate of birth...

e

Date of appointment

e

Tretgils of ths members of my *family as on...

! T
- 1 P
Relation- I&ittlgés
Serial Mo. Name of the members Date of | ship with Head of lRemarks
of ‘famity™ birth | theofficer | "y o
D (2 : | h {4 &) €6
Lo
3.

4.
5. !
6.
7. t 5
3. :

|

i

I, hereby undertake to keep the above particulars up-to-dars by modifying -

to the Audit Qfficer/Head of Office any addition or alteration,
Place..: ..

Pated the,..

e A

Signature of the Government Szrvani,

-‘?Fam}!y- for this purposé means.
(a} wife, in the case of 2 male Govornment servant ;
(b} husband,in the case of & lemale Goverrr ent schert;
{c'). séfgs beimv cightesn years of age and vnmarried daughiers below

twenty—one years of age, inchiding such son or daughter adopted

legally before retircment,
Notg,— wife. and huosband shall include respectively judicially separated
~  wife gnd hosband,




5

FORM 4
[ See rale S5 §

MOMINATION FOX NON-CONTRIBUTORY FAMILY PENSION

)OS OUTS hareby anminate the ;:rerscms menfioned
balow, who are members of my Family tO receive in the order shown below
the non-coniifbutory family pension which may be granied by the  State
Government in the event of my death after completion of fer years of - quali-

-

fying service,

; ] . | Whether married
MNume and address of gomince ‘ Relationship with | Age or

Government servant

i
{ I unmzrried.

i ! i '
| -

e v

This nomination supersedes the nomination made by me earlier on.........
TR which stands canceiled.
Note.—The Government sarvast should draw lines across blank space
_below the last entry to prevent the tnsertion of any name after he
has signed.

A 7 Dated this.. dayof ... 197 0 ate,
Witness to signature. . _

Lo Cerrar e ran e e Sigratur: of Gover nmet servant;
2 e Designation, o

{ To be filled in by ths Head of Office/Audit Officer ). o
Nomination b¥....c. .visaeeeess Signature of the Head of Office/Audit
Designation i iore...., (Officer.

OBCo . eeoes e eerraoee Dated.............

Proforma for Ackaowledgiog the Receipt of the Nomiination
Yarms by the Head of OffficefAudit Officer.

Sil‘a . . . .
In acknowledging the recsipt of your pomination dated the....)...../
canceilation dated thee., crecverriren, of the pomination made earlier in_ respegt
of non-vontributery family pension in Form . ........lam to stats that it has
been duly placed on record. )
Place.ccoimnrirnans : Signature of Head of Office/Audit Officer.
Dated the. ... _ Desigunation,
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Partiselars 1o be obtainsd by the Heud of Offior from the potiging 03

twent servant before eight months of the date of his retivement.

1. Mame of the Government sepvant

2. Date of birthfretiroment -

3. “Two specimen signatures duly altestedr {to be
furaished ina separate shecet)

4. ¥ Three copies of pasport size %2 joint
photographs of the Government servans with
hisfher wi efhusband

5. Two slips showing the parficulars of height an
personal indentification marks duly attested

Present address

{@Address after retirement

Nams of the Treasury/Public sector Bank
Branch through which the Government ser-
vant wants to draw his pension

9. @@Details of the Family in Form 3

w0 oo

Place ! Signature
Date Designation
Department/Office

« TWao glips each bearing the feft thamb ang fingers impressions duly
agiestc{i, may be furnished by a person whois not lierate enough to sign
his name.

If such a Government ssrvant on account
to give Ielt band thumb and finger impressions,
finger-impressions of the right hand, Where a
both the hands, he may give his tos impressio
atiested.

7% Only two copies of passport size photographs of self need be furnished
(i) it, the Government servant s governed by rule 3 ofthe C. ¢ g

{ Peasion } Rules, (972, a5 adopeted by this State and isu i
or a windower or widow | Rmarried

(i) if the Government servant i3 goverged by rule
{pension) Rules, 1972, as adopted in this state,
Ye7oWhete it is not possible for a Goverament servant
pruotozraph with his wife/her hushand, he/fshe may submit separage photo-
graphs. The photographs shatl be attegred by the Head of Office,

@Any subsequent chapgs of

of Office/Audit Officer.
@@Applicable only where rule $4 of the CCS
adopted 1n this state applies to the Government servant.

of physical disabitity is unakle
he may give the thumb and
Government servant hag losg
a8, Impression should he duly

Softhe C. C. 8.

o sybmit g

address should be notified o the Head

{ pension ) Rules ag
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FORM A
[Sec rube 80(12, 63123, 09 and 73{7) |

FORM OF ORDER INTIMATING REDUCTION OR HON-KEDUCTION
IN THE AMCUNT OF PENSION

i, Name of the Govetnment servant.

2. Father's name (and also busband’s name
in case Of femals Government servant),

3. Present or last appointment including nagme of establishmeefe
{1y Substantive
{iiy Ofhciating, if any
4. Orders of the authority concerned in terms of Rule @ of the €Y
(Penston) Rules, as adopted in this State.

The updersigned having satisfied himself that the service of Shrif
ShrimatifKumari .. ... . has been salisfaciory, hereby orders
that no reduction in the amount of pension/death-cum-retirament gratuity,
which may be determined under the CCS LPf:nsiOn) Rules, 1972, a3 adopted
in this State, shall be made.

- Signatyre and
Designation of
*Appointing Authotity
Authority to whom power
has been delegated wunder
sub-rule (2) of Rule 6 of the
CCS {Pension)} Rules, 1972,

*Delete whichever 15 not

applicable.
OR
The undersigned having satisfied himsell that the service of shri/
ShrimatifKumati. .. ..Bas not been zatisfactory, hereby

ordess that the full pension or gratuity or both which may be determined
vnder the Contral Civil Services (Pepsion) Rules, 1972, as adopted in this
Siate, shall be reduced by Specified amount or percentage indicated below r—
Amount of reduction in the pensign—

Arpount of esduction in the gratuity~—

Srguature and
Designation of the
Appointing Authority.
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[ To be sent in duplicaie 1f payment is desirad in a diffecent cirele of sudit )

3%

I

10.

11

2,
13,
14,

15

[ Soe rule 62, 63(4), 66(1}, 68, 69(2Vand (3% T and 731 and 1732

FORM FOR ASBESSING PENSION AND GRATLOTY

e Pagi-—1i.
Wame of the Governmaat servant.

Father’s mame (and also husBand’s pame in the
case of 2 female Government sévvant ).

Dale of birth { by Christian era ),
Religion and MNaijonality.

Permanent resideniial address showing villageftown,
gistrict and State.

Present or last appointment invludibg name of
establishment ©

(i3 Bubstanive.....oiieinn
{ify Officiating, ifany. ...
Date of begiuning of service.
Date of ending of service.

(i) Total perod. of military service for which
© pension/gratuity was sanctioped.

{if} A:m_aﬁnt and nature of any pensionfgratuity

© received for the military service.

Amount and nature of any pension/geapuity recei-

ved for previous civil service.

Government under which service has been rendered
in order of employmeant.

juterrupiion and nou-qualifying service.
Length of qualifying service.

Class of pansion or sgrvice grataity applied for
by the Government Servant and cause of appli-
cation.

{ In cass of jnvalid pension, modical cerlificats to
be-aitached ) '

Whether the Goveriment servani {5 & pre-1838
entrani and Chapter VI of the Central Civil
Services ) Pension Rules, 1872, 45 adopled in  this
state, applies to him.

Fmoolumomis reckoniag [or gratuity,

Y.5D,




1. Average smotuments reckoning For pensiog.

(3. Dnte on which Government servant applied for
petsicon in Form 5, '

$3 Proposed pn::ﬁsicn.

23, Proposed death-cumr-retirement gratuity. ~

2L Proposed service gratuity, if any,

22, Liate from which pension is to sommence.

23 Proposed amount of the provisional pension if
deparimenta! or junicial proceeding is instituted
against the Government servant before Jenmmf:m

_24. Whether nomination mads for

i} Death-cum-retirement gratuity. )
i) Non-contributory family pension, if applicable.
25. Whether the Governmient servant has paid all the
Government dues. '
26, Whether contributory family gmsmn appl:es to the-
Government secvant, and if so
i) emoluments reckoning for contributory family
pension,
ii} the amount of contribution to be recovered out
of the gratuity. I
i{i) the amount of the sontributery family pension
becoming payable to the wife/husband of the
Government gsepvant in the event of hisfher
death after retirement,
ivy Co:mplelc and up-to-date details of family as given in Form 3 :—

Serial Hame of the members of family, E Date of birth Rcln,tionship with the
Ne. : : Government servant,
i TR . 1 3 g
i
L.
2 §
3. l
<, I
5

27. Height.

28,  Identification marks.

29. Place of payment of pension/gratuity
{ Treasury or Sub-Treasury }

30, Head of Accotnt 10 which pengion and
gratuity are debitable.

Place ... ... beernaries Signature of Head of Officef
Pated the ........ ... Audit Offfcer.
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ton I

*Emoluments Draswn duripg the Last Three Years of Service

Post held From o Pay ~ ParsonalfSpecial Pay
Average emoluments @

-

Seation 11

- Details of nen-qualifylng service
B From . To
1. Interruption{s)
Z-  Extraordinary leave not gualifying for pension.
3. Period of suspension oot treated as gualifying.

4. Aany other service not treated as qualifving
Total |

Section 11§
Period of service not verified with reference to acquittance rolls.
Whether the above peried bas been verified in accordance with the provi-
sions of rule 67 of the Ceatral Civii Service (Pension) Rules, 1972, as
adopted in this State,
) Section 1Y
{To be used by the Head of Office in the case of non-gazetted Goveroment

servant referred to in Ruje 66)
Details of provisional peasion and gratuity to be drawn and dishursed by

the Head of Office in accordance with the provisions of Ruls 71

Provisional Pemsion Rs. .. poIDL

CGrainity (three-fourth of the gratuity)
mentioned agaiost item 20 of Part 1. Rs,
- Tass

fay Coentribution towards contri-

butory family pension, if appli-

cable [See item 26 (ii} of

Part 1} Rs
(b} QGovernment duss which have

been ascerizined and assessed R, -
{5} Amount of gratuity heid over

for adjistment of Government

duss which have not been

assessed so.faf. Rs, e
¢4y Total of {a}, (b)and {c) Rs, cen N

Net amount of gratuity payable
provisicenaliy
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VI

b Tosal period of gy ifying sarvice which has heon
4 =
1r,ue;ata' fur ihe grunt of S]‘Je\151‘}15.113?!‘:.;}3!2\-.’\,}]'211%, w
i lvm’ig'cun";,’"%a. s(‘slfLGI\"lT‘ﬂwUfy tBlirerasnt pen-
sioa/gratuity, with repscns fof dis-aliowancd, i
any.
MOTE, —-Service fo% e period comnseting from ... ..,
and up to the date of vetirement has not yvet besn veri
fied ¢ thia shonld be done belfore the Pension Paymeut
Order is issued. *

3. Amount of sugerannustisnfretiripgfinvalidfcom-
pensationfcompulsory retirgment pepsionfgratuily,
that has bean admitted,

3. Amouni of 5szurafmuatEr:mf’ratiringfinvaiidf‘com—
peasation/compulsory retirement pensionfgratuity,
admisgible aftar taking inte account reduction,if
any, in penston and gratnily made by the pension
sanctioning antherity.

C4 Total pericd of qualifving service which has beon
approved for the grant of additional pension.

5. The amouni of addiiional pension, if any, that has
besn sdmittsd,

6. The date from which additional pensmn is admi-
ssable.

7. The date from which supcrannua{enfrc'tuing[
invalidfcompsnsation jcompilsory retivement pen-
siogfgratuity 18 admissible.

8. Head of Account to which superannuation/retiring!
invalid/compensaticnfcompulsory retirement pen-
sion and addidional pension/gratuity is chargeable.

9, The amount of coniributory family pension becom-
ing payable to the eniitled members of ths [amily
in the svent of death of the Government servant
after retivement.

Accounts Officer

- Agsistant Accountant
General, -

Bection 11

Wame of the Government servant,

Dats of submission of Form 5 by the Government

seryvaly,

Class of pension or gratsily.

Pension sancticniag aulhority,

Amount of pension sanctioned,

Ameount of pratuity sanciioped,

Date of conaomancement of pension,

Iate of sanction.

[

.

o9 =l & ia ke
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Amouni of contributory family pension admissibie
in the svint of the death of the Government gervan:
after retirement.

10, Amount iecoverable from gratujty under sub-rile
{4} of rule 50 of the Centrai Civit Services (Pension)
Rules, 1972, -

11. The ameunt of cash deposit or the amount of
gratuily . hold over for adjustment of unassessed
Crovernment dues,

PARY IV
Instructions
1. Average emoluments 1 © Fhe caleulztion of average cmoluments mentio-
ned in item 17 of part I should be based on the actnal number of days
contained in each month.
2. Compsensation pension er gratuity ;

{a) If the application is for a compensation pensicn or gratuity the
particulars of the savings effected should be fully stated against
#em 14 of Part 1 of this Form.

{b) Siate why employment was not found elsewhre.
3, Details of Service :

{3) Give date, month and year of the various appointment
promotions and cessations. For the purpose of adding towards
broken pericds, a month is reekoned as thirty days.

(b} All periods not reckoped as seevice shouid be distingnighed.

4. Identification marks : Specify a fow conspicuous marks, not Jess than
two, if possible.

5. Name- When initials ot name of the Government Servant are or is
incorrectly given in the various records consulied, mention the fact in the
letter forwarding the pension papers.

6. Date of retivemeat :  Date of retiremsnt 1o be indicated in the servige
book and the Last Pay Certificate, if any. ‘

7. Reipstatement ; In the case of a Government Servant who hat baen
reingtated after having been guspended, compulsortly retired, removed or
dismissed from service, brisf statement leading to his reimsintement should

be appeaded.

& Alterations : Alterations to be made in red ink under dated initials -
Gf 3 gazetted Government Servant.




Thar

Form of Latter to the Audit Gfficer forwarding the Fensiod

Papers of & Goverament ssgyant

Mo,

h Giovesnment of Tripura
Tiepartment/Office of ...
Dated the... .o eer oo

T
’ The Accountant General/Pay and Accounts Officer,
Subject : Pension papers of Shei/Sheimaii |
N for authorisation of pension,
Sir, .
Y am directed to forward herewiih the pensioa papers {as detailed in the
list of enclosures) of SheifShrimati,.. . of

this Office/Department for furiher necessary action,
2. The receipt of this letier may be acknowlsdged.

_ Yours faithfuily,

Head of Office.
List of enclosures

1, Form & containing the orders of the pension sanctioning authority and
Form 7 with details of servies, ste.

E\J

Medical cortificate for invalidation of the claim (if the claim is for
invalig pension).

3. Service Book.

4. Memorandum of averags smoluments reckoning {or pension

5. Lasi Pay Certificate.

6.(a) Two specimen signaiures, duly attested by gazelted Government
servant or in the case of pensionsr not literate snough to sign his
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HOR B G—Contd,

nams, Lo slips Duaring the left-hand dhumb and Bager Lnpis
ssipns, duly attested by o gazziled Government strvaal, and

(b} Three copies of the passport size photographs colts sining the wils and
hushand either joindly or separaisly, duly astested by the Head of

Gee, .
(¢} Two slips showing the particulars of beight and ido sitification marks,
L duly attested.

w27 Application for pension in Form 3 )

8. Fxplagation for delay, if any, beyond onc moeth from ihe dute of
retirement of the Government sarvant in forwarding Form & and 7.

¢, When ths fact of service in another office i not satisfactorily atiested
in the service book, duly cortified abstract from the Head of Oifice.

10, Writtsn statement, if any, of the Goveroment sszvant a3 reguired by
rule 67 of the Central Civil Services (Fension) Rulss, 1972, as adopted
in this state, duly admitted by the pension ganctioning authoriy.

#x I a Clovernment servant is compulsorily reiired (B sanctioning
authority may perused the pension papers 1o the Aadit Offfeer even
in the absence of an application in Form 3.

R— . & ____Mm,m_«mm




fa considarauon of the Govarnor (hersn alior called the

{
*Government’y sJu‘L.il cupression shall fochuds _3';5'3 sucoessers and assigns)
ftaving agreed to saitle the Sasf acoounts of SheifSarimati...
without produection of a “MNo Demand Ciriificats” from
the Estate Ofcar, P, W, Depurtment, { hereby stand surety  {which expre-
ssion shall includ® my heirs; executors and adrministrators} for payment by the
said... of rent and other dues in respect of residence
now allotted {0 him{her by the Government and 2fso for any regidenge that
may ba allotizd or that was allotied o the said.. . .
from fimea to tiths by the Goverament., [, the sursty, f'l,zrtfler agres zmd vhder-
take o indemwily the Government against all [o3s and damags until delivery
of vacamt possession of the abovasaid restdengs is  made over  to the
Coverament,
T hereby also stand surety for any amounts that may be due by the said
10 the Government by way of overpayment
r«f pay: aI[owam,er;, i&ave salary, adyances for conveyance, house building or
other purposes, or any other dues.

The oblf ruion under taken by me shail not be discharged orip any way
affectad by an extension of time on cmy other mduigeme zranted by the
Government to the said... . ..

This guarantee shall remain in force *JIL

(i) the “Mo Demand Cerdficate™ s issued by the Estata Ofﬁger,
P. W, Departgrent in favour of the gaid... .. .
(i} the Head of Office in which the said..
was last employed, and in case befsha was drawmg pay and
atiowances on gozetted Government secvants bill forms the con-
cerned audis Officer, has certified that nothing is now due fo the
Government from the said.. o

The stamyp duty on this instrument shall Pe borne by the Gmemment
Signed aud deliver by the said surety
at... this... -
day of .. in ihe Signature of the surety
‘presence of :
1. Sigpature...
Addrass and cccupau{m of witness..
2. Sigpatwre,..
Address and ocoupation of witness:
“Certified that Shri/Sheimail. .

':13 a permanent Government servant and that he/she shall not attain the age of

superanauation within 1wo years from the date hefshe stands surety”.
Signature of the Head of the Department or Head
of Office in which surety iz employed.
This bond is hereby accepted.
Signature and desigeation for and on bohall of
the Governor of Tripura,




W

Hotats of Letter to the Member or Membars of the Pamtlly of a deceased
Goverament servant whete valid nomisation for the Grant of Death-Cum-
Retirement Gratfuity exists.

Fe

- No.... . .
Government of Tripira
Depariment of...

Dated the. ..

e +ua

To

Sabject 1 Payment of death-cum-rotirement gfaftiity inrespect of the late

ShrifShrimati. ..
Sig/Madara,
T ain dirested to state that in terms of the nomication made by the late
ShrifShuimati. .. . (Dwosignatiog in the Office/ Department

Minjstry of ... e o @ death-cum-retirement gratuity is payabis fo
his/her nominee(s). A copy of ths said nomination is eaclosed herewith,

2. T am o request that a claim for the grant of the gratuity may be
submitted by you in the enclosed Form 12,

3. Should any contingency had happened since the date of making the

nomination, so a5 to render the nomination invalid, in w

ole or in part,
Preeise details of the contingency may kindly be stated,

Wours faithfuify,

Head of Office/Audit Officer,




FORM U

ee pute 77 (3 and 3 (]
Form of Letier to the hember or Members of the Family of a Deceassd
Covstnment Jervant where valid nominalion for the Cragnt of DPeath-gume
-

Refirement ratuity doss not exist.
Mo, e eem s

Governmeni of Tripura
Department of...

rated the..,

Subject : Paymoat OF death-cum-retirement gratuity la respect of the
fate ShrifShrimatl .. o e e e T

Sir/Madam,
I am directed to say that in terms Of rule 50 of the Central Civil

Services (Pension) Rules 1972, a8 adopted in this state, 2 death-cum-retirement

is payable to the following members of the family of

gratuity
Shri/Shrimali . . . e e e e e e e "
{Designation, int the Office/Department of o e e e e

in equal shares.
(y Wife/husband |
‘ inciuding step children and

(i) Sons adopted children.

(1) Unmarried daughters
3. Tn the event of thers being no surviving mesmber of the family as
indicated above, the grauity will be payable to the following members of the
family in equal shares :
(i) Widowed danghters, including step daughters and
adopted daughiers.

(it} father including adopted parents in case of
indiv;dua]s whose persopal law
(lii) mother permits adoption.

(iv) brothers below the age of cightees years and upmarried
widowed sisters jocluding step brothers and step sisters.

{v} married danghters, and
{vi) children of a pre-deceased son.
3. ¥tisreguested thar a claim for the payment of gratwily smay be
submitted in the enclosed Form 12 as soon as possible.
Yours faithfully,

Head of Office/Andit Officer.

it




: ’ ToT
Bea rule 77 {3} and 79 423

Foem of application for the grant of death-cupa-totivenisnt gratuily on the
death of 2 Cloverament servant, :

{To be ffled in separately by each claimant 22d in case ihe claiment is
miffor, the Form shoud be filled in by the guardian in hig/her bshalf, Whers

there are more thap one mmDi‘ me g:mrd an should claim Eratuily in oneg
Form on their behalf)

1. ) Nawme of the elaimant in ¢ace he is not minar.
B (it} Date of birth of the cleimant.
i

2. (i} Name of the guardian in case the claimant are minoss.
:-. (i1} Date of birth of the guardian.

3. () Name of the deceased Goverament sarvant in respect of whom
‘ gratuity is being claimed.

(i) Date of death of Goverument servant,

- (iiy ‘Office/ Department in which the deceased served last,

4. Relatlonship of the claiment/ouardian with the deceassd Government’
crvant.,

5. Full Postal Address of the claimanifgaardiag.

6. {iy Where gratuity is claimed by the guardian on behalf of migoss,
the names of the minors, thejr ages, relationship with the
Government servant, efg, g

Serial : o ! Relafion with the T
No. Name f Age r decgased Covernment ‘ Postal address
; i Servant i
l . — _f__ . o A
| 2| o |
i r | |

{1} Refationship of the guardian with minor.
7. MName of the Treasury or Sub-Treasury
ai which payment is desired, "

Signature/Thumb impression

of the claimantfguardian,




8. Twa speciman signatiyes or Jeft hand tbumb and finges impressions
of the claimant/gusrdian duly attested.

(T be furaished in & separate sheet) .

3. Attested Qv

Mame

Giy .. e

Fult address

- arw e -
T srm - -
- e 2aa xsa

e ane [T e

Signature

- et ha FYY be e
e acr san ra ere

+a raa tae e LXY] aan
aaa YT Ave rw . b

e
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Form of Letter 10 the widow/Widower
for grant of Coniributory Family Pension,

ek 4 (3]

of & Decoased Governmant sepvant

Government of Triporg
s .
i Departntent of . ., .. . ..
Dated the ... ... ... . ..
To

Subject 3—-Payment of sontributory family pension i respect of lage

ShrifShrimati ... ... ..
SirfMadam,

¥ am directed to say that in terms of ry

s -t e LIRS e e

e 54 of the Cemtral Civii Services

{Pension) Rules, 1972, as adopted in this State, & contributory family

pension ig payable to vou as widow/widower

Office/Departmen

gof ... .. ... .

of the late Shri/Shrimagi
oo {Designation) ig the

2. You are advised that 2 ciaim for the grant of confributory famijy
pension may be submitted in the enclosed Form 14,

3. The contributory fa mily pension wiil
re—mzirriage whichever event oceurs sarfier.
¢-marriage, the contributory family pension
¢hildren, if any. through the guardian,

be pu able Gl your death of
In the sveat of youy death or
shall be granted to the ohilg or

Yours faithfully,

Head of Gffice/Audit Officer,




{Sew rules. THAL ‘f‘_{ju}ii,.‘ﬁ_d g1 {0

Zorm of application for tha grant of Contributery Family Pension on the

Dtk of o Government sarvant/ peisionsr.
T, Name of the appicant
(i) Widow{Widower,
{iry’ Guardian if the deceassd person is
survived by child or children.
7. MName and aze of surviving widow/

Widower and children of the deceased
Governm it Servant/pensiangr.

-

e

Gt E Refatiouship with §  Datecof birth By
?‘1::.“! l Name (e g:]?:;;cé Christiafi era
1}
-
L]
'Il e
4.
2
S S S — —
3. Date of death of the Government
servant/pensiener,
4. Office/ Deparimant in which the de-
ceased  Cioverpment  servant{psn-
gloner served ast,
5. 7f the applicaat is guardian, his aaie
of bigth and relationship with the
deceased Government  szrvantf
prasianer.
5.4, If the applicant is & widow/widower
the amount of servies ension
which shefhe may b inreceipt on
the date of death of the husband/
wife.
6. Dull address of the applicant.
7. Mame of tha Trsasury/Sub~Treasary -
at which payment is desired.

|
s
.—,-J

@5




R

Bt

3. Eagclosupes ;

{3 Two spavinwe siguaiuces of ths

applicant, duly attestad (To be
furnished in two separate sheets),

{ti) Two copies of passport  size -
photosraph of the applicant, .
daly attested,

_(éii} Two slips cach bearing left-hand
thumb and finger impressions of
the applicant, duly attested.

(fo case the applicant is iHiterate).

(ivy Descriptive Roll of the applicant,

duly attested, indicating {a) height

and (b) personal marks, if any,
on the hand, face etg,

(T be furaished in duplicats).

Certificate(s) of age {in original

with two attested. copies) show-

ing th> dates of birth of the
children. The certificate should
be from the Municipal Authori-
ties or from the Jocal Panchavat
or from ths head of a recognised
schoo! if the child is siudying in
such school. {This information
should be furnished in respeci of
sueh child or children the pard-
culars of those daie of birlh ara
not available with the Audit
Officers/Head of Office,

5. Signature or eft-hand thump impre-
ssion of the applicant.
10. Attested by
Name Full address
(). N
(n .. - ..

{v

L

Signaturs

NGTE. wAttestation should be dods by two gazette d Government servants
o {Wo 0r more persons of fespectabilit

yin the town, village or
Parganu in which the applicant residss, :




T

PLARM
f See rule T3y and 7944) |
Foriz of Ietier to the menber of the  family of a deceased Goveriment
servant whose valid aomination for ths grant of na-conrlitbutory family
pension exisis, Ny

e
-

Government of Tripura
Department of .
Dated the. .

-

Subjsct ¢ Payment of non-contributery family pension in r¢spect of the
late ShrifShrimati...

Sir/Madam,

Tam ditected to state that in terms of the nomination made by the jats
Shri/Shrimani.,. . ... {Desigaation}. ..
in the Office/Department of... . : & non-contributory family
pension is*payable to vou as his/her nominee.

2. Tam accordingly o suggest that a claim for the gragt of non-contri-
butory family pension may be submitted by you in enclosed Form 17.

3. Should any contingenczy have happeneld since the date of making the
aomioation, so as to render the nomination invalid, precis details of the con-
tingency may kindly be stated,

Yours faithfully,
Head of Office/Audit Officer.

FORM 16

[ See rute 77 (5) and 79 (4) ]
Form of letter to ths member of the family of a decased Government
servant where valid nomination for the Grant of non-contributory Family
Pension does not exist,
Na....
Crovernment of Tripura
Department of...
Dyated the...
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Subject : Pavingnl of non copliibutery family pansion in respect of the Jate
SarifShrimati
SirfMEdam,

I am directed to stale that in terms of tule 535 of the Central Civil Serviges
(Pension) Rules. 1972, as adopted in”this stats, a non-contributory family
pansion is payable Lo the family of the Lite ShrifShrimati...
. {Designation)
Dripartment of .. . us {olfows |

(8) 1) to the eldest surviving widow or to the husband ;

(i} failing a widow/bushand, to the eidast sur tving son :
(iny failing ) and (iiy abdve, to the eldast surviving unmarvied
daughter ; and o '
{(iv)} these failing, to the eldest surviving widowed daughter ; and
(o) of there are no surviving members of the family as st clause {a)
. abovens
(i) to the father ;
{#} falling the father, to the mother
(iil)  failing the father and mother, to the eldest surviving brother below
eighiren years of age ; S )
{iv) failing (i}, (i} and (i) above, 10 the eldest gurviving unmargzied

in the Office/

sister ;
(vi failing the above, 10 the eldest surviving widowed sisicr.
(=} Mo non-seniributory fanily psasion is payable to a  person

mentioned in clause (b)Y abova without production of ;_'eaScmab;t’:
proof that such person was dependent on the deceased for support.

3. 1 am to suggest that a claim for the non-coptributory fumily pension
may be submitted in the enclosed Form 17, assoon as passible. 1Y you have
a prior claim fo it in accordancs with the gradution given above, you are
requested to furnish an afhdavit to the effect that there is vo other surviving
member of the family of ShrifShrimall . ranking above you
in the order givea in the first paragraph. If, in the light of the above grada-
tion, you have no prier claim to the non-coniributory lamily peasien, you
are requosted to intimate this Offioe/ Department the name, address aad
relationship with the deceased, of the person who according to your Knowledge
has 2 prior clelm to the non-contributory family pension. Any false informa-
tion given or declaration with made by you in this connection will render you
liable to lepal action. .
Yours faithf.ly,

Heud of Offigs [Audit Oificar




[ Sue rule 77135, 79 (4) aad 81 (N1

F ; Form of apptivation for the grant of pon-conttibotery family peigion on the
death of 3 Goverament servantf Pensiones

£, Name of the applicant.

2. () Nameofeh: gusrdian in case the applicant
1% & Ininor '

{ii) Relalionship of the guardian with the appli-
cant.

3 Wame of the geceased Governpmend servani/pea-

T sioner.

4. Relationship Of the appiicant with the deccased
Government servant/pensioner.

3. Date of death of the Governmen servant/pen-

stemer.
&. ]Cliﬁce;"Deparimcnl in which the deceased servid
st,

7. (i) Date of birth of the applicant.
(Y Date of birth of the guardiania case the
applicant s a minor.

Full address of the applicant/guardian.

: 9. Name of the Treasury/Sub-Tregsury at which
_ . payment is destred.
i 10, Enclosures : '

: (i) Two speoimen signatures of the applicant, duly K .

’ attested { To be Furnished on two separale -

: sheets ) . :

. (i#) Two copies of a passpert size photograph of

[ the applicant, duly atfested. _

*(iii) Two stis bearing left-hand thurmb and finger
) | impression s of the applicant, duly aticsted.

i . —

*To be furnished in case the applieant is not fiterate encugh t6 sign bis pame.

¢ivy Descriptive Roll of the applicant, duly atfes
ted, ingicating (a) heighi and (b) personal :
marks, if any, on ihe band, face, ste. . Lok
{ To be fornished in duplicate) o

(v} If the applicant beloaspgs 10 a category men-

tioned at (b} of item 11, befshe sheuld pro-
3 duece teasonabie proof of hs/her dependence
2 an the decensed Government setvant/pensionet
: for support.




S,

e

Ltk

viy ¢ the applicant is 2 minor brother of the
decansed Goverument servant/pensionsr,
certificate of age { in original with twe
attssted copies) showing the date of birth
should be furnishad, .
{Vhe original will be returned 1o the
applieant after nocessary verification).
vil) Affidavit ( Please see paragraph 2 of
Form 16), ’

H. Names and ages of surviving hindred of the
deceased Govetnment servanijpensioner

Name Date of birth by Christian era.
a} Widow/hushand,

Sons,

Unmarried davghters,

Widowed davghters.
b} Father

Mother

Brothers below

the age of eighteen years,

Unmarried sisters,

Widowed sisters.

12, Signature or thumb impression of the applicant,

13, Attested by —

Names Full address B Signaturs.
(i) . e .
14, Witnesses :

NOYE I :— Attestation should be done by two gazetted Government servants
or by two or mose persons of respectability in the town, villa e
ot Pargana in which the applicant resides.

NOTFE 2 : If the applicant is a minor, the enclosures agatust ftem 10 (i) to
tivyars t0 b2 furnis hed by the guardian,
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{ See rule 77(6) and (7), 7%(6) and (7} and 8G(5) |
Form of assessing and sanctioning Family Peoston and Death-cum-Retirgiment

Grateity when a Govermnent servang dies whuls in service.
{To be sent in duplicate if the paymenl is desired ina different circls of
audit }
- PART 1
1. MName of the deceased (Government servant,
2. Father's name {and also hushand’s name”
in the cass of zfemals Government
servant}.
Date of birth (by Cheistian era).
Date of death (by Christian era).
Religion and MNationality.
Officef Departraent io whick last employed.

T

(i) Substantive.
{if) Officiating. :
8. Date of beginning of service, i
9. Date of ending of service. ' : :
10. (i} Total period of military servics for which
_pensionfgratuity was sanctioned, -
. (i)  Amouat and nature of any peosion/
gratuity received for the military service,
Amount apd nature of any pension recsived
for previoys civil service, if any. _
Government under which service has been ' Y. M. D
rendered in OTder Of Gmployment.
1} taterruption and non-qualifying service,
14. Length of qualifying service,

13. Whether the decéased Government servagi
WHS & PEs-iP3% cntrmpt and Chﬂntﬂr W Qf

the Civil Services (Pension) Rules, 1972, as

adopted in this State, applied to him,
16. Emoluments reckosing for gratuity.
17. Proposed death-cum-retirement grafuity.
}§. Whether nomination made fur ;
(I) Dreath-curmn-rotirs mont eratuity,
(i) Fﬁoﬂ—conzribuiory family pension,
il applicable,

it

12,

Appointment held last :



0

foeoncoviriouiomy  fanily pension  apphos and

o
ebeer]

. P - - o - . SR NI R o g
avernment servant had rendercd inore then fon veuls

qualifying scrvies :

€

e

b “Average emoluments” for pension, if the Govern-
ineat servant had retired on the date following the
date of his death, .

(i} Proposed pension.
(i} Proposed non-coniributory family pension.
{Iv) Period of tenability of nen-conigibutory family
pension From  To
20, If contributory family pension applies :
{i) Proposed contributory family psnsion,
(i) Period of tenability of contributory family pension From Ta :
(i) The amount of coniribution to be recovered out of
the gratuity,
21. Porsons to whom family pension (contributory or non- |,
coniributory} is payable :
Name :

- ) .
Relationship with the deceased Government servant.
Full postal address.

22. Persons to whom death-cum-retirement gratuity is

i
1
i
i
i
i

pizyabls.
Ambcum ?f the {
Sexial Name Soaxe ol the' | Relationship | Full postal |
No. | . death-cum- with the address I
| relirement decased
} | Fratoity g
M G J[ [# _® T T |
r ' -
Lo J
. |
3. [
j 4. | !
: ! I
5 | | ’ § \
} 6. f }
,. | 1
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23, ftawe ¥
Carive b "Y f)i by men-
00 md death-guin-rotirement
gratiliv iu the case of minor(ss
4. Qovernment duss. it any, out-
standing against ths deceased -
Government s81vant. ]
Head of account to which family
pension and  death-cum-cotize-
meant geatllty are debitable,
26, ™ame of the Treasury/Sub-Trea-
sury where the payment of
family pension and deaib-cum-
retirement gratuify (s desired.

[
Lre

Signature of the Head of Office/

PIACA . e ieerriinenrinns
Aydit Officer.

Daged the......

PART U
Seciton 1

(To bs filled in, if nop-contributory family pepsios is admlssible)
*Emoluments drawn’ during the last three years.
Personal/Special Pay

Average emoluments ;

Posf, held Yrom To “Pay

*In a cass whers the last thres years include some pericd not fo be

rockoned for calculating average emoluent an equal period backward has
to be taken for calcujating the overage emojumenis,

Section II
Details of noa-qualifying service.

1. laterruption(s)

Extragrdinary lcave not gqualifying

for pension.

3, Reriod of suspension not treated
as qualifying,

4. Any other selyvice not treated as
qualifying.

2

Total ¢
Ragtion @ T{I
Period of service pot veriied with
reference fo the Acquittanes Rolls,

Whether the above period has besn
verified in accordance with the provi-
sions of sub-tgle (4 of rule &7 of the
Centra} Civil Services (Pansion} Rales,
1972, as adopted in this State,

°)



f et G S

% PART [ii-4.

o bo used by ihe Head of Offcein the cuse of noicgazetted Government
a4 servanis reinrred to iz Hule 79
Dietails of grovisional faanly pension and gratuity to be drawn and dis-
bursed by the Head of Cilice in accordance with Rufe 797}
Provisionat family peasion Rsmiin o, .o,
Gratuity (three-fourth of
gratuity mentioned in item
17 of Part ) 24 SO -
“Lass
{a) Contribution towards con-
tributory family pension -
mentioned fn item 20 (i)
of Part 1 _ RS iiiiininas ehreraee
iby Government dues which
have been ascertained and
asssssad. Rsciriiii i
¢) Amount of gratuity held over
for adjustment of Govern-
ment dues which have been

: 3 assessed so far. Raie
; (@) Total of (a), by and () LA IO UUUOTTRUTINN
' Net amout of gratuity pay- )
able-provisionally. RS
= : PART 1V

Section .
Audit Enfacement
1. Total period of qualifying service which bas been accepted for ;
(i Death-cumeretirement gratuity.
(i1} Family Pension {contributory or non-Gontributory).

NOTE—Service for the period commencing from... ... ... ..and upto the
date of death has not yet been verified ; this should be done before
peasion payment order is issued, '

2. Omitted.
3. Mer amount of death-cum-retizement gratuity afiet aijusting the Govern-
ment Gues. )

4, Amount of contributoy family pension—
iy if death took place before seven years of servics.

(i) if death took piace after seven years of servics, the pericd of tenabi-
lity of the enhanced pensiom.

5. Amount of pon-contributory family pension and the period for which it

; is tenable. )

A 6. Ths date from which family pension 13 admissible.

7. Head of Account te  which death-cum-retirement gratuity and family
pension are chargeable.

Accounts Officer

Asstt. Accountant General.
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Seotion
Mame of the deceased Government Servant.
Date of death of the Goverpwmeat Servant, -
Date of submission of claim by the family of the -
decsased Government Servant. :
Omiited, ™
Amousnt of family peasion authorised.
Amount of gratuity authorised.

Late from which the payment of family pension and
gratuity will commence,

e

Amount recoverable from gratuity.

The amount of gratuity held over for adjustment of
unassessed Government dues.

PARTV \
Enstructions. . ' 4«-!4_??\_

Avdtage emoluments The caleulation of average emoiuments
mentioned in item 19 of past § of this
Form should be based on the actual num-
ber of days contained in each month,

Deiails of Service : (a) Give date, month and year of the
varlous appointments, promotions and
cessations. Forthe purpose of adding
towards broken periods, a month s
reckoned as thirty days.

{b) Al periods.not reckone as service
should be distinguished,

Identification Marks Specify a few conspicuous marks, not less
' than two, if possible,

Name : When initials or the name of the Govern-
ment servams are of is incorrectly given in
the various records copsuited, mention

the fact in the latter forwarding the
pension papers,

Date of Death  : Drate of death to be indicated in the sgrvige
: book and the last Pay Certificate, if any.

Alterations . Alterations to be mads in red ink uader
: dated ipitials of & gazetted QGovernment
servani,
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{ Bew rule 79

Form of lester to the Aundit Officer forwarding papers for the grant of
Family Peasion and Death-cum-Retirement Gratulty to the Family of u

Government Servant who dies while in service. :

Mo... ..
Government of Tripurg

Department{Office...

i

Dated the... .
To
The Accoyniant General/Pay and Accounts Officer,
Subject —Grant of family petsion and death-cummeretirement gratuity.
Sir,

-y

I am dirested to say that Shri/Shrimati ...
.+« { Designation }..,

HisiHer famity has begome eligible for the grant of family perision and |
Form 18 duly completed i forwardad

... died op

death-cum-retirsment  gratuity.
herewith for further necessary action.

2. Your attention iy invited to the list of eaclosnres which is furwarded

herewith. '

3 _ The receipt of this letter may be aci{aowledged and this Department
Office Informed that atcessary instzuctions for the disbursement of family
pension and. death-Cum-retirement gratuity have been iatued to the Treasury

Officer concerned. :
Yours faithiully,

Head ofQffice,

List of enclosyees,

B

L. Spwimen signatures or left-hapd thy ; i ‘
; cImen - mb and &nger impressigs

e baneficiary, duly aitected. _ o Hapressions of
2. Two attested Copies of & passport gjze Photogeaph of tha bat‘leﬁcfary

3, Descriptive Roll of the beneficiary, duly attegted.




Form of Letter sanctioning Centributory Family Pengion 6 the Child or
Children of 2 retired {“av*-mmcnf servant who dizs after mh rerpert but does

not leave bebind & widowfwidower,
Mo .. ree

Gover nmen" of Tripura
- Depattment office of..,
Dated the...

Ta .
The Accountant Cleneral/Pay and Accounts Offiver,

G MmO Ba AmE P A R BN LED A e Tl ke ek

Subject ! Grant of family pension to the child{children.
Six, . .
I am directed to say that ShrifShrimati

formerly s
(Designation) in the Department/Office of . ...

was sanctioned pension of Rs.
effect from,.. we  te.  On his refirement rom sSrvice.

2. Intimation has been received in this Depactment/Qffice that Shsi!

Shnmatl .- died on... - ..
and that at ths tiwe of death left no w1dow/w1dower but was survived by tha

following children,
* The names of children shonld be mentioned in the order of eligibility mentioned in rule

54 of the Central Civil Services {Pension) Rules, 1972 as adopted i thisstate. Children bord
of marriage which tool place before the retirement of the Government servant

with

as a resuly
ot children adopted legally before tetitement should only be incladed,
Recial Hame Sonjdaughter Bate of birth Bate from
No. | | in Christian which .
i T oera, family pension ceases
1 1 be.
! payabla,
f | | 1
T 1 —
3 |
[ |
4. i
3. _
6. i _
3. Ig terms of role 54 of fhe Central Civil Services {Pegstons Rules, 1972, as dopled in
J

iliis state, the amount of contributory family pepsion has become pavable 10 the children in
The comrlbutorﬁr family pension will be payable on behalf of

the order mentioned zhove.
.. who i3 the guardian.

the minors to SheiSheimati...

B




4. Eznevion for the grant of contributery family pension of K,
per month o the children mentioned above is hereby sccorded.  The sontci-
butory family pension will take offect from... .. .. . and subject to
the provisions of sub-rule (6} of rule 54 of the Central Civil Services (Pension)
Rules, 197z, wiil be tenable till

K

L

The contributory family pension is debitable to the Head

6. Attention is invited to the inlormation furnished in the enclosed

fst.

7. The receipt of this lotter may kindly be acknowledged and this
Department/Office informed that necessary instructions for the payment of
contributory family pension to the guardian have been issued to the Tremsury

Officer concerned,
Yours fatthfully,

Head of Offica,

b B N Ay 3 Ak

LIST

1. Permanent address of the guardian.

2. Place of payment (Government Treasury or Sub-
Treasury).

Enclosures
3. Specimen sipnatures or left hand thumb and finger

impressions of the guardian, duly attestad.

4. Two atiested copies of & passport size photograph
of the guardian.

5. Descriptive Roll of the guardian, duly attssted,




TORM 21
{ Ser eule 83 (24

Fornt of Letier sanstioning Famidy Pension to the Thild or Childesn i

the death or Reemarriags of a widow [widowst who was i reveipt of Conti-
butory Family Pension,

Wo,.

Government of iTIp?Iiu
Deparbueut{Office of. e e
Dated the... .. .. ... . . .

To
The Accountant Ge:n&ralﬁ)av r Accomts Offica;,
Subject @ Grant of family pension to the childfehildren.
sar,

I am directed to r;ay that Shrimati/Shri ...
. widow[widower of Tate Shr ;}Shnmah

formerly. ..

A

fDeqigimtion)

in this Department/Office was sanctioned wmnbutmy {}un.iy pension of
Rs, ... ) with offset from the . ... The
mvtributor}r fanniy pcnsmn was tenable il the death or mmmlrnnc of the

widow/widower.

2. Intimation has bsen. recewcd in ﬂns Departmcni{Ofﬁcﬁ that Sbrif
Sheimati... ... e .. X . died/te-married

O,

3. AL the time of dcath{u-mamage SheifShrimati... ... . .. .
.. ...had following chlidrenw

s s

Serial Sonf | Tate of hitth Date from which
No., v daughter on Christian family pension ceases
ame | era to be pavable
e —~ —- ) — e E . e v bt a1 S —
‘ |
2 1
|
i f
]
4 | | [
|! 1
5, l
6.

4. n ferms of rule 54 of the Central Civil Services (Pension) Rules, 1072,
as adopted in this state, the amount of contributory family pensson has
beoome payable to the children in the order mentioned above,  The contri-

’ butc»ry fam;]y pemmn will be p'lyablﬁ on behalf of the minor to Shri/Shrimati

... whe is the guardian,

s L

'bL/




I S )

3.0 Buvetion for the grant of contributory family pension of Rs.. . ..
per month to the chifdren meationed above s hereby accurded.  The conlsi-
butory family pangion will tske effect from .. e atwct
sub_ieét to -the provisions of sub-rule (8) of rule 54 of the Central Qivil
Services {Pension} Rudes, 1972 will o tenable il

e

6. The contributory tamily peasion is debitable 0 the Head .. ..

7. Attoution is invited to the information luraished in the enclosed liat,

8. The receipt of this letter may kindly be atknowicdged and this Depart
mantfOffice informed that necessary instructions for the payment of contri-

butery family pension to the guardian have besn issued to the Treasury
Officer coacerned.

. Yours faithfully,
(Houd of Office)

LIST

I Permanent address of the gpuardian.

2. ¥Place of payment Government Treasury of
Sub-Treasury]

. ENCLOSERS
Specimen signatures or left-hand thumb and
finger impressions of the goardinn, duly
aitested,

[¥5

4, Two attesied copies of a passport size
photegraph of the gunrdinn.

4. Descriptive Roll of the " suardian, duly
attested.

* ‘The names of chitldren should be mentioned in the order of sligibility
mentioned in rufe 59 of the Ceatral Civik Services (Ponsion) Rules 1972 as
adopied in this State, Children borts as  result of marriage which teok place
before the retirement of the Government servant or cbildren adopled legally
belore retilrement shoyld enly be included,
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Porm of apslication for the grunt of Residuary Uraluily op i

i

-

e

LA

&,

3.

18

death ol a pensiagner,

{ To be tilled in separately by each applicant

Name of the applicant.

. 11} Name of the guardian in cags the appicent

o miner,
.. Kid ) N .
(it- Date of birth of goardian,
Name of the deseased pengioner.
Offiee/ Department 13 which the deceased pen-
sioner served Jast.
Date of death of the pensioner.
Pats of retivement of the deceasad pensiones,
Amount of morithly pension (including ad hos
incrgase, il any)  sanctioned {0 the decesnsed
pensivner,
Amount of death-cum-retigement  gratuity
recaived by the deceased pensioner.
The amounf of pension (including ad hoc
increnge, i any) drawn by the deceased il
the gate of desth.
If the deceased commuted a portion «f pensien
hefnre his death, the commuted value of the
pesion.
Toial of items 8, 9 and 10
Amount  of depth-cum-retirement . gratuily
equal to 12 imes of the emoluments.
The ameunt of residuary geatuity cluimed Le,,

the differsnce between the amount shown

againgt item F2 and item i,

Relationship of the applicant with the decea-
sed pensloner.

Date of birth of the applicant,

bame of the Treasuey/Sub-Treasnry af which
paymeont is desired.

Full address of the applicant.

Signature or thumb imprassion of the appli-
cant. {To b2 furnished in a separate shect duly
attested),

Attesied by

Mame Full address
{8y —
(u) —
Witnesses :
RS B

[S 15 J—

Signature.
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FOREL 22

[ Sec rule 380331

-

FOEM OF MEDICAL CERTIFICATE

5

Ceetified that <[{We} have carefully examired ABson of CD g
in the... . . His age.hy his own statement is. .
vears, and by appeatance about.., Lovesrs. I(we) consider AB to
be completely and per&mnently incapacitoled for farther service of any kind
in the Department to which he belongs in conseguence of |,
(heie staie disease or cause). His incapacity dese not appear to "mefug to

have been caused by irregular or intemperate habits.

Note—IF the incapacity is the result of irregnlar oc intemperate hobits,

the following will be substituted for the sentence e

“In “my/our opinion on his incapacity is directly due to the irregular
or intemperate habits/has been aceslerated or aggravated by the irregular or
iutem perate habits.”

If the incapacity does not appear (o be complete and permanent the
certificate should be medified accordingly and the following addition should
ke made !

“1 amf;ve are of opinioa that AB is 'ﬁ't_fnr furrher service of a less labo.
ripus character than that whichk he had been doing/may, after resting for...

“se e ..omonths, be ALor further service of less laborious charactcr
than that which he had bee1 doing.”

#3trike out whichever is not applicable

}
i
:

T




g : CFORNM 24
¢ fue Tule 323

S o Catifeate of verification of service for pession.

g . ffey, ... .

Cagarsmant of Tripura

TR NI Wi S

f
. l | Dapaetipnt o e
o * Dated ... ...

MENMORANDUM

{5 [a -@;Qfé!fiii\ia:t_g i1 aonmuitadlon with the Audit Officer, that Shui... -
' has completed & qualifying service

LA NI AU FE I £ b Ter rer
gt@hum, 5 aiid datpnation
af o SIS 1 ?‘31“' P monihs ... e e dayg a5 o0
R A R e datails given below.  The service has been varified
¢ oty

o Wi itsls af Bis nervian dosuments and in acoordance with the rufes regard-
1og qualifying sarvloe o fore nt prosont.
Tha veellieation done undes sub-rules (1) and (2) shall be treated as final
and shall 0t by meopaned esoept when necessitated by a subsequent change
inthe ruled pid erden poverning the conditions under which the service
qualifies g pension,

DETAILS OF QUALIFYING SERVICE

gz MR ) TR 2 MR

From To

el A

Signature of Andit Officer/
Head of Offce.

To
‘gh[in ey i e e
( N'Unc dnd dengnamn }

e R 1 3 e b 4 A §

Lot iR

= T:} o rt,l;'i]!'mi m Hu, gase of & non- -grzetted Govemmﬁnt servant.

L e apny g - e —— ¢ =T A i im r—
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Tripura Gazstte, Part-l, December 13, 2014 A. D,

' GOVERNMENT OF TRIPURA - -

FINANCE DEPARTMENT
NO‘F.B(‘F}FIN{G}ZE'M i A Dated, Agarm&a, the12th Novembaer, 2014,
NOTIFICATION
Subject :  Amendment of Central Civil Serwces (Pension) Rules, ?9?2 (as adopted inthe
State of Tripura).” ;

In exercise of the powers conferred by the provision to Article 309 of the Constitution of
india, the Governor of Tripura is pleased to make the following Rules to further amend the Central
Civil Semces {P‘ens;on) Rules, 1872 (as adopted in the State of Tr;pura) namely :

1) Short title and commencement
i) These Rules may be called the 'Centrai Chvil Servlces {Pensacn) Ruias 1972
(FErstAmendmam) Rules, 2014 5 o
ii} They shall be cteemed o have come into fcrce on and fram Cr" 04-2012

2) Amendment of Rule 54(3){3}{!} & 54(3){3}{“)
inthe exnstmg age of 55 yaars shall be substitufed by 87 years.
Amendment of Ru}e 54(11 Hal{i} & 54{11 }(a){u} ¢

In the existing five hundred rupees per mensem shall be subst:tuted by thirty-eight
thousand five hundred rupses per mensem. .

4j  Amendment of Rule 54(11)(b) :

Ih the existing two hundred fupees and ﬁfty rupees per mensem shall be rubsﬁtmed by
nineteen thousand two hundred and fi ifty ripees per mensem.

(4]
Canr

By Order of the Ci_os.'rernqr,_

' R.Debharma -
Joint Secretary to the
Government of Tripura.

GOVERNMENT OF TRIPURA
- FINANCE DEPARTMENT.
Ma.F. em-ﬁwﬁncyznpa_ ‘ ' ~ Dated, Agartala, the Tth November, 2014.
" NOTIFICATION el

in exercise of the powers confarred by the proviec to Article 308 of the Constitufion af 1
nstitution of indiz,
the Governer of Tripura is pleased to make the iollowing Rules to further amend the Tr‘rpura State
Civil Services (Revised Pay) Rules, 2000 (hereinafter referred to as the ‘Principal Rules’), namely :

1} Short title and commencement -

i) These Rules may be called the Tripura State Civil i i
(Eleventh Amendment) Rules, 2014 a8 il Services (Revised Pay)

i} They shalf come into foroe on 2nd from the st day of January, 2008,

308

e
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Copy ofNoz‘zfcatzan}vo F, 21/]/20]6«P&PW@) dated4.1.2019,
- Ministry of Personnel, Public Grievances and Pensions (Depart-

| - ment of Pension and Pensioners’ We}{f’are)
L - Subject 1 . Central Civil Services (Pensmn) Amendment Rules, 2018.

G S.R. 12(E)—Inexercise of the powers conferted bythep:rowso to Article309 read

. with Clause (5) of Articlé 148 of the Constitution and after consultation with the

Comptrollerand Auditor General of India inrelationtopersons serving inthe Indian Audit

and Accounts Department, the Premdenthereby makesthe followingrules ﬁ;rtherto ampnd=
the Central Civil Servlces (Pension) Rules, 1972, namely

1. ShortTitleand Commencement :- e g AT

(1) Theserules maybe calledthe Central szz‘l Servzc& (Pensm}{r) Amendmem

" Rules, 2018. ~ . ,
(2) They shall come into force on the da‘te of their pubhcatlm in the Ofﬁmal
- Gazette. - | T

2.In the Central Civil Semces (Pensmn) Rules 1972:

hall
() in Rule 38 for sub-mle (1) and sub- rule (2) the following sub- mle§ sha
respectively be substituted, namely -

1) Thecassofa Government sefvant acQulrmgadmabzhw whi‘e t’ti:t;: (1)3??5219025% '
of Secffon 20 of the Rights of PerSOI(liSbWigl gﬁzv?;}gt;zsoﬁ;e said section:
ble, shall be governea by the
2016)areapplica 21l produce 2 disability certificate from the

A A . dunderthe Rights of Persons with Disabili-

' CompetentAuthmtyas prescrlba
s tles Rules, 2017.

(fan.27)
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(2) IfaGovernmentservant, ina case where the provisions of Section 20 Ofths -

Rights of Persons with Disabilities Act, 20 16(49012016)are notapplicab]s
retires from the service on account of any bodily or mental infirmity whigh
permanently incapacitates him for the service, he may be granted inyyfy; ©

pensioninaccordance withRule49: - y
Provided thata Government servant, who retires from service onaccountof
any bodily or mental infirmity which permanently incapacitates him forthe :
service before completing qualifying service often years, Inay also begranted ¢
invalid pension 1in accordance with sub-rule (2) of Rule 49 subject to ths
conditionsthatthe Governmentservant. | N e
(8) has been examined by the appropriate medical authority either bef{)re -
his appointment or after his appointment to the Government Service
and declared fitby such medical authority for Governmentservice; a
(®)  fulfilsall other conditions mentioned in this rule for grant of inYﬁlfd
pension.” i U S _ =
(if) inRule 49, for sub-rule (2), the following sub-rule shall be substituted, namdi’

2 Subjecttothe provisoto sub-rule (2) ofRule 38, inthe case ofa Govern® ..

T LT [ 2 _ L, : - ¢ : 24 15”
servantrifiring in accordance with the provisions ofthese rules after comp® -

iy L - : . shall €
tingqualifyingservice ofnot lessthanten years, the amount ofp 6115103;;; .
becaleulated af fifty per cent ofemoluments or average emoluments, ¥ :

. i - > g . E 5 s v e E‘S
Everismore beneficial to him, subject to aminimum ofnine thousand rup oo
PeT mensem and maximum of one lakh twenty five thousand rupe® " «

mensem.” c
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Subject: - Streagthen! service records under

B .
by the -{ ovt. of

ned is directed to say that

performance of Government Lgfiﬁr‘f&ﬁ%ﬁ with a view to asgertain uiiﬂs gtner the Government
servant should be retsined in se rvics er retired ! from service in the public interest. The
Provisions in this regard are contained in FR £4{j}/ Rule 48(1) (b] of CS {Penwurj
Rules, 1972 {as a .

£

¢ nment of Tripura in the Finance Department).

~a

in pursuance i the Rules, ths cases of the Gevernment servants covered by FR

&{(]) or Rule 48{1] (k] of EES {pernsion] Rules, 1972, should be reviswed six months

f..J‘&

before he/ she altains the age of 50755 years or an completion of 38 yvears of qualifying

service as per the ?ﬂ;}w ng time tabis:-
f SL | Half-vearly review | Cases of amployees who will be attaining the age of 50/55
i No ; years or wil be completing of 30 years of service qualifying |
- | for pension, as the case may be, in the half-year. o
{3. [Janverytojune | Julyto December of tve same year. ' 1
| 2. | JulytoDecember | [am uary ts june of the néxtyear, m gy ;

&=

%, AH Departments/ Heﬁ;ﬁs of .i}epar{meﬂ are reguested to follow the above

mst“au_tums and take necessary action towarls periodical review of the cases of
Government servants s mentionad above as recuired under FR 56{} or Rule 48{1} (b)

of the £CS (Pension) Rules, 1972.
;?%‘ﬁ Gé?g
{ﬁ&ﬁtﬁ'ﬁ&h Szrsjr
Additional Secretary to the Government of Tripura

e}

%
a
All Departments/ Heads of Department.

Contd.—- P/2 ..



GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT

EE 2
¥

No.F.27(1)-GA(P&T)/18 . Dated, Agartala, the July, 2018.
MEMORANDUM

Subject :- Strengthening of administration — Periodical review of service records
) under FR 56(j) / Rule 48 of CCS (Pension) Rules, 1972 as adopted by
the Govt. of Tripura

The undersigned is directed to refer to this Department Memorandum of even
number dated 11" June, 2018 regarding periodical review of service records under
Fundamental Rule 56 (j) or Rule 48 of CCS (Pension) Rules, 1972 as adopted by the
Government of Tripura.

2. The Hom'ble Supreme Court of India has observed in State of Gujarat Vs.
Umedbhai M. Patel, 2001 (3) SCC 314 as follows :-

(i) Whenever, the services of public servants are no longer useful to the General
Administration, the officer can be compulsorily retired for the sake of. publ
interest. R .

(i) Ordinarily, the order of compulsery retirement is not to be treated as a
punishment coming under Article 311 of the Constitution of India.

iy  “For better administration, it is necessary to chop off dead wood but the order
of compulsory retirement can be passed after having due regard to the entire
service records of the officer.”

(i)  Any adverse entries made in the confidential record shall be taken note of and

: be given due weightage in passing such order.

{vy  Even un-communicated entries in the confidential record can also be taken into
consideration.

(viy  The order of compulsory retirement shall not be passed as a short-cut to avoid
Departmental Enquiry when such course is more desirable.

(viy I the officer was given a promotion despite adverse entries made in the
confidential record, that is a fact in favour of the officer.

(i) Compulsory retirement shall not be imposed as a punitive measure.

3. In every review, the entire service records should be considered. The
expression “service record” will take in all relevant records and hence the review should not
be confined to the consideration of the ACR dossier. The personal file of the officer may
contain valuable material. Similarly, the work and performance of the officer could also be
assessed by logking into files dealt with by him cr in any papers or reports prepared and
submitted by him. It would be ussful if the Department puts together all the data available
about the officers and prepares a comprehensive brief for consideration -by the Review
Committee. Even un-communicated remarks in the ACRs may be taken into consideration.

Contd...P/2..
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4, . In the case of those officers who have been promoted during the last five years,
the previous entries in the ACRs may be taken into account if the officer was promoted on
the basis of seniority-cum-fitness, and not on the basis of _mc:it.

5, As far as integrity is considered, the foi};:zwing chservations of the Hon'ble
Supreme Court may, while upholding compulsory retirement in a case, may be kept in view.

The officer would live by reputation built around him. In an appropriate case,
there may not be sufficient evidence to take punitive disciplinary action of removal from

servige. But his conduct and reputation is such that his continuance in service would be a

menace in public service and injurious to public interest.
[ S. Ramachandra Raju vs. State of Orissa — [(1994) 3 SCC 424]

Thus while considering integrity of an employee, actions or decisions taken by
the employee which do not appear to be above board, complaints received against him or
suspicious property transactions, for which there may not be sufficient evidence to initiate
departmental proceedings, may be taken into account. Judgement of the Apex Court in the
case of Shri K. Kandaswamy, LP.S. (TN : 1966) in K. Kandaswamy vs Union of India and
Anr, 1996 AIR 277, 1995 SSC (6) 162 is relevant here. There were persistent reports of Shri
Kandaswamy acquiring large assets and of his getting moniey from his subordinates. He also
indulge in property transactions, which gave rise to suspicion about his bonafides. The
Hon'ble Supreme Court upheld his compulsory retirement under provisions of the relevant
Rules.

6. Simitarly, reports of cbnduct unbecoming of a Governmient servant may also
form basis for compulsory retirement. As per the Hon'ble Supreme Court in State of UP and
others vs Vijay Kumar Jain, Appeal (Civil) 2083 of 2002.

If conduct of a Government employee becomes unbecoming to the public
interest onobstructs the efficiency in public services, the Government has an absolute right
to compulsorily retire such an employee in public interest.

7. In-order to simplify and speed up the procedure of review, it is felt necessary to
constitute a Review Committee. Accordingly, it has been decided that the Review Committee
in the case of various level of employess will be as follows -

0 In case of officers holding Group — A posts :-

{a) Chief Secretary - Chairman

(b) One of the Senior most Principal - Member
Secretaries ;

(¢} Secretary of the Department - Member

{c)  Secretary of Tribal Welfare - Member

(d) Secretary, Sch. Castes Welfare Member
{e) Principal Secretary, GA. (P&T)

Department

1

Member-Secretary

Contd....P/3.....
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7 1) In case cof ofiicers holding Group ~ B (Gazetied) posis -

(a)
(b)
(€)
“(d)
(e)

Senicr most Principal Secretary o
Secretary of the Department ~ )
Secretary of Tribal Welfare
Secretary of Sch, Castes Welfare

Additional = Secretary, GA (P&T)
Department

]

Chairman

Member

Member

Member
MembBer-Secretary

{1y In case of officers holding Group — B & C [ Non-Gazetted ] posts :-

(a) Secretary of the Depariment - Chairman

{(b) Director of Tribal Welfare - Member

(c)  Director of Sch. Castes Welfare - Member

(d) Director/Additional Secretary/ Joint - Member
Secretary decided by the Secretary

(e} Nominee of GA (P&T) Department - Member

(V) Incase of Group ~ D posts - .

(a) Additional Secretary / Joint - Chairman
Secretary [/ Director of the
Department as the case may be.

(b) Additional Director / Joint Director / - Member

Deputy Director of the Department

(c) Ad‘ditionair Director / Joint Director - Member
of Tribal Weifare s

{dy Additional Director / Joint Director - Member
of Sch, Castes Welfare

(e) Deputy Secretary or Under 5 Member
Secretary of the Department

8. In order to ensure that the powers vested in the appropriate authority are exercised

fairly and impartially and not arbitrarily, following procedure and guidelines have been
prescribed for reviewing the cases of govérnment employees covered under the aforesaid

rules.

# The cases of Government servants covered by FR 56(j) or Rule 48 (1)(b) of the
CCS (Pensions) Rules, 1972, as adopted by the Govt of Tripura should be
reviewed six months beforé they attain the age of 50 / 55 years or complete 30
years of service / 30 years of qualifying service, whicheveg occurs.earfier.

/&,D._r

Contd....P/4....
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Committee shall be constituted in sach Department to which all such cases
shall be recommendation as to whether the .Officer concerned should be
retained in service or retired from service in %ié public interest,

The criteria to be followed by the Committee in making their recommendations

wouid be as follows -

(i)
(if)

(i)

()

v

10.

Government employees, whose integrity is doubtful, will be retired.

Government emiployees who are found to be ineffective will also be retired. The
basic consideration in identifying such employee should be the fitness /
competence of the employee to continue in the post which he / she is holding.

While the entire service record of an officer should be considered at the time of
review, no employee should ordinarily be retired on grounds of ineffectiveness,
if his service during the preceding 5 years or where he has been promoted to a
higher post during that 5 year period, his service in the highest post, has been
found satisfactorily. _

Consideration is ordinarily to be confined to the preceding 5 years or to the
period in the higher post, in case of promotion within the period of 5 years, only
when retirement is sought to be made-on grounds of ineffectiveness. There is
no such stipulation, however, where the employee is to be retired on grounds of
doubtful integrity. :

No employee should ordinarily be retired on ground of ineffectiveness, if, in any
event, he would be retiring on superannuation within a period of one year from
the date of consideration of the case. It is clarified that in a case where there is
a sudden and steep fall in the competence, efficiency or effectiveness of an
officer, it would be open to review his case for premature retirerent.

The above instruction is refevant only when an employee is proposed to be
retired on the ground of ineffectiveness, but not on the ground of doubtful
integrity. The darmage to public interest could be marginal if an old employee,
the last year of service, is found ineffective, but the damage may be
incalculable. If he is found corrupt and demands or obtains illegal gratification
during the said period for the tasks he is duty bound to perform.

The report of the Committee shall be submitted before the appointing authority

for decision. In every case where it is proposed to retire a Government servant in exercise of
the powers conferred by the said rule, the appointing authority should record in the file its
opinion that it is necessary to retire the Government servant in pursuance af the aforesaid
fule in the public interest. The order to be served on the Government service would of
course be on the Form preseribed for the purpose.

LY

Contd....P/5...
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11, All Departments / Heads of Departments are requested to follow the above
instructions and take necessary action towards. periodical review of the cases of
Government servants as required under FR 56 (j) or Rule 48(1)(b) of CCS (Pension)|
Rules, 1972 (as adopted by the Government in the Finance Department).

. 3 _}ﬂ' .—?ig"

( Santosh Das)
Additional Secretary to the
Government of Tripura.

To.
All Departments / Heads of Depariment.

Copy to -

Secretary to Goverrior, Tripura, Agartala.

Principal Secretary to Chief Minister, Tripura, Agartala.

Office of the Deputy Chief Minister, Tripura, Agartala.

Offices of all Ministers, Tripura, Agartala.

All Principal Secretaries / Secretaries / Special Secretaries, Tripura.

Finance Department (Estt. Br. / General Br. } / GA (SA) / GA (AR) Deptt., Agartala.

FE 00 B o

et
{ Santosh Das )

Additional Secretary to the
Government of Tripura.
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PART--I— Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury efc.

GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT.
No. F. 11(1)-GA (P&T)/18 Dated, Agartala, the 14th November, 2018.
NOTIFICATION

In pursuance of Memorandum vide No. F. 27(1)-GA(P&T)/18 dated 25.7.2018 in
connection with strengthening of administration-Periodical review of service records under FR
56(j)/Rule 48 of CCS (Pension) Rules, 1972 (as adopted by the Government of Tripura), the
Governor is pleased to constitute a Review Committee to review the service records of Tripura
Secretariat Services Officers (for the post of Under Secretary to,Joint Secretary) (Group-A).

(a) | Chief Secretary ‘ - Chairman

(b) | One of the senior most Addl. Chief Secretaries - Member

(c) | Secretary of the Department - Member

(d) | Secretary of Tribal Welfare - Member

(e) | Secretary of Sch. Castes Welfare - Member

(f) | Principal Secretary , GA(P&T) Department - Member-Secretary
Z The Committee shall review service records of the erﬁ"ioloyee concerned such as ACR

Dossier, Personal File of officer etc. and recommend as 10 whether the officer concerned should
be retained in service or retired from the service in the public interest. (criteria to be followed by the
committee in making their recommendations has been mentioned in Para-9 of the Memorandum
No. F. 27(1)-GA(P&T)/18 dated 25.7.2018).

3. The Committee shall meet periodically as per provision of the above mentioned Memo. for

the purpose.
]

By order of the Governor,

Animesh Das
Deputy Secretary to the
Government of Tripura.

To .
All Concerned Chairman/Member—secretaries and members of the Committees.

Printed at the Tripura Government Press, Agartala.



N0.25013/3/2019-Estt A-1V
Government of India
Ministry of Personnel, Public Grievances & Pensions
¥ Department of Personnel & Training
Establishment A-1V Desk
North Block, New Delhi
New Delhi, 0% June, 2019

OFFICE MEMORANDUM

Subect :— Strengthening of administration — Periodic review of Central
Government Employees under Fundamental Rule (FR) 56(j)/(l} and
Rule 48 of CCS (Pension) Rules, 1972

The undersigned is directed to refer to this Departments O.M
No.25013/1/2013-Estt. A dated 21.3.2014, OM No.25013/1/2013-Estt.A-IV dated
11.9.2015, 11.03.2016 and 10.8.2017 for periodic review of Central Government
Employees for strengthening of administration under Fundamental Rule (FR) 56()/()
and Rule 48 of CCS(Pension) Rules, 1972.

2. The detailed guidelines on the above subject are_ already in public domain at
hitp://dopt.gov.in under ‘Notifications'=>‘OM & Orders’=> Establishment = Premature
Retirement.

3. All Ministries/Departments are requested to undertake the periodic reviews in
letter and spirit, including in public sector undertakings (PSUs)/Banks and
Autonomous institutions, under their administrative control. Department of Public
Enterprises will also compile and countercheck with all concerned

Ministries/Departments. =

4. The Ministries/Departments should ensure that the prescribed procedure like
forming of opinion to retire a Government employee prematurely in public interest is
strictly adhered to, and that the decision is not an arbitrary one, and is not based on
collateral grounds as per the order of the Hon’ble Supreme Court in case of U0/ &
Col. J.N.Sinha [1571 SCR (1) 791].

5. All the Ministries/Departments shall furnish a report to DoP&T in the format
given below by 15 day of each month starting from 15" July, 2019. Department of
Public Enterprises are requested to also compile and countercheck the data with all
concerned administrative Ministries/Departments in respect of PSUs before furnishing

the report to DoP&T. ‘
Contd....2/-
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Number of | Number of | Number of employees | Number of
employees to be | employees reviewed and against | employees

' reviewed under FR|reviewed under whom FR 56  (j) | retired

!56 (i) group-wise | FR 56 (j) group- invokcd/recommended prematurely

| (A/B/C) wise (A/B/C) group-wise (A/B/C) under FR 56
(j) group-wise
: (A/BIC)
1 7 3 4

Srtynsisprd

(Surya Narayan Jha)
Under Secretary to the Government of India
Tel: 23040341
To
The Secretaries of All Ministries/Departments
(as per the standard list) ~
Copy to:

President's Secretariat, New Delhi.

Vice-President's Secretariat, New Delhi.

The Prime Minister's Office, New Delhi. .

Cabinet Secretariat, New Delhi.

Rajya Sabha Secretariat/ Lok Sabha Secretariat, New Delhi.

The Comptroller and Auditor General of India, New Delhi.

The Secretary, Union Public Service Commission, New Delhi.

The Secretary, Staff Selection Commission, New Delhi.

9. All attached offices under the Ministry of Personnel, Public Grievances and Pensions.

10. National Commission for Scheduled Castes, New Delhi.

11. National Commission for Scheduled Tribes, New Delhi.-

12. National Commission for OBCs, New Delhi.

13. Secretary, National Council (JCM), 13, Feroze Shah Road, New Delhi.

14. CVOs of all Ministries/Departments.

15. ADG (M&C), Press Information Bureau, DoP&T

16. NIC, DoPT, North Block, New Delhi (for uploading the same on the website of this b
Ministry under the Head ‘OMs & Orders’ -> Establishment > Premature Retirement.

17. OL Division :-For Hindi version of the OM at the earliest possible.

e o Ll



- No.25043/03/2019-Estt. A-lV
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
Establishment A-IV Desk

RRwkek

North Block, New Delhi-1
Dated : 28" August, 2020 |

OFFICE MEMORANDUM

Subject: - Periodic Review of Central Government Employees for strengthening of
administration under Fundamental Rule (FR) 56()/(1) and Rule 48 of
CCS (Pension) Rules, 1972

Instructions have been issued from fime to fme for underiaking periodic
review of performance of Government servants with 2 view fo asceriain whether the
Government servant should be retained in service or refired from service
prematurely, in public interest, as per Fundamental provisions/Rule referred in the
subject cited above. In order o bring in better clarity to the existing insfructions and
énab'le uniform implementation, an effort has been made fo review, consolidate and
reiterate the guidelines so far issued on the subject at one place.

2. The objective of Fundamental Rule (FR) 56()/() and Rule 48 of
CCS(Pension) Rules, 1972, is to strengthen the administrative machinery by
developing responsible and efficient administration at all levels and fo achieve
efficiency, economy and speed in the disposal of Government functions. It is
clarified that premature retirement of Government servants under these rules is not a
'penalty. It is distinct from ‘Compulsory Retirement, which is one of prescribed
penalties under CCS (CCA) Rules, 1965. ’

3. Provisions relating to pre-mature retirement in the Fundamental Rules
and CCS (Pension) Rules, 1972

31 The Appropriate Authority has the absolute right to retire a Government
servant under FR 56(j), FR 56(1) or Rule 48 (1) (b) of CCS (Pension) Rules, 1972 as
the case may be, if it is necessary to do so in public interest.



22 FR 58(j) :~ The Appropriaie Authority shall, if it is of the opinion that it is in the
sublic interest so to do, have the absolute right to retire any Government servant by
giving himr notice of not less than three months in writing or three months' pay and

allowances in lieu of such notice - i

) If he is, in Group ‘A’ or Group ‘B’ service or post in a substantive, quasi-
permanent or temporary capacity and had entered Government service before
attaining the age of 35 years, after he has attained the age of 50 years;

(i)  Inany other case after he has attained the age of 55 years.

3.3 FR 56(l) - Notwithstanding anything contained in clause (j), the Appropriate
Authority shall, if it is of the opinion that it is in the public interest to do so, have the
absolute right to retire a Government servant in Group C service or post who is not
governed by any pension rules, after he has completed thirty years’ service by giving
him notice of not less than three months in writing or three months’ pay and

allowances in lieu of such notice.

34 Rule 48 (1) (b) of CCS '(Pension) Rules, 1972 - At any time after a
Government servant has completed thirty (30) years’ qualifying service, he may be
required by the Appointing Authority to refire in the public interest and in the case of
such refirement, the Government servant shall be entitied to a retiring pension,
provided that the Appointing Authority may also give a notice in writing to a
Government servant at least three months before the date on which he is required to
retire in the public interest or three months’ pay and allowances in lieu of such notice.

4, Time Schedule to be followed :- The time schedule given in the following
table, shall be followed for undertaking the exercise of review of performance of

Government servants :-
Quarter in which review is| Cases of Government servants, in the quarter
to be made indicated below to be reviewed
January to March July to September of the same year
April to June October to December of the same year
July to September January to March of the next year
October to December April to June of the next year




8. Maintsnance of Register :- A register of the Government servants who are
due to attdin the age of 50/55 years or to complete 30 years of service, has to be
maintained. The register should be scrutinized at the beginning of every quarter by a
senior officer in the Minisiry / Department / Cadre a‘nd the review be undertaigen
according to the above schedule so as to ensure timely completion of the review for
retention/pre-mature retirement of the Government servants.

6. Government may, at any time after a Government servant has attained the
age of 50/55 years or completed 30 years of service, as the case may be, retire him
pre-maturely in public interest. However, non-adherence to the time-lines as
indicated in para 4 above due to certain administrative exigencies shall not take
away the powers of Appropriate Authori%y to pre-maturely retire a Government
servant under FR 56()), 56(1) and Rule 48 of CCS (Pension) Rules, 1972. Therefore,
‘review of a Government servant for the purposes of these Rules can be undertaken
even after he has attained the age of 50/55 years in cases covered by FR 36 (j) or
after he has completed 30 years of qualifying service under FR 56(1) / Rule 48 of
CCS(Pension) Rules, 1972. |

F 2 There is also no bar on thé Government to review any such case again where
it was decided earlier to retain the officer, but the Appropriate/Appointing Authority is
of the opinion that it is expedient to undertake the review again on account of
changed circumstances, in public interest. In such cases, the Appropriate Authority is
-expected to demonstrate visible meticulousness as such Government servants have

been found effective on earlier occasion for retention in service.
8. Composition of Review and Representation Committee : -

81 The concerned Secretary of the Cadre Controlling Authority (CCA) will constitute
Review Committees of two members at appropriate level as under :-

() In case of officers holding Group A posts :-
Review Committee shall be headed by the Secretary of the concerned
CCA. Where there are Boards viz CBDT, CBEC, Railway Board,

3



Postal Board, Telecom Commission efc, the Review Commitiee shall
be headed by the Chairman of such Board.

(i) In case of Group B (Gazetied) ofiicers :- -
Additional Secretary/Joint Secretary levél officer shall head the Review

Committee.

(i)  In the case of Non-Gazetied employees :-
(a) An officer of the level of Joint Secretary will head the
Committee. However, in case the Appointing Authority is lower in rank
than a Joint Secretary, then an officer of the level of Director/Deputy

Secretary will be the head.

(b)  Inthe case of Non-Gazetted employees in other than centralised
cadres, Head of Department/Head of the Organisation shall decide the
composition of the Review Committee.

Chief Vigilance Officer, in case of Gazetted officers, or his
representative in case of non-Gazetted officers, will be associated in
case of record reflecting adversely on the integrity of any employee.

8.2 The composition of Representation Committee for all Government servants

shall consist of :-

(@) A Secretary to the Government of India to be nominated by the Cabinet
Secretary; ;

(b)  Additional Secretary/Joint Secretary in the Cabinet Secretariat; and

()  One member nominated by the CCA.

8. Constitution of Internal Committee :- In addition to the above, Secretary of
the CCA is also empowered to constitute an Internal Committee comprising of such
officer(s) as deemed fit to assist the Review Committee. These Committees will
ensure that the service record of the Government servants being reviewed, along



with a summary, bringing out all relevant information, is submitied {o the Cadre

Authorities at least three months prior to the due date of review.
¥

10.

Broad Criteria fo be followed by the Review Gommittee - The broad

criterfa to be followed by the Review Committee while” hﬁaking the recommendations

are as follows:-

@
- (i)

(i)

(iv)

(v)

Government servants whose integrity is doubtful, shall be retired.
Government servants found to be ineffective shall also be retired. The
basic consideration in identifying such Government servants should be
their fitness/competence to continue'in the post held.

No Government servant should ordinarily be retired on ground of
ineffectiveness, if, in any event, he would be retiring on superannuation
within a period of one year from the date of consideration of his case.,
However, in a case where there is a sudden and steep fall in the
competence, efficiency or effectiveness of a Government servant, it would
be open to review such a case also for premature retirement. The said
instruction of not retiring the Government servant within one year on the
ground of ineffictiveness except in case of sudden and steep fall in his
performance is relevant only when he is proposed to be retired on the
ground of ineffectivenéss, but not on the ground of doubtful integrity.

No Government servant should ordinarily be retired on ground of
ineffectiveness, if, his service during the preceding 5 years or where he
has been promoted to a higher post during that 5 year period, his service
in the highest post, has been found satisfactory. There is no such
stipulation, however, where the Government servant is fo be retired on
grounds of doubtful integrity. In case of those Government servants who
have been promoted during the last 5 years, the previous entries in the
ACRs may be taken into account if he was promoted on the basis of
seniority cum fitness, and not on the basis of merit.

The entire service record of a Government servant should be considered
at the time of review. The expression ‘service record’ refers to all relevant
records and therefore, the review should not be confined to the
consideration of the ACR/APAR dossier. The personal file of the
Government servant may contain valuable material. Similarly, his work and
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performance could also be assessed by looking into files dealt with by him
or in any papers or reports prepéred and submitted by him. It would be
‘useful if the Ministry / Department/Cadre puts together all the data
available about the Government servant and prepares a comprehensive
brief for consideration by the Review Committee. Even uncommunicated
remarks in the ACRs/APARs may be taken into consideration.

11.  Important judgements of Supreme Court

1.4 In the judgement in the case of UO/ & Col. J.N.Sinha [1571 SCR (1)
791], the Hon’ble Supreme Court had not only upheld the validity of FR 56(j), but
also held that no show-cause notice needs to be issued to any Government servant
before a notice of retirement is issued to him under the aforesaid provisions. The
.Apex Court held that —

“Now coming to the express words of Fundamental Rule 56()), it says that the
appropriate authority has the absolute right to relire a government servant if it is of
the opinion that it is in the public interest to do so. The right conferred on the
appropriate authority is an absolute one. That power can be exercised subject to the
conditions mentioned in the rule.’ one of which is that the concerned authority must
be of the opinion that it is in public interest to do so. If that authority bona fide forms
that opinion, the correctness of that opinion cannot be challenged before courts. It is
open to an aggrieved party to contend that the requisite opinion has not been formed
or the decision is based on collateral grounds or that it is an arbitrary decision.”

112 In the case of State of Gujarat vs Umedbhai M. Patel, 2001 (3) SCC
314, Hon'ble Court held that -

“The law rélating to compulsory retirement has now crystalized into definite
principles, which could be broadly summarized thus:

() Whenever the services of a public servant are no longer useful to the
general administration, the officer can be compulsorily retired for the sake

of public interest.



(i) Ordinarily, the order of compulsory refirement is not to be freaied as a
punishment coming under Article 311 of the Constitution.

(i) Tor better administration, it is necessary to chop off dead woced, but the
order of compulsory retirement can be passed after having due regard to
the entire service record of the officer. "

(iv)  Any adverse entries made in the confidential record shall be taken note of
and be given due weightage in passing such order.

(v)  Even un-communicated entries in the confidential record can also be taken
into consideration.

(vi) The order of compulsory retirement shall not be passed as a short cut to
avoid Departmental enquiry when such course is more desirable.

(viiy  If the officer was given a promotion despite adverse entries made in
the confidential record, that is a fact in favour of the officer.

(vii) Compulsory retirement shall not be imposed"as a punitive measure.
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12. The observations of the Supreme Court with regard to Integrity and

conduct unbecoming of a Government servant

12.1 As far as integrity is concerned, the following observations of thé Hon'ble

Supreme Court in the case ofé Ramchandra Raju vs State of Orissa {(1994) 3 SCC

4243, while upholding compulsory retirement in the case, may be kept in view :
“The officer would live by reputation built around him. In an appropriate case,
there may not be sufficient evidence fo take punitive disciplinary action of
removal from service. But his conduct and reputation Is such that his
continuance in service would be a menace to public service and injurious to
public interest. The entire service record or character rolls or confidential
reporis maintained would furnish the backdrop material for consideration by
the Government or the Review Commitiee or the appropriate authority. On
consideration of the ftotality of the facts and circumstances alone; the
Government should form the opinion that the Government officer needs to be
compulsorily retired from service. Therefore, the entire record more
particutarly, the latest, would form the foundation for the opinion and furnish
the base to exercise the power under the relevant rule to compulsorily retire a

Government officer.”



122 While considering the aspect of integrity of an employee, all material on
record, including the actions or decisions taken by the employee which do not
appear to be above board, complaints received against him, or suspicious property
transactions, for which there may not be suificient evidence to initiate departmental
proceedings, may also be taken into account, The judgement of the Apex Court in
the case of K. Kandaswamy vs Union Of India & Anr, 1996 AIR 277, 1995 SCC (6)
162 is relevant here. In this case, the apex court upheld the decision of the
Government and held that:-

“The rights - constitutional or statutory - carry with them corollary duty fo
.maintain efficiency, integrity and dedication to public service. Unfortunately, the latter
is being overlooked and neglected and the former unduly gets emphasised. The
appropriate Government or the authority would, therefore, need to consider the
totality of the facts and circumstances appropriate in each case and would form the
opinion whether compulsory retirement of a Government employee would be in the
public interest. The opinion must be based on the material on record; otherwise it

would amount to arbitrary or colourable exercise of power.”

12.3 Similarly, reports of conduct unbecoming of a Government servant may also

form basis for compulsory retirement. As per the judgement of the Hor'ble Supreme

Court in State of U.P. and Others vs Vijay Kumar Jain, Appeal (civil) 2083 of 2002:
“If conduct of a government employee becomes unbecoming to the public
interest or obstructs the efficiency in public services, the government has an

absolute right fo compulsorily retire such an employee in public interest.”

13.  Approval of Appropriate/Appointing Authority :- The recommendations
of Review Commitiee will be put up for consideration and approval of
Appropriate/Appointing Authority in those cases, where it has been recommended to

retire the Government servant prematurely.

14. Representation against Premature Retirement :-  After issue of the
orders of premature retirement, the concerned Government servant may put up
representation for orders otherwise, within three weeks from the date of service of

such notice / order and the matter may be placed before Representatlon Committee
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‘along with fresh input, if any. The examination of the representation should be
completed by the Cadre Authorities within two weeks from the date of receipt of
representgtion. The Representation Commitiee considering the representation shall
make its recommendations within two weeks from the d=2 of receipt of the reference
from the Cadre Authorities concerned and the Aﬁpropriate/Appoinﬁng Authority
should pass its orders within two weeks from the date of receipt of the
recommendations of Representation Committee.

15.  In so far as the provisions which are not covered in this OM, the provisions in
-the earlier OMs shall continue to be applicable.

16.  All Ministries/Depariments are requested to follow the conients of this OM
strictly and to ensure its wide circulation amongst all concerned.

Sy, oYy
: 2882
(Surya Narayan Jha)
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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS

(Department of Pension and Pensioners’ Welfare)
NOTIFICATION
New Delhi, the 22nd September, 2021

G.S.R. 648(E).—In exercise of the powers conferred by the proviso to article 309 and clause (5) of article
148 of the Constitution and after consultation with the Comptroller and Auditor-General of India in relation ta persons
serving in the Indian Audit and Accounts Department, the President hereby makes the following rules further to
amend the Central Civil Services (Pension) Rules, 1972, namely:—

1. Short title and commencement. - (1) These rules may be called the Central Civil Services (Pension),
Amendment, Rules, 2021.

(2) They shall come into force from the date of their publication in the Official Gazette.

2. Inthe Central Civil Services (Pension) Rules, 1972, in rule 54, for sub-rule (1 1-C), the following sub-rule shall e
substituted, namely:—-

abetment of the commission of such an offence, the family pension shall not be payable to such person till the
conclusion of the criminal proceedings instituted against him in this behalf and the family pension shall be
payable to other eligible member of the family, if any, from the date following the date of death of the
Government servant:

Government servant or for abetment of the commission of such an offence and the other member of the family
eligible for family pension is a minor child of the deceased Government servant, the family pension to such
minor child shall be payable through a duly appointed guardian, and the mother or father of the minor child shall
not act as guardian for the purpose of drawa] of the family pension.

(i)  is convicted for the murder or abetment of the murder of the Government servant, such person shall
be debarred from receiving the family pension and the same shall be continued to be paid to other
eligible member of the family, if any; i

(ii)  is acquitted of the charge of murder or abetment of the murder of the Government servant, the family
pension shall become payable to such person from the date of such acquittal and the {amily pension to
other member of the family shall be discontinued from that date:

(¢) The provisions of clause (2) and clause (b} shall also apply for the family pension becoming payable on the
death of a Government servant after his retirement.”

[F.NO.1/24/2019-P&PW (E)]
SANIIV NARAIN MATHUR, Jt. Secy,

5.0.934, dafed the 1 April, 1972 and subsequently amended vide the following notifications, namely:-
1.8.0.254, dated the 4th February, 1989;
2. 5.0.970, dated the 6th May, 1989;

NOTE—The principal rules were published in the Gazette of India, Part 1, Section 3, Sub-section (i) vide number
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. 5.0.1821 (E), dated the 25th October, 2007;
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